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lOt( SABHA DEBATES 

LOKSABHA 

Friday, July 24, 1992, Sravana 2, 1914 
(Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. DEPUTY SPEAKER in the Chaitj 

[English] 

SHRI SATYAGOPAL MISRA (Tamluk): 
Sir, where is the Prime Minister? 

( IfIlerruptions) 

At the stage, Shr; Sudarsan Raychaudhuri 
and some han. MeJrbers came and stood 

on the floor near the Table. 

MR. SPEAKER: All of you please go 
back to your seats. 

(Interruptions) 

MR. SPEAKER: Do you want to hear me 
or not? 

(Interruptions) 

MR. SPEAKER: I am not able to hear 
anybody at ali .. 

(/nt8ITuptions) 

MR. SPEAKER: Are you ready to hear 
me or not? 

(Interruptions) 

MR. SPEAKER: Would you like to hear 
me or not? 

WRITTEN ANSWERS TO QUESTIONS 

11.03 hrs. 

[English] 

Assistance from Aid India Consortium 

*245. SHRI GEORGE FERNANDES: 
SHRI P.M. SAYEEO: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whethera high level Indian delegation 
participated in the meeting of Aid India 
consortium held in Paris from June 24, to 
June 26, 1992; 

(b) if so, the details of the suggestions 
and recommendations mad therein and the 
amount of assistance likely to be made 
available to India; and 

(c) the time by which the above amount 
is to be made available to India and the 
amount received so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF F\NANCE {SHR\ 
RAMESHWAR THAKUR): (a) to (c). A 
Statement is laid on the Table ofthe House. 

STATEMENT 

(a) Yes, Sir. The meeting of Aid India 
Consortium was held in Paris on 25-26June, 
1992. 
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(b) The representatives of many donor the foreign exchange involved; and 
cO:Jntries and multilateral institutions 
expressed support forthe economic reforms 
und9rtaken by the Govemment. While fully 
supporting the broad thrust of the reforms, 
they also expressed the hope that, in the 
medium term. the reform process would be 
further pursued. The Members of the 
Consortium have indicated an aid pledge of 
US $ 7,2 billion for the year 1992-93, with US 
$ 3.4 billion in fast disb\Jrsing aid. The fast 
disbursing assistance figures include US $ 
1.6 billion from the IMF which is not include 
in the figures of US$ 7.2 billion. 

. (c) Availability ofthis pledge quantum of 
aid would depend upon:-

(i) 

(ii) 

(iii) 

(iv) 

legislative/administrative approvals 
from the donor countries! 
institutions; 

identification, formulation and 
negotiation of suitable projects; 

expenditures under the projects 
after suitable budgetary provisions; 
and 

claiming reimbursements from 
don'or agencies towards project 
expenditures. 

EC'l-Friendly Technologies In Textile 
Industry 

*246. SHRI SHRAVAN KUMAR PATEL: 
WiHthe Ministerof TEXTILES be pleased to 
state: 

(a) whether the Govemment have made 
any assessment about the quantum of 
expenditure likely to be incurred on the 
adoption of eco,friendly technologies in the 
textile industry, including handloom and 
powerloom; 

(b) if so, the details thereof, indicating 

(c) the steps contef1l)lated for adoption' 
of such technologies during the Eighth Five 
Year Plan. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) Does not arise. 

(c) Govemment is e~couraging adoption 
of eco-friendly technologies in textile sector 
including R&D activities . 

[ Trans/ation] 

Barter Trade 

*247. SHRI RAJESH KUMAR: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the names of the countries with who 
barter trade was carried on during 1988 to 
1990; 

(b) the details of the goods imported and 
exported by India during the above period, 
separately; 

(c) whether Indian industries got 
encouragement and benefits through such 
trade arrangements; and 

(d) if so, the steps proposed to be taken 
by the Government to enter into bartertrade 
arrangements with more countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a:. (b). India did not have barter 
trade with any country during 1988 to 1990. 
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(c).' (d). Do not arise. 

[English) 

Credit Facility to Tobacco Industry 

*248. PROF. UMMAREDDY 
VENKATESWARLU: 

SHRI ANSARASU ERA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether there has been a fall in the 
quantum of institutional credit to tobeco 
industry; 

(b) ,whether a delegation of tobacco 
traders met him in this regard; 

(c) whether the request for credit facilities 
has been considered favourably; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY Ol-INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) to (d). A statement is laid on the 
Table of the House. 

STATEMENT 

(a) No, Sir, In fact, as per data furnished 
by the Reserve Bank of India (RDI), there 
has been an increase in the flow of credit to 
tcbacco industry. 

(b) Yes, Sir. A delegation of some 
exporters met the Prime Minister in the first 
week 'of June, 1992 to mainly represent 
amcngst other things that there has been 
delay in opening the letters of Credit (LCs), 
for 15,000 tonnes by the Russian authorities 

and they were faced with funds constraint 
and needed financial accommodation by 
their banks. 

(c) and (d). The matter was promptly 
taken up with the BSI and the banks 
concerned and the banks responded by 
providing necessary credit facilities in all 
cases of genuine need. Besides, the first 
trance of technical credit has been advanced 
to Russians at their specific request too 
enable them to buy, amongst several 
commodities, tobacco. Letters of credit have 
since been opened by Russia for a portion of 
the contracted amount. Government would 
favourably consider a further Russian request 
for technical credit if it is utilised for exports 
of the balance quantities of tobacco mention 
above. 

The Government have been impressing 
upon the Russians to fulfill their export targets 
to India, sothat adequate funds are generated 
forfulfilling the targets of Indian exports in the 
trade protocol. 

Shareholdlngs of Multinationals In 
Indian Companies 

* 249. SHRI RAM NARESH SINGH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have 
permitted mufti-nationa/s to increase their 
shareholdings in Indian companies promoted 
by them? 

(b) if so, the conditions governing this 
and the procedure/criteria laid down to 
determine theprice tobe paidforthe additional 
shares; 

(c) whether in some cases the prices of 
shares so fixed is lower than the prevailing 
market price; 

(d) if so, the reasons therefore; 
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(e) the action taken/proposed to be Housing Finance Ltd. wiD be opening its 
taken by the Government in this regard? offices at Howrah and Siliguri and a unit 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (e). The 
procedure for enhancement offoreign equity 
in Indian Companies is laid down in Press 
Note 13 dated 29.6.92 issued by Ministry of 
Industry. h says that following issue of 
guidelines by the SEBI on 11th and 17th 
June, 1992 existing companies wishing to 
raise foreign equity upto 51% can do so 
through a preferential allocation of shares 
provided this is approved by the sh~reholders 
in a special resolution under Section 81 (1) 
(A) of the Companies Act. With the abolition 
of control over pricing of new issues the price 
of such issues is determined by the 
shareholders and is notsubjecttogovemment 
control. These instructions also apply to 

, closely held companies as also to companies 
where there is no foreign shareholding at 
present. 

Loans by LIC Housing Finance 
Limited 

* 250. SHRI HARADHAN ROY: Will the 
Minis:er of FINANCE be pleased to state: 

(a) whether the life Insurance 
Corporation Housing Finance Ltd. propose 
to set up centres in various States including 
West Bengal for intensive grant of housing 
loans under" Own Your Home Scheme"; 

(b) if so, the details thereof including the 
namos of places where these centers are 
likely to be set up; and 

(c) the details of the loans proposed to 
be provided forthis purpose by Life Insurance 
Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Yes, Sir. The L1C 

office at Asansol in West Bengal. All overthe 
country, it proposes to open 16 more area 
offices. 

(c) During the current year, 4000 
individual loans for approximately Rs. 30 
crores are expected to be sanctioned by the 
Company through its offices in West Bengal. 
All overthe country, the Company expects to 
Sanction 75000 individual loans for Rs. 650 
crores. 

Bank of Madura Limited 

*252. SHRI ANNA JOSHI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank has 
declared liquidation of the Bank of Madura 
Ltd. in April-May 1992; 

(b) if so, the reasons therefor; 

(c) the manner in which the interest of 
the share-holders, depositors and bank 
account holders are to be safeguard; and 

(d) how the liabilities of the bank are 
proposed to met? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF FINANCE (SHRI DALBIR 
SINGH) (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Reserve Bank of India have 
reported that the bank's financial position is 
satisfactory. 

Renewal of Defaulted Accounts by 
Banks 

*253. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
FINANCE be pleased to state: 
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(a) whether cooperative banks as well War Widows Rehabilitation Centres In 
asftallonalisedbanks; In orderlo show lower Gu Jarat 
percentage of, overdues, renew their 
defaualtedacc:olints which are otherwise not 
recoverable, 

(b) if so, the reasons therefor; 

(c) the control the Reserve Bank of India 
have on such malpractices; 

(d) the corrective steps taken by the 
Government In the matter? 

THE MINISTER OF ,STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (d). A Statement is laid on the 
Table of the House. 

STATEMENT 

(a) to (d). Reserve Bank of India (RBI) 
have reported that defauHed accounts are 
not routinely renewed by public sector banks. 
Facilities like cash credit, overdraft, bills 
purchasedldiscounted are subject to annual 
review/renewal on the basis of necessary 
financial data fumished by the borrowers 
and after taking into account all irregularHies 
pointed out in intemal inspection notes, 
external auditors' reports and RBI inspection 
reports. Advances which have majordefauHs 
are not renewed. Advances which have only 
procedural irregularities are, however, 
considered for renewal or rephasing of their 
repayment schedules. :rhecooperative banks 
do not generally renew the defaulted 
accounts. 

All public sector banks are inspected by 
the RBI every year. The main findings are 
conveyed to the banks concerned and are 
also discussed with their managment. The 
banks have also been advised by RBI to 
designate officers to closely monitor the top 
sticky borrowal accounts. 

"254. DR. AMRIT LAl KAUDAS: 
SHRI HARISINGH CHAVDA: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) the number of rehabilitation centres 
set up for the war-widows in Gujarat and the 
location thereof; 

(b) the amount allocated to these centres 
during each of the last three years and the 
details of their activities; 

(c) whether the, Government have 
received complaints or representations 
regarding improper functioning of these 
centres; and 

(d) if so, the details thereof and action 
taken thereon? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR) (a) No Rehabilitation 
Centre for war widows has been set up in 
Gujarat. 

(b) to Cd). Do not arise. 

[ Translation] 

Consignment Tax 

"225. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether a proposal to levy tax on the 
inter-State consignment of go.:>ds is-.>under 
consideration of the Government; 

(b) if so, the details thereof; and 
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(c) the time by which a final decision is (d)whethertheexcessstocksoftobacco 
likely to be taken in this regard? and cigarettes in the market have resulted in 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) and (c). The National Institute of' 
PubliC Finance and Policy which was 
requested to look into this issue particularly 
about the nature of transactions and the 
types of commodities to be exempted from 
the proposed levy had submitted its report in 
October 1991. The Tax Reforms Committee 
he.:lded by Dr. Raja Chelliah has also, In its 
interim report submitted to Government made 
certain observations relating to Consignment 
tax. These observations of the Tax Reforms 
Committee as well as the report of the 
Nalionallnstitute of Public Finance and Policy 
h.:lve been sentto allthe State Governments 
and Central Ministries for their comments. 

• S:> far comments have been received from 
all concerned Central Ministries and 12 State 
Governments. As soon as the comments 
are received from the remaining State 
Guvernments also. it is proposed to convene 
a meeting of all concemed to take a final view 
in the matter. 

[English) 

Export of Tobacco to Russia 

*256. SHRI DATIATRAYABANDARU: 
Will tile Minister of COMMERCE be pleased 
to state: 

(a) whether a trade protocol with Russian 
Federation for export of tobacco and 
cigarettes was signed in February, 1992; 

(b) if so, whether Russia has imported 
tobacco and cigarettes as per their 
commitment; 

(c) if not, the reasons therefor and the 
quality of tobacco and cigarettes actually 
im~orled by RUSSia so far; 

a glut forcing the prices of tobacco to come 
down: and 

(e) if so. the action proposed to be taken 
by the Government to protect the interests 
of the tobacco growers? 

THE MINISTER OF STATE IN THE 
MINISl RY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES), AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN).: (a) to (e). A statement is laid on 
the Table of the House. 

STATEMENT 

(a) Yes. Sir. 

(b) and (c). Russia placed orders for 
15,000 tons of tobacco In March, 1992 as 
againstTrade Plan Provision of 25.000tons. 
In respect of cigarettes. orders were placed 
tor about 2.500 million pieces but the contracts 
have not yet been registered by the 
concerned exports. There werf3 no exports 
of tobacco and cigarettes till June .. 1992 as 
LCs were not opened even forthe contracted 
quantities. LCs for an amount 01 US $ 25 
million covering a quantity of 9.600 tons of 
tobacco were opened in last week of June & 
1 st week of July and the export of these. 
9,600 tonnes in progress .. 

(d) There has been a declin~ in the 
prices of tobacco this year as compared to 
the pervious year. 

(e) Government has already advised 
the Tobacco Board to fix the size of the crop 
after careful assessment of the demand and 
the exigencies of the market Situation. in 
consultation with the representalives of the 
trade and the growers of tobacco. 



13 Wrjtt~n Answers SRAVANA 2,1914 (SAKA) Written Answers 
National Highways 

14 

Export of Gold Jewellery 

• 257 SHRIMATI GEET A MUKHERJEE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the export of gold jewellery 
has come to a standstill for the last few 
months; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whetherthe State Bank of India has 
failed to supply sufficient gold to the exporters 
because of lack of resources to procure gOld. 
following the security scam; 10' 

(d) if so, the details thereof; and 

(e) the measures proposed to be taken 
• in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINiSTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
and (b). No, Sir. In fact the export of gold 
jewellery from April to June 1992 was higher 
than the corresponding period last year. 

(c) and (d). State Bank of India have 
reported that for some time due to problems 
associated in conversion of imported gold by 
the Mint, there was some disruption in supply. 
The insufficiency of supply of gold was not 
dUE. to lack of resources with the State Bank 
of Ir.dia. 

(e) State Bank of India have now been 
pennitied to import gold of 0.995 fin~ness 
also 2nd supply itdirectlyto the gold jewellery 
exponcrs. Additionally, Minerals & Metals 

• Trading Corporation of India Limited have 
also been notified as an agency to supply 
gold to the jewellery exporters in the domestic 
tariit area. 

'258. SHRI KRISHAN DUn 
SUL TANPURI: 

DR.v. RAJESWARAN: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the details of the roads/State 
Highways which are proposed to be declared 
as National Highways during the Eighth Five 
Year Plan, State-wise; 

(b) the details of roads proposed to be 
declared as National Highways during 1992-
93 and 

(c) the details of the proposals for 
construction of bridges on National Highways 
during the year 1992-93 as well during the 
Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a)to (c). A 
statement is laid on the Table of the Sabha. 

STATEMENT 

(a) and (b). Various State Governments 
have sent a total of 135 proposal aggregating 
to approx. 37,566 Kms for declaration as 
new National Highways during the 8th Five 
Year Plan. In order to examine the proposals 
in detail with respect to the laid down criteria, 
the State Governments were requested to 
send information about each proposal in the 
prescribed proforma bringing out the 
complete details/justification etc. This 
information is still awaited from a number of 
States. There is also paucity of funds. As 
such, it is too early to indicate decision about 
new National Highways In the 8th Plan 
including the year 1992-93. 

(c) Proposals for sanction of 141 bridges 
on different National Highways are included 
in the Annual Programme for 1992-93. Details 
of bridges estimated to cost Rs. 500 lakhs 
and above are given in the list attached. 
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Loans to Government of 
Uttar Pradesh 

259. SHRI ARJUN SINGH YADAV: Will 
the r·4inister of FINANCE be pleased to 
state: 

(a) the amount of loans sought by the 
Government of Uttar Pradesh during the last 

• two years and the purposes thereof; 

(b) the amount of loans sanctioned to 
the State Government during the above 
period; 

(c) whether the amount sanctioned was 
far less than the amount asked for by the 
State Government; and 

(d) if so, the reasons therefor? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (d). A 
statement is laid ono(he Table of the House. 

STATEMENT 

(a) Government of Uttar Pradesh had 
sought a long term plan loan of Rs. 500 
crcres in 1990-91 and Rs. 767 crores in 

• 1991-92 fcr covering gap in resource on 
revenue acccunt in terms of para 7.31 ofthe 
se';cnd repcrt of the Ninth Finance. 
commissicn. They also soughta speciallcan 
assistance of Rs. 127 crores in the form of 
50% of the non-reimbursable local cost of 
Rs. 254 crcres .of the Japan aided Anpara ' 
B ' Thermal Power Project for 1991-92. 

(b) The Ninth Finance Comr.lission in 
para 7.31 .of their second report suggested 
that the Centre should make gcod a part .of 
tha .overall gap to ten States including Uttar 
Pradesh. This suggesticn ofthe Commission 
which was not in the nature of the 

recommendatipn was not accepted by the 
Govemment. Hencethequestion.cf releasing 
any fund to Uttar Pradesh Gcvemment on 
this acccunt did not arise. Therefore, the 
requests for Icng term loans of Rs. I SOO 
crores in 1990-91 and Rs. 787 crcres in 
1991-92 were nct agreed to. 

However during 1990-91. Unit Trust of 
India invested an additicnal sum of Rs. 267 
crores in small savings instruments in Uttar 
Pradesh against which the State gct an 
additional small savings loans of Rs. 200 
crores. Uttar Pradesh additional Central 
assistance towards some of its long standing 
special problems. 

During 1991-92. as a special case, the 
re'-1uest of the St~te Government for a loan 
assistance of Rs. 127 crores in the form of 
50% of the non-reimbursable local ccst was 
acceded to and Rs. 127 crcres was released 
by Department of Power to the State 
Government thrcugh bock adjustment 
against the customs duty payable .on the 
machinery equipment laying a varicus ports. 

(c) As against the Ican of Rs. 500 crores 
sought by the State Gcvernment in 1990-
91and Rs. 914 crores sought by them in 
1991-92, it received additional amounttothe 
extent of Rs. 350 era res and Rs. 127 crores 
in 1990-91 and 1991-92 respectively . 

(d) Because .of severe resources 
constraints of the Centre, it was not possible 
to give any further financial assistance to the 
State Govemment during these two years. 

[English] 

Opium Cultivation 

*261. SHRI SHARAD YADAV: Will the 
Minister of FINANCE be pleased t~ state: 

(a) the places where opium cultivation is 
done in the country and the total area under 
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opium :ultivation; and Psychotropic Substances Act, 1988 

providing for deterrent punishments and 
(b) the yield of opium from these areas preventive and Intelligence arrangement in 

during 1991-92; and aroundpoppy-growing areas have been 

.(c) the estimated illegal production of 
opium inthe country during the above period: 

(':.I) the estimated clandestine division of 
legally produced opium for conversion into 
narcotics; and 

(e) the shortcomings in the various 
preventive measures taken by the 
Government to check the illegal opium trade 
and the steps contemplated to strengthen 
these measures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR ) (a) to (e). A 
Statement is laid on the Table ofthe House. 

STATEMENT 

Cultivation of opium poppy is undertaken 
only i:1 the notified tracts in the notified tracts 
in the Slates of Madhya Pradesh, Rajasthan 
and Uttar Pradesh. During the year 1991-92, 
an area of about 14,214 hectares was licensed 
for poppy cultivation. Production of opium 
during 1991-92 was 4,68,494 kgs."at 90 OC 
(Provisional). 

Illegal production of opium and diversion 
, of legally produced opium from conversion 
into narcotic drugs being clandestine 
activities, their exact magnitude cannot be 
estimated. 

Considering that cultivation of opium 
poppy is spread over 14,214 hectares and 
6560 villages, some leakage from licit 
culli'/alion cannot be ruled out. To check illicit 
trade in opium and other narcotics, stringent 
legislations like Narcotic Drugs and 
Psychotropic Substances Act, 1985 and 
Pre'lantion of Illicit traffic in Narcotic Drugs 

strengthened. Drug-enforcement agencies 
keep strict vigil and intensify enforcement 
operations during the entire season of 
cultivation, lancing and collection of opium. 
Close liaison is maintained among all Central 
and Start enforcement agencies to effectively 
combat drug-trafficking. 

Textiles Export Intensive Zone 

*263. SHRI DHARMANNA MONDA YY A 
SADUL: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Government propose to 
set up T eXilles Export Intensive Zones in the 
form of production centres in different parts 
of the country during the current year; 

(b) if so, the details thereof; and 

(c) the location of such centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI.ASHOK 
GEHLOT): (a) No, Sir. 

(b) and (c). Do not arise. 

Revival Plan of NJMC 

*264. SHRI V. SREENIVASA 
PRASAD 

SHRI R. SURENDER REDDY: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the National Jute 
Manufactures Corporation has submitted a 
detailed revival plan to the Union Government 
for approval; 

(b) whether the Government have since 



23 Written Answers JUL Y 24. ;1-992 Written Answers 24 

asrertained the cause of losses in NJMC; MINISTRY OF LAW. JUSTICE AND 

(c) if so, the details thereof; and 
COMPANY AFFAIRS (SHRI H. A. 
BHARDWAJ): (a) and (b). The department 
of COfTl)any Affairs and its field offices have 

(d) the reaction of the Government been receiving a nuni>er of complaints 
thareto? including Ihose relating to non-refund of 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRf ASHOK 
GEHLOT): (a) to (d). A statement is laid on 
the Table ofthe House. 

STATEMENT 

(a) Yes, Sir. 

(b) and (c). Losses in NJMC can be 
attrituted to, inter alia,lowcapacity utilisation 
due to obsolescence of machinery, surplus 
manpower,low productivity & interest burden 
on accumulated cash losses. 

(d) Government has not yet considered 
the NJMC's proposals. 

Non-Refund of Applicallon Money 

2527. SHRI RAM NAIK: WJllthe Minister 
of LAW, JUSTICE AND COMPANY 
AFFAlRS be pleased to state: 

(a) the number of complaint&,received 
by the Government from the investGmduring 
1 590-91 and 1991-92 regarding nOJll-frefund 
of application money together with Vilterest 
atierten weeks of Ihe last date of application 
for shares/debentures; 

(b) whether any action has been taken 
by the Government against the errillQ 
companies; 

(c) if so, the details thereof, Col1l>any­
wise; and 

(d) if not, the reasons therefor? 

lHt MINISTER OF STATE IN THE 

~pplk;:alion money and interest thereon. 
However, no separate statistics are centrally 
maintained in respect of complaints of the 
nature referred to. On receipt of complaints 
against any _company, the matters were 
pmcessedtorascertaining the factual position 
and for obtaining the reply of the c0l1l>any, 
·to ; initiate lurtner qppropriate action under 
.the .Companies Act, 19.56. 

(c) and (:d).lnterms of Section 73(2A) of 
:the Companies .Act, 1956 action for 
:prosecution 'm respect of 3 companies has 
:been.undertaken in the respective Courts by 
h Registrar gf Companies under the 
1iilleClion of tl!le Department of .Company 
Affairs. 

(T GJn-slation] 

Privatisation of RoadExpl'HS ;Routes 

2528. SHRI LAlIT 'CJ=IAOIt: Will the 
Minister pf SURFACE mANSAORT-be 
pleased t~ state: 

(a)whelherthe Govemment propose to 
amend the National Highways Act, 1956 to 
privatisee the roads and express routes by 
levying fee on selected routes; 

(b) if so, the outlines thereof; and 

(c) the time by which the Government 
propose to implement it? 

THE MINISTER OF STATE IN THE 
MINISTRV OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER):: (a) to (c). Yes, 
Sir. To augment resourceJ for development 
of National Highways, it is prgposed to involve 
private seclorforthe purpose.A prerequisite 
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for this is am~ndment of the National 
Highways Act, 1956, enabling fees to be 
levied on notified sections of National 
Highways, which has been introduced in the 
Lok Sabha on 27.2.1992. 

Demand of Flowers In Developed 
Country 

2529. SHRI GOVINDRAO NIKAM: Will 
. the Minister of COMMERCE be pleased to 
state: 

(a) whether the demand for f low!:! rs has 
increased considerably in the developed 
countries; 

'(b) if so. the steps being taken by the 
Government to meet the demand; 

(C) whether flower auction centre is 
likely to be set up in Sing apore; 

. (d) if so, whether the Government 
propose too formulate any scheme to drive 
benefit from this; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) Floriculture has been identified as a 
thrust area and steps have been initiated to 
take advantage of increasing world demand. 

(c) to (e). Singapore is reportedly starting 
a flower auction centre by 1993. As and 
when such an Auction Centre is set up at 
Singapore, exporters will be able to take 
advantage by way of sale of their produce 
and market information, etc. 

[Eng/ish] 

Iron-Ore Export Quota 

2530.SHRILOKANATHCHAUDHARY: 
Will the Ministerot-COMMERCE bepleasec 
to state:' 

(a) whether the Mineral and M~tals 

Trading Corporation has decided to bring 
down the iron-ore export quota through 
Paradip Port; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the extent to which it is likely to affect 
the economy of the Paradip Port? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). Japan 
has reduced the contracted quantity from 
Paradip Port from 17 lakh tonnes for 1991-
92 to 1 1 lakh tonnes for 1992-93 because of 
high inventories what the Japanese Steel 
Mills and forecast of lower steel production In 

Japan during 1992-93. 

(c) Iron are accounted for about 25% of 
the total traffic through Paradip Port. 
Reduction in Iron ore exports dUring 1 992-93 
through Paradip Port will not only affect the 
revenue of the port but will also lead to lower 
traffic of coking coal as adequate empty Iron 
are wagons will not be available for 
despatches of cocking coal. 

External Debt 

2531. SHRI SYEDSHAHABUDDIN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the foreign exchange balance in 
SDRs and Rupees as on April 1 , 1992; 

(b) the add~ional extemal debt incurred 
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by the country during 1991·92 in SDRs and depends on the needs of the project and the 
Rupees; candidates meeting the job requirements, It 

is not possible to predict at this stage as to 
(c) the amount of trade balance for the when and how manyofthe remaining families 

year 1991.92 including Invisible; and will be provided with employment. 

(d) the estimated outlay on repayment 
of external debt during 1992·93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The foreign 
exchange balance as on April 1, 1992 was 
Rs. 14578 crores equivalent to SRDs 4105 
million. 

(b) The additional external debt incurred 
by the country during 1991·92 is estimated 
external debt incurred by the country during 
1991·92 is estimated to be Rs. 15901 crores 
equivalent to SRDs 493.3 million. 

(e) The provisional estimates indicates 
that the amount of trade balance including 
invisible for the year 1991·92 is adverse by 
about Rs. 8200 crores. 

(d) The estimated amount of repayment 
of external debt during 1992·93 is Rs. 9424 
crores. 

Defence Production Unit, Salntala 

2532. DR. LAXMINARAYAN PANDEYA: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) the number of local people proposed 
,to be given employment in the defence 
production unit at Saintala, Orissa, and 

(b) the number of persons out of them 
who were displaced following the execution 
of the project? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). Out of 1020 
displaced families 241 persons have been 
gIven employment so far. Since recruitment 

Recommendations of Amltav Ghosh 
Committee 

2533. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the recommendations of 
the AmrravGhosh Committee on the modified 
form of the balance-sheet for banks have 
been deferred and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a)and (b). The recommendations 
of the Ghosh Committee have been accepted 
by Reserve Bank of India with certain 
modifications. Revised formats of balance­
sheet and profit and loss account have 
accordingly been introduced for all 
commercial banks with effect from the year 
ended 31st March, 1992. 

[ Translation] 

Development of Tea Gardens In Bihar 

2534. SHRI SURYANARAYANYADAV: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government propose to 
develop.tea gardens in tarai areas 01 Bihar: 
and 

(b) if so, the places to which pnority is 
proposed to be accorded in the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). While 
Govt. is interested to develop area under tea 
cultivation in Bihar, grant of exemption from 
State Land Ceiling Laws in respect of any 
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area to be taken up for tea cultivation is yet 
to be considered by the Bihar Govemment. 

[English] 

Export of Leather Goods 
To Gerrnany 

2535. SHRI SUBASH CHANDRA 
NAYAK; Will the Ministerof COMMERCE be 
pleased to state: 

(a) whether the export of leather goods 
'to Germany has increased: 

(b) if so, since which year and the extent 
of increase made during 1991-92 as 
compared to the last two years; 

(c) whetherthe Government propose to 
further increase the export of leather goods 
to Germany during 1992-93; 

(d) if so, the target set therefor; and 

(e) the steps proposed to be taken to 
achieve the target? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) Yes, Sir. 

(b) Exports of leather and leather goods 
to Germany have shown consistent increase 
in Rupee terms over the last few years and 

,the extent of increase is indicated below:-

Year Exports 
(in Rs. crores) 

1988-89 253.14 

1989-90 35Q.28 

1990-91 630-81 

1991-92 700.35 

(Source: Council for Leather Exports) . 

(c) Yes, Sir. 

(d) A target of Rs. 973 crores haS;been 
set by the council for leather export for export 
of leather and leather goods to Germany for 
the year 1992-93. 

(e) Intensive Market promotion 
measures including participation in 
specialised Leather Fairs in Germany and 
product development efforts to make Indian 
Leather goods competitive have hslped in 
increasing our exports and these measures 
are proposed to be contin ued and intensified. 

Bank Lootings in Punjab and J & K 

2536. SHRID. VENKATESWARARAO: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the militants in the State of 
J&K have looted up to Rs. 80 lakhs from 
banks. banking companies and pay rolls 
since January, 1990 till date; 

(b) if so, the totallootings made by the 
militants in the banks in J&K and Purjab 
during the above period; and 

(c) the action taken by the Government 
to prevent such lootings in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Information is being 
collected and will be laid on the Table of the 
House. 

Exports of Crabs 

2537. SHRI P.C. THOMAS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the quantity and value of Crabs 
exported dUring each of the last three years 
and proposed to be exported dunnp the 
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(b) the incentives being provided by the 
Government to encourage the export of 
Crabs? 

1991-92 1990·91 

Oty. 1166 1699 

Value 464.33 551.14 

The export of this item during the.current 
year is estimated to be about 1500 tonnes 
valued at Rs. 550 lakhs. 

• (b) No special incentives are available 
for export of Crabs. 

Smuggling of Foodgralns 

2538. SHRI B. RAJARAVIAVRMA: 
SHRI RAM VILAS PASWAN: 

Will the Ministerof FINANCEbe pleased 
to state: 

(a)whetherfoodgrains allocated to north 
, eastern States under the public distribution 

systems are being smuggled out of the 
country; 

(b) if so, the details thereof dUring tho 
last two years and in 1992 so far; and 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Quantity and 
Value of Crabs exported during the last 3 
years are as follows: 

QIY. M. Tons 
Value: Rs. lakhs. 

1989·90 

1260 

333.12 

(c) the steps proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR' 
RAMESHWAR THAKUR): (a) and (b)~I'> 
Available reports indicate that foodgrains H 

are being smuggled from the North-Eastern 
States into Bangladesh. However, since 
smuggling is a clandestine activity, itt is not 
possible to estimate the quantity of this illegal 
outflow as well as that which IS diverted from 
the Public Distribution System. 

However, the quantity and value 0, 

foodgrains (rice and paddy) seized underthe 
Customs Act, 1962 for attempted iIIeg~t 
export to Bangladeshfromthe North-EasterQ 
States dUring the ~ast 3 calendar years are 
given below:· 

------------------------------.-----
Year Quantity Value 

(In M. T.) (Rs. in lakhs) 

1990 21 0.83 

1991 120.6 3.37 

1992 (upto May) 18.3 0.84 
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(c) The ;-nti-smuggling agencies (b) if so, the pattern in which these

" .c uding the Border Security Force are alert courts are likely to be constituted;
against smuggling activities including that of
foodgrains. Intelligence is targeted against
smuggling activities and close coordination
is maintained among all the agencies
concemedwith the detection and prevention

, of smuggling.

Rn'lnclal Assistance by Lie to Kerala

2539. SHRITHA YILJOHNANJALOSE:..
~Will the Minister of FINANCE be pleased to
sidte:

•(a) the amount of financial assistance
provided by the Life Insurance Corporation
of India to Kerala for various projects during
(~ach of the last two years; and

(b) the names of the Projects for which
lIC propose to provide funds the current
f.:lancial year?

THE MINISTER OF STATE IN THE
t. NISTR" ;:>F FINANCE (SHRI DALBIR
StNGH):

(a) (Rs. in crares) During the years

1990-91 1991-92

96.42 96.42

~
(b) During the current financial year

1992-93, the L1C of India propose to invest
in the State of Kerala under its Socially
Oriented Schemes, namely, State
Govemment Social Housing Schemes, State
Electri(~ity Board, State Road Transport
Corporation, Water Supply and Sewerage
Schemes.

~Hing up· of Commercial Courts

2540. KUMARI PUSHPA DEVI SINGH:
/he Ministerof COMMERCE be pleased
ate:,,;
(a) whetherthe Government propose to

set ur commercial courts;

(c) the main functions of these courts;
and

(d) the financial implication in setting up
of these courts?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a)At present there
is no such proposal under consideration of
the Govt.

(b) and (c). Do not arise.

India's Rank on Human Development
Index

2541. SHRI B.N. REDDY: Will the
Minister of FINANCE be pleased to state:

(a) whether India ranks 121 st among
160countries on human development index,
calculated by the United Nations
Development Programme;

(b) if so, the reason thereof; and

(c) the remedial measures proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY· OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.
However, the views set forth in the Human
Development Report necessarily do not
reflect the views of UNDP, its Governing
Council and other member Governments of
UNDP, as it is the report of a professional
independent team.

(b) The factors which have been taken
into account while calculating Human
Development Index are:- (i) longevity (ii)
Adult literacy (iii) Mean years of school age
and (iv) Real GOP per capita. Inspite of
appreciable socio-economic progress in
various parts of the country since
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Independence, the progress made has not Export Proceeds Blocked In Various 
been suffi(;ient on account of the fact that we Countries 
stc:rtad with a very poor socio-econ('lmic 
base at the time of independence. Also 
investible surplus requiredforsocio-economic 
needs _of growing population has been 
inadequate. The latter is itself a result of the 
low level of development and developing 
economies with growing population are faced 
with this phenomenon. 

(c) Conscious and coordinated efforts 
are !)roposed 00 be undertaken in the VIII 
Five Year Plan to improve our performance 
on me expectancy, adult literacy, mean years 
of s<:hool age and increase in real GOP per 
cc:pi:a. 

".~ricultural Development In Defence 
Establishments 

2542. DR. KARTIKESWAR PATRA: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the Government have 
sta .. ted special drive for Agricultural 
Dp-velopment of the Defence establishments; 

(b) if so, the areas of Defence 
. Estcblishments selected for this purpose; 

and 

(c) the oetails of the proposals made in 
this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) There is no policy to 
develop Defence lands for agricultural 
pUlJioses as these are primarily to be used 
for Defence purposes. However, Defence 
lands which are temporarily surplus are 
leased out to ex-Servicemen and their co­
opera! ive societies and other eligible persons 
for agricultural purposes, on a short term 
basis. 

(b) and (c). Do not arise. 

2543. SHRI SARAT CHANDRA 
PA TTANA YAK: Willthe Min ister of FINANCE 
be pleased to state: 

(a) the total amount of export proceeds 
blocked in various countries due to political 
instability; 

(b) whether E.C.G.C. has made any < 

efforts to repatriate the export proceeds; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR): (a) to (c). E.C.G.C. 
has reported that an amount of Rs. 371 
crores approximately is blocked in various 
countries as on 31.3.1992. The reasons for 
non-realisation of these dues are mainly 
economic. problems of the countries 
concerned. E.C.G.C. ha& been making efforts 
both directly as well as through diplomatic 
chanles etc. with a -view to obtaining 
repatriation of funds. 

[ Translation] 

Plantation of Trees along National 
Highways 

2544. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whetherthe Government propose to 
plant along National Highways trees like 
Mango, Jamun and Tamarind, roseWOOd, 
·teak, neem, etc .. instead of fruitless like 
Babuletc; 

(b) if so, the details thereof; and 

(c) the work done by the Government in 
this reaard durina last three years? 
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THE MINISTER OF STATE IN THE [Er:glish) 

MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (C). 

Plantation 01 trees along National Highways 
is an accepted policy 01 the Government 
since the last several years, and is a continuing 
acti'Jity depending on availability 01 land 
within the right-ol-way where plantation can 
be done, adequacy 01 funds etc. A large 
length of National Highways has already 
been covered. 

In most States, plantation of trees is 
bein~ done through the State Forest/ 
Horticulture Departments or in consultation 
with !them. Species 01 trees is decided 
keeping in view' the local rainfall, climate 
ter(ain, type of sOil etc. Instructions have 
been issued to plant! to pl?nt fruit ttrees as 
far as possible. 

Seizure of Narcotics 

2545. SHRI RAM KAPSE: Will the 
Minisler 01 FINANCE be pleased to statb: 

(a) the quantity and value of narcotic 
drugs seized in the country particul~rly in 
Bombay during the last two years; and 

(b) the number 01 persons arrested and 
convicted in this connection during the above 
period in the country and particularly in 
Bombay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
requisite information is placed in the 
statement A&B respectively. 



39 Written Answers JUl V 24, 1992 Wnlten AnsII8fS 40 

<b 

~ 
~u; 0 
~cx: .... 

~ 
ttl 8 .s 0 0 0 0 0 0 

s,ui 0 0 0 0 0 iii 0 0 0 0 0 ... ~ (J) c:) M <6 M ci Z 
~ 

0.s co C\I C\I fri 3 ... - t') 

(J) (J) 
(J) (J) ... ... <b 
"Q ~ui co 
fa "2 ~cx: 
0 

c7i ~ (J) 
(J) .s ... 

." .s 0 co 0 r ~ 
0 0 0 0 

s,"; 0 0 0 0 0 0 0 
0 0 0 0 0 0 0 

-6 Q ... ~ '" Il'i <6 C'J M co; ci iii - o ,~ '<t C\I t') 

~ ~ 0 ~ co co 
~ <b N C\I 

II) 

~ ~ 

0 ~ <b 
ttl "Q 

;:) , 
-I/) 10 .s: I:: ~cx: cu ~ 

~ ~ .0 
..!!! I:: E 0 0 0 0 0 
;:, cu 0 0 0 0 0 0 .... .~ 

;:) ttl ,~ 0 0 0 0 0 
0 ,oj C'J c:) c:) cO Z ai ffi t:: .s 5'~ 

lC) z 
~ 

Ol '<t ,.... 
:IE 

Ol ~ N 
w "Q 0 .... I:: (J) 

:! 
cu (J) 

~ <Il C1) ;:) , ,I .s - I/) "t 
.~ ~cx: 

"Q ~ <b .s '!::! 
<b .s ." 

." 0 0 0 0 0 0 0 

~ .s 0 0 0 0 8 0 0 
,.,; 0 0 0 0 C! C! "Q ~~ 

C') -i W M c:) cO ~ - ~ 01 01 CD 0 0 
~ ..... 0 t') ~ 

<b N N Ol co N 
~ t') 

~ 
"Q 
1::' 
t1I 
~ • c :0:: ." 0 I:: 01 iii !!l ~ CD 

c: s:: • ~ 
0 :c U) c u 

<ll E c: III :c: iii CIS a. ~e .s:::. -s C\j :::l c; 'c CIl u 
~ - '0.. CD III CIS 0 

0 0 ~ J: (!) J: 0 

~ 
~ 

~ C'J M -i iii cO .....: 
(ij 



4~ Written Answers SRAVANA 2.1914 (SAKA) Written Answers 42 

fJ).~ cD en Q) c: 
::J-o..s::'->".._ 0 
o CD _!1lI 0 f! en ·>-u .oEQ)'" CD.!'? c'Q E a. III 

~ a.i; ~ "'S·!:2'Q ~ '-' c:o.._.z .... Q) 

~ --ota c:m_g - CD E·- c» en 
~ gJ..2l>':J u -E2 

"- -c.$"O -
iii iU'~ CD.2lij ~.!: 
enE:J::;> Q)"O 
c 0" .§O..cCD OenCDCDoC»_Uj 

lR f!?iii1:loen~lijl!! 
(j rf.~~~a.5=m c: 
,:!! 
C5 ~ 

"1::l 
"1::l Bl 
S! "@ .~ <:0 III 
..!l1 t:: C\I 

~ ~ 0 "'" 
.s (.) 

~ 
CI "1::l 

~ Bl 
"1::l - '" r-... C1> - S! 0) @ CO) 

01 . ~ 0) ..... cry 
0) - '« - c:: 
"1::l 8 c: 

~ III "1::l "1::l 

~ c: Bl III .s .~ III 
~ 0) "1::l .s <0 III 
Z - ~ c:: co 
W 01 III 0 

::::e .§ ~ 
(.) 

w -5 ":( t-
III 

~ "1::l t:: "1::l 
~ 0 Bl 0 U) 
.~ ~ (/) It) 0 

~ @ CO) 

c: ~ 
.... III 

8 .... "t: 
0 El "t:l ..... 

lij ~ 
0 "1::l Cl:l Bl "t:l .s .~ 0 S! ~ ..". CO) 

III c: CO) 

~ 0 
(.) 

":( 

CIl 
§ "t:l 
~ ~ 
~ 

c::;;, (/) (') "<t 
0) [g Ol 
0) 

'<i "t: 

~ 
~ "1::l 
~ Bl 

~ 
.S! 
::. C\j 
c:: .s 0 III 

.s (.) 

"1::l 
~ 

~ (/) 

[g ~ 
"t: 



• 43 Written Answers JULY 24, 1992 Written Answers 44 

Export of Pulses 

2546. SHRI K.P. REDDAIAH YADAV: 
Wi!: the Ministerof COMMERCE be pleased 
to state: 

(a) the quantity of pulses exported during 
1991;and 

(b) the additional amount earned 
therefrom in comparison to 1990? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). India 
is an importer of pulses. Export of pulses is 
therefore not generally permitted. However, 
some small quantities of pulses processed 
out 01 the pulses imported underthe Advance 
Licensing Scheme/Pass Book or by an 
approved 100% export oriented unit are 
allowed to be exported. Figures of such 
expor1S are not separately available. 

Pe~'!.:>rmance of National SericuHure 
projects 

2547. SHHI VUAY NAVAL PATU_: Will 
the Minister of TEXTILES be pleased to 
stale: 

(a) whether the aid provided by the 
World BanI<: towards National Sericulture 
Projects In India are not being utilised 
properly; 

(b) il so, the reasons lor poor 
perfo~mance olthe sericulture Projects inspite 
of heavy investment; 

(c) whether the Government have set 
up an expert committee to Jook into the 
working of Senculture Project; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to betaken 
to streamline the performance of Sericulture 
Projects? 

THE MINISTER OF STATE TEXTILES 
(SHRI ASHOK GEHLOT): (a) and (b). No, 
Sir. The amount is being utilisedproper1y and 
inspilc of the comptexity 01 the project, the 

progress of its implementation has by and 
large been satisfactory. 

(C) and (e). A National level Stering 
Committee under the Chairmanship of 
Secretary (Textiles) has been constituted to 
review/,monitor the entire National 
Sericulture Project periodically. The National 
Sericulture Project in Traditional States is 
being reviewed by the Stearing Committees 
of respective States. In Pilot States, Distt. 
level monitoring Committees have been 
constituted 'for the purpose. 

The R&D Projects/programmes of 
Central Silk Board are reviewed/monitored 
oy All India Sericulture ResearCh Co­
ordination Committee (AISRCC) headed by 
a renewed scientist. Research Advisory 
Committees under AISRCC have also been 
constituted for each Regional Research 
Station. The Sreiculture Steenng Committees 
constituted by Central Silk Board to review 
the States programmes are also reviewing 
the progress of National Sericulture Project 
in respective States. 

Besides, periodical reviews of the various 
projects/programmes taken up by the Central 
Silk Board are being carried out by the 
Central Board in its meeting held from time 
to time. 

. Packaging Material for Tea 

2548. SHRI BIJOY KRISHNA 
HANDIOUE: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the Govemment proposed 
to find a new packaging material fortea as an 
alternative to plywood to save trees and 
forests; 

(b) if so, the details thereof; 

(c) whether any time-boUnd research 
programme has been drawn up in this regard, 
and 

(d) if so, the details thereof? 
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THE DEPUTY MINISTER IN THE go into the Financial imbalance faced by 
MINISTRY OF COMMERCE (SHRI Assam, Jammu & Kashmir and Punjab., It 
SALMAN KHURSHEED): (a) and (b). As an has been decided to keep the recovery of 
alternative to wood for bulk packaging oUea, special Plan loans given to Punjab (repayment 
rnateriallike polylined jute bags, multiwall of which was to commence from 1.7.1992 
paper sacks have been found suitable and after the expiry of moratorium) in abeyance 
are in use. pending submission of the report by the 

Group. 
(c) and (d). During 1985-86 and 1986-

87 a two year project was launched by Indian 
Inst~ute of Packaging (liP), Bombayon behalf 
of Tea Board for identification of suitable 
alternative bulk packaging systems for 
packaging CTC tea. During 1990-91 and 
199.-;2 the Institute has launched a two 
year project for identification of suitable 
alternative for packaging tea in retail packs. 

I Translation] 

!:it.Jes from Government of Punjab 

2549. SHRI MOHAN SINGH (DEORIA): 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government of Punjab 
has requested the Union Government for 
waiving of its dues amounting to Rupees 
6600 crare; and 

(0) If so, the reaction of their Union 
Govammant in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) yes, Sir. 

(I:;) A Group of officers representing the 
Minisiries of Finance and Home Affairs and 
the P!anning Commission has been set upto 

Pending pension cases 

2550. PROF. PREM DHUMAL: Will the 
Minister of DEFENCE be pleased to state: 

(a) the total number of cases regarding 
Pension of Ex-Servicemen pending with the 
Ministry, State-wise; 

(b) whether the Govemment proposed 
to take steps for early disposal of these 
cases; 

cc) if so, the details thereof: and 

(d) the time schedule fixed for disposal 
of all the pending cases? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) t (d). State-wise 
statistics of pension claims of ex -servicemen 
are not maintained by Pension Sanctioning 
Authorities viz., Chief CDA (P), Allahabad: 
CDA (Navy), BOmbay, and CDA (Air Force), 
New Delhi. 

There are no cases pending with the 
Ministry of Defence. The number of pension 
claims pending finalisation with the pension 
Sanctioning Authorities as on 30.6.1992 is 
as below:-

Retiring/Service Disability 
Pension Claims Pension Claims 

(i) Army 253 

(ii) Air Force 78 1680 

(iii) Navy 

Total:- ,331 1680 

Grand Total·- 2011 
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Out of 331 pending cases on account of 

Retiring/Service pension, 249 cases are being 
notif;ed by Pension sanctioning AU1horities. 
As regards the remaining 82 cases, 
finalisation is help up for want of documents! 
Information, etc., fromtheconcemed Service 
HOi'c/Record, offices. 

Out of 1680 pending disability pension 
cases, 423 are under the process of 
notiiication and the remaining 1257 cases 
are awaiting finalisation for want of 
information/documents from ROs/Hospitals 
etc. 

Ths pending cases are closely monitored 
•. in the office of the Pension Sanctioning 

Authorities through the claim registers for 
speedly disposal. 

[ Ell[jli!;h) 

Changes In Indian L.8bour Laws 

2551. SHRI J. CHOKKA RAO: Will the 
Mif1is!er of FINANCE be pleased to state: 

(a) whether the foreign invetors 
par!icularly Japan have asked for some 
changes ill Indian Labour laws as a condition 
for rapid investment of their funds in India; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). A 
Japanese Economic Mission consisting of 
Ind'J~tr!a!ists had visited India and in the 
course of their visit made a number of 
suggestions for improving Japanese 
investment opportunities in India. These 
inc;uddd a review of labour related laws 
(introduction of better balanced policies in 
the intarests of employer and employees). 

They were informed that in India labour 
related laws are reviewed from time to time 
with a view to protesting interests of the 
employees and promoting heahhy erll>loyer­
employees relations. 

Attachment of Shares 

2552. SHRI HARI KISHORE SINGH: 
DR. KARTIKESWAR PATRA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the names of companies whose 
shares have been attached by the income 
tax authorities under section 132(5) and 
names of brokers/sub-brokers whose shares! 
properties have been attached so far by 
different authorities in the current year; 

(b) whether the Government are aware 
of the tremendous impact of such actions on 
the stock market transactions leading to 
closure of some major stock exchanges; 

(c) the steps by the Govemment to 
announce the modalities of transactions of 
these attached-shares; and 

(d) the action taken/proposed to be 
taken by the Government to restore 
confidence in the stock markets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR): (a) The Custodian 
appointed under the Special Court (Trial of 
Offences relating to transactions in securities) 
Ordinance, 1992 has issued two notifications 
dated 8.6.92 and 13.6.92 and two dated 
2.7.92 in respect of 39 person listed in the 
statement • A • attached and, therefore, in 
terms of Section 3 (3) of the said Ordinance 
all movable and immovable properties 
bel{>ging to these 39 persons were attached 
immediately. In order to protect the interests 
of the revenue representing tax demands 
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Ukely to be raised in future, provisional 15. Growmore Research & Assets 
attadlments under Section 281B of the Managment Ltd. 
Income Tax Act have also been made by the 
As5e.ssing Officers in respect of shares! 
propgrties of 25 persons Usted in statement, 
• B . Section 132 (5) does not provids for 
att:iChment of shares. 

(b) to (d). This matter is presently sub 
jucflCe and is being heard by the Special 
Court of Hon'ble Justice S.N. Variava on the 
basi:; of Miscellaneous Petitions filed by the 
Bombay, Calcutta and Delhi Stock 
Exchanges. 

STATEMENT - A 

1. MIs. Harshad S. Mehta, 
Properietory concem. 

2. Mis. Ashwin S. Mehta, Proprietory 
concem. 

3. MIs. J.H. Mehta, Proprietory 
concem. 

4. Mr. Harshad S. Mehta 

5. Mr. Ashwin S. Mehta 

6. Mr. Hitesh S. Mehta 

7. Mr. Sudhir S. Mehta 

s. Mrs. Jyothi H. Mehta 

9. Mrs. Deepika A Mehta 

10. Mrs. Pramila H. Mehta 

11. Harshad S. Mehta .. H.U.F. 

12. Ashwin S. Mehta, H.U.F. 

• 13. Hitesh S. Mehta, H.U.F. 

14. Mis SUnrise Enterprises 

16. 

17. 

Growmore Leasing & Investment 
Pvt Ltd . 

Growmore Exports Pvt. Ltd. 

18. Aatur holdings Pvt. Ltd. 

19. Harsh estatees Pvt. Ltd. 

20. Cascade Holding Pvt. Ltd. 

21. Orion Travels Pvt. Ltd. 

22. Fortune Holdings Pvt. Ltd. 

23. Treasure Holding Pvt. Ltd. 

24. Velvet Holding Pvt. Ltd. 

25. Eminent Holding Pvt. Ltd. 

26. Pallavi Holding Pvt. Ltd. 

27. Zest Holding Pvt. Ltd. 

28. Topaz Holding Pvt. Ltd. 

29. Divine Holding Pvt. Ltd. 

30. Shri Abhay Dharamsinh Narottam 

31. Shri Hiteer Prasar Dalal 

32. Shri C.L. Khemal 

33. Shri A.N. Bavadekar 

34. Shri R. Sitaram 

35. Shri Bhupen Dalal 

36. Shri J.P. Gandhi 

37. Shri T.B. Ruia 
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52 
39. Fairgrowth Financial Services Ltd. 23. 

39. Shri R. Ganesh 

STATMENT-B 

1. Shri Bhupen Dalal 

2. Shri Milan B. Dalal 

3. 

4. 

5. 

6. 

7. 

CIFCO properties ltd. 

Champaklallnvestment & Financial 
Consultancy ltd. 

CIFCO Finance ltd. 

Shri Ramdas & Co, 

Arcadia Investment Co. ltd. 

fl. Oceanic Investments Ltd. 

9. Jai Krishna (P) Ltd. 

10. Apurva Investments Co. Ltd. 

11. Asian Holdings (P) ltd. 

12. Foods & Inn ltd. 

13. Milan Investments Co. ltd. 

14. Amalgamated Electricity CO.Ltd. 

15. Tropical Investments Co. ltd. 

16. CIFCO Stock Brokers. 

17. Shri Harsahd S. Mehta. 

18. Smt. Jyoti H. Mehta. 

19. Shri Aswin S. Mehta 

20. Shri Sudhir S. Mehta 

21. Smt. Deepika A Mehta 

22. Ms. Praima Mehta 

24. Shri Hitesh S. Mehta 

25. Kesude Inv. & Trading Co. (P) ltd. 

Monopoly Cotton Purchase Scheme of 
Maharashtra 

2553. SHRI RAMACHANDRA 
GHANGARE: 

SHRI ANKUSHRAO 
RAOSAHEB TOPE: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) wheth9rthe Gover'lment have given 
clearance' for the continuation of the 
Monopoly Cotton purchase Scheme of 
Maharashtra and if so, the duration thereof; 

(b)whetherthe Union Government have 
received any request from the Government 
of Maharashtra and cotton growers that the 
grant maya be given for a minimum of five 
year: and 

(c) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (C). The Government of 
Maharashtra had sought extent ion of the 
Scheme of Monopoly Procurement of Cotton 
in the State for a period of ten years with 
effect from 1 stJuly, 1990. Government have 
granted extension to the Scheme for a period 
of 3 years with effect from 1 st July, on the 
existing terms and conditions. 

self-sufficiency in Rubber 

2554. DR. R.. MALLU: Will the Minister 
of COMMERCE be pleased to state: 

(a) the time by which the Rubber Board 
is likely to achieve self-sufficiency in Rubber; 
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(b) whether the Rubber Board has would assist in the promotion of a 
sought World Bank assistance in this regard; number of income generating of a 
and number of income generating 

(c) if so. the details thereof? activities such as bee keeping, 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Self-sufficiency 
in natural rubber is expected to be achieved 
by the close of 8th Plan period. 

(b) and (c). The Government of India 
has sought the assistance of the World Bank 
Groupto h3rness enough financial and other 
support to implement various activities olthe 
Rubber Board which include:-

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

Financial assistance to rubber 
growers; 

Setting up of pr~essing factories 
and to improve the research and 
training facilities; 

Replantation covering an area of 
40,,000 hectares in the traditional 
areas of Kerala and Tamil Nadu; 

New Rubber Plantation covering 
an area of 30,000 hectares (23,000 
hectares in traditional areas in 
Tripura and 2.000 hectares in other 
selected non-traditional areas). 

Productivity enhancement in 60,000 
hectares of small holdings; 

Financing of modern rubber 
processing facilities such as latex 
factories. crumb rubbet factories 
etc. 

Strengthening infrastructural 
facilities for rubber such as for 
research, training, extention 
servIces etc. 

In addition to the involvement of 
women and SC/ST people in new 
planting and replanting 
programmes of rubber, the Project 

sericullure, inter -cropping and spice 
and medicinal herb cultivation etc. 
in Tripura. 

The amount of assistance negotiated is 
an International Development Association 
(IDA) credit of Special Drawing Rights (SDR) 
66.4 million (equivalent to US $ 92 million). 

Servicing of Aircraft at Hal 

2555. SHRI G. MADE GOWDA: Will the 
Minister of DEFENCE be pleased to state; 

(a)thetotalnumberof Indian and foreign 
aircraft overhauled by the HinOustan 
Aeronautics Limited during the last two years 
and upto the end of May this year; and 

(b) the amount earned from overhauling 
and servicing of these aircraft by HAL? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) It is not in public 
interest to dislcose the details. 

(b) Year Rs. in crores 

1990-91 80.82 

1991-92 108.67 

IMFI World Bank Directives Regarding 
Subsidies 

2556. SHRI AJOY MUKHOP-
ADHYAY: 

SHRI DILEEP BHAI 
SANGHANI: 

Will the Ministerof FINANCE be pleased 
to state; • 

(a) whether the IMF and World Bank 
have asked for withdrawal of SUbsidies on 
some essential commodities; 
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(b) if so, the reaction of the Govemment taken by the Govemment in this regard? 
thereto; 

(c) whether the Government are 
conte!Tlplating to withdraw the subsidies on 
thesa items of their own; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The fiscal correction and 
consolidation programme undertaken by 
GOVErnment calls for rationalisation of 

,subsidies. For example, Export subsidies 
have been discontinued owing to changed 
circumstances. A Parliamentary Committee 
is presently examining fertiliser prices arId 
sunsidy structure. 

Cotton Export Policy 

2557. SHRI SOBHANADREESWARA 
R'&.O VADDE: Will the Ministerof TEXTILES 
be pleased to state: 

(alwhethersometimebacktheStanding 
Advisory Committee on AgricuHure has 
recommended that the export of cotton should 
not beless than 5 lakh bales every year; 

(b) if so, the details of the 
recommendations thereof; and 

(c) the action takenlproposed to be 

THE MINISTER OF STATE IN llfE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) and (b). TheStandingAdvisOly 
Committee on Agricunure (SAC) of the 
Ministry of Agricunure had recommended in 
July, 1990thataminimumexportquotaof10 
lakh bales of cotton may be released every 
year. 

(c) No final decision has been taken by 
the Govemment onthese.recommendations. 

Inflation Rate 

2558.SHRICHANORA JEETYADAV: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the details of the commitments made 
by the Govemment to the Intemational 
Monetary Fund to bring down the rate of 
inflation during the last year andthe extentto 
which the rate of inflation has actually come 
down; and 

(b) the commitment made to the IMF to 
bring down the rate of inflation during the 
current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
inflation rates targeted for last year and the 
current year, as communicated to the 
Intemational Monetary Fund, along with 
actual rate for last year are given below:-

Inflation rates (end-period) in terms of WPI 

(Base: 1981-82 = 100) 

Yeo:" Original Actual 
Programme 

1 2. 3. 

19S1-92 9.0 13.6 

1992-93 8.0 
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Loans for Purchase of Houses 

2559. SHRIMATISHEELAGAUTAM: 
SHRI RATILAl VARMA: 

'Nill the Ministerof FINANCE be pleased 
to state: 

(a) whether the Life Insurance 
COl'!)oration of India provide loanforpurchase 
of flats/house; 

(b) if so, whether this facility is being 
provid3d in Delhi by the Life Insurance 
Cor!>oration of India to purchase Delhi 
Development Authorityflats and private flats; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN ~'HE 

MrN:STRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. 

(b) Yes, Sir. 

{c) A subsidiary of the Life InSUfi:1I1Ce 
Corp!lrc.tion of India., namely the L1C Housing 
Finar.ce Ltd. is providing loans to purchase 
flats from Delhi Development Authority and 

• private builders under its two schemes viz. 
Jeevi:in Niwas and Jeevan Kutir. Loan are 
also available for construction orextention of 
house. 

(d) Does not arise. 

Development Schemes 

1. Construction of a pucca bridge 
over river Sati and construction 
of a few roads: 

Funds for Development of 
Kuchl! Bart 

2560. SHRIPAWANKUMARBANSAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Union Government 
have released certain funds for the 
development of Kuchli Bari block of West 
Bengal comprising the Tin Bigha - corridor 
where rights of passage have been given to 
Bangladesh; 

(b) if so, the details thereof; and 

(c) the progress made so far in 
completion of the works undertaken with the 
above funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) Yes. Sir. 

(b) Government of India have approved 
additional Central assistance of Rs. 3.14 
crores to the Govemment of West Bengal to 
enable them to take up the development 
works in the vicinity of Tin Bigha corridor. Rs. 
2 crores has been released to the State 
Government during 1991 -92 and the 
remaining Rs. 1.14 crores 

(c) A statement is enclosed. 

STATEMENT 

Statement showing the details of the 
development schemes to be carried out from 
the additional Central assistance of Rs. 3.14 
crores and the progress made as reported 
by the Government of West Bengal in the 
completion of the works undertaken with the 
above funds. 

Allocation 
of funds 
(Rs.lakhs) 

100.00 

Progress of schemes 
as reported by Govt. 
of West Bengal. 

Work Order has 
been issued in 
respect of the 
pucca bridge over 
river SatL 
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Development Schemes 

2. Construction of some zilla 
parishad roads and replacement 
cA wooden bridge by a pucca 
bridge on the feeder road. 

3. Strengthening of Kuchil Bari 
embankment on T eesta fiver 

4. Construction of six-bedded 
P.H.C. at kuchli Bari 

5. Construction of Police station, 
residential accommodation and 
communication facilities. 

6. Construction of East-West road, 
Drop Gates and fenCing of 
Corridors. 

7. Lighting arrangements and 
Public Address System. 

Total. 

Say 

[ Translation] 

Water supply scheme for Ramgarh 
Cantonment Area 

2561. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of 

• DEFENCE be pleased to state: 

(a) whether the water supply scheme 
for namgarh Cantonment is pending for 
cCI~letion for a long time due to financial 
problems: 

Allocation Progress of schemes 
offunds as reported by Govt. 

(Rs. lakhsj of West BengaL 

Zilla Parish ad has 
70.00 started worK 

22.00 The work has been 
completed at an 
approximate cost 
of Rs. 22 lakhs. 

40.00 Construction worK 
has started. 

Land acquisition 
60.00 proceeding have 

started. The work 
's likely to commence 
shortly. 

Works have been 
161.00 completed by 

the CPWD. 

Works have been 
05.01 completed by the 

CPWD. 

313.82 

314.00 

(b) if so, the whether the Cantonment 
Board has demanded certain amount forthe 
completion of the pending wor!<; 

IC) If so, the details thereof: ana 

(d) if so. the time oy which the 
Government prose t~ sanction the amount? 

THE MINISTER OF DEFENCE (SHRI 
SHARADPAWAR): (a)to(d). A statement IS 
attached. 
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STATEMENT (c) whether All India Weavers 

In order to improve water supply in 
Ward Nos. 2 to 5 of Ramgarh Cantonment, 
a water supply scheme was sanctioned by 
the Government at an estimated cost of Rs. 
69.66 lakhs and, accordingly, Rs. 69.66 
lakhs were provided to Cantonment Board 
as special grant-in-aid. The scheme is under 
implo,nentation. The Cantonment Board have 
subsequently submitted a revised scheme, 
at an estimated cost of Rs. 148.66 lakh, to 
cover more areas and have requested for 
additional grants-in-aid of Rs. 79lakhs. It has 
not b3en possible to release the required 
amount due to budgetary constraints. 

Items Reserved for handloom Sector 

2562. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the MinisterofTEXTILE$ be pleased 
to state: 

(a) whether the attention of the 
GOl!ernment has been drawn towards the 
news-item captioned " Centre Urges to 
Res-3rve 22 Items for Handloom Weavers" 
appearing in Economic Times dates 12th 
May, 1992; 

(b) if so, thedetailsofthe items proposed 
to be ieserve; 

Conference have submitted their demand to 
the Government requesting restricting the 
Fabrication of 22 types of cloth for hand loom 
sector only; 

(d) if so, the details thereof; and 

(e) if so, the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) A list of 22 items reserved lor 
hand loom sector is at statement" A " 

(c) Yes, Sir. 

(d) All India Weavers Conference has 
urged the Government to get the stay vacated 
on the operation of the Handlooms 
(Reservation of Articles for Production) Act, 
1985 and the orders issued thereunder 
reserving 22 item as list in the Statement" A 
" for exclusive production on handlooms. 

(e) As a policy, measure, Government 
is committed to reservation 01 products for 
exclusive production in handlooms and is 
taking all possible steps to expedite hearing 
and decision in the case pending in the 
Supreme Court. 
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[Englis!!} 

Use of Jute Packaging 

2563. PROF. MALINI 
BHATTACHARAYA: 

DR. ASIM BALA: 
SHAt ZAINAL ABEDIN: 

'NUI the Minister 01 TEXTILES be pleased 
to state: 

(a) whetherthe Union Government have 
revised the mandatory use of Jute Packaging 
Order of certain industries to use Jute.packing 
in lieu of substitute products; 

(b) if so, the details thereof; 

(c) the total amount expected to be 
requir~d for jute packaging; and 

(d) the total amount now actually being 
used by the industries? 

Ti-IE MINISTER OF STATE OF THE 
MIN:STRY OF TEXTILES (SHRt ASHOK 
GEHLOT): (a) No, Sir. 

(b) Does not arise. 

(c) The amount of jute required for 
pack:l{iing depends upon the production of 
the commodities to be packed. 

(d) 6.99 lakh tons of jute material is 
estimated to have been used for packing of 
food grains, sugar, urea and cement during 
1991-92. 

Sick Public Sector Undertakings 

2564. SHRI NIRMAL KANTI 
CHATTERJEE: 

SHRI TARIT BARAN 
TOPDAR: 

Will the Ministerof FINANCE be pleased 
to stata: 

(a)whethertheGove~mentpr~.tCl. 
close down 47chronically sick Central PUPfic 
Sector undertakings as. rSpQrted in tfIe 

Business Standard dated May 19, 1992; 

(b) if so, the ~ails of the proposals in 
this regard; and 

(C) the steps being taken by tl)e 
Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAt DALBIR 
SINGH): (a)to (c). Since industrial companies 
in the Public Sector are now covered by the 
Sick Industrial Companies (Special 
Provisions) Act: 1985. sick industrial 
companies in Public Sector will also be 
required to make a reference to the Board for 
Industrial and Financial Reconstruction 
(BIFR) underthe provisions of the Act. There 
is no seperate proposal in Government to 
close down 47 chronicaHy sick central public 
sector undertakings. 

[ Translation] 

Repair of National Highways with 
Assistance form Central Road Fund 

2565. SHRt RAM TAHAl 
CHOUDHARY: 

SHRt MAHAMMAD All 
ASHRAF FATMI: 

SHIR ASTBHUJA PRASAD 
SHUKLA: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the names of the National Highways 
repaired/constructed with the help of the 
amount allocated from the Central Road 
Fundduring the last three years, State-wise; 
and 

(b) the details of wor1<s proposed to be 
taken up by allocations from the fund duril'lg 
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the ye?r 1992-93 and the expenditure likely Bangladesh border continues to be sensitive 
to be incurred thereon, State-wise? to smuggling. The anti-smuggling agencies 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRi JAGDISH TYTLER): (a) Augmentation 
of Central Road Fund as per Revised 
Resolution adopted by the Parliament on 
13.5.1988, which providesfor351/2percent 
of accruals from the Fund to be utilised for 
development and maintenance of National 
Highways has not taken place so far. As 
such, no amount could be allocated to any 
Stat&/Union Territory from the Fund for 
construction and repair of National Highways 
during the last three years. 

{oj Proposals to be sanctioned under 
Central Road Fund and expenditure likely to 
be incurred thereon during 1992-93 would 
depend inter-alia on actual augmentation of 
tha Funa, free-balance available for each 
Stats/Union Territory and proposals 
recommended by the State Government. 

[English] 

Sm:Jggling Activities on Indo-Bangia 
Desh Border 

2566. SHRI TARA CHAND 
KHANDELWAL: Willthe Ministerof FINANCE 
be ~Ieased to state: 

(a) whether the smuggling activities on 
Indu-Bangla Deshborderhasbeen flourishing 
since the past few months; 

(b) if so, the steps taken or proposed to 
be taken to check such smuggling; 

(e) the details of the raid conductedl 
smuggling items confiscated during the last 
three months on Indo-Bangia Desh border; 
and 

(d) the number of persons arrested in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
Rft.MESHWAR THAKUR): (a) and (b). 
AVi"ilable reports indicate that the Indo-

remain alert against smuggling activities. 
Intelligence is targeted against smugglers 
and close coordination is maintained among 
all the agencies concerned in the detection 
and prevention of smuggling. ' 

(c) and (d). The information is being 
collected and will be laid on the Table of the 
House. 

[ Translation] 

Export of Electronics and Computer 
Software 

2567. SHRI SATYA DEO SINGH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the target for export of 
electronics and computer software during 
the Eighth Five Year Plan has been fixed; 

(b) if so, the details thereof; and 

(c) the streps proposed to be taken to 
achieve the target? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) The details of the export target as 
fixed by Deptt. of Electronics are as under: 

(Rs. Crores) 

Year Export Target 

1992-93 1550 

1993-94 2200 

1994-95 3200 

1995-96 4600 

1996-97 6500 

Total 18050 
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(c) The steps proposed to be taken to The Detailed Project Report is yet to be 
achieve the target include organising prepared. 
participation of Indian industries in 
intarn:l:ionalfairs, undertaking market survey Jute Mills 
in new areas especially GCA countries, 
enhancing the facilities for High Speed Data 2569. SHRI JITENDRA NATH DAS: 
Communications for software export, etc. Will the Minister of TEXTILES be pleased to 

[Er.!}iish] 

Training Institute for Dredging 
Operations 

~568. SHRI ANANTRAO DESHMUKH: 
Will the Ministerof SURFACE TRANSPORT 
be picased to state: 

(a) whetherthe Government propose to 
set L!p training institute to impart training for 
execution for dredging operations; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHFiI JAGDISH TYTLER): (a) and (b). 
Setti:1g up of a National Institute of Dredging 
Tec~lIlclo':JY is one of the schemes identified 
under Illdo-Dutch bilateral assistance 
programme. 

state: 

(a) the details of jute mills in thecountry, 
State-wise; 

(b) the number out of those which have 
been closed, State-wise; 

(c) the reasons for their closure, mill­

wise: 

(d) whether the Government have any 
proposal to revive these closed mills; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). State wise details of 
jute mills and jute mills lying closed,as on 
15.7.92 are as follows:-

Nam2 of State No. of Mifls No. of 
closed 
Mills 

West Bengal 59 7 

Anc!':ra Pradesh 4 2 

Bih3~ 3 

Uttar Pradesh 3 

Madhya Pradesh 

Orissa 

. 
Assarn 

Tripura 
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Export of Cotton Textiles 

80 

(c) The reasons fortheclosures of these 
mills include, inter alia, financiaVllquidity 
crisis & labour troubles arising therefrom. 

(d) c:r.d (e). Government have taken several 
measures for the revival of these mills 

• including creation of Jute Modemisation Fund, 
estabiishment of Special Jute Development 
Fund, mandatory use of jute packing for 
focdgrains, sugar, cement and urea, 
purchase of B. Twill bags on cost plus basis, 
en::tilJragement of diversification byproviding 
financial, fiscal and market support 
"Government have also set up a Board for 
Industrial & Financial Reconstruction (BJFR) 
to cetermine & enforce the preventive, 
remedial & ameliorative measures for the 
revi:aHsation of sick industrial companies, 
including jute mills .. 

2570. DR. ASIM BALA: Win the Minister 
of TEXTILES be pleased to state: 

(a) the quantium of cotton textile exponed 
by the Cotton Textiles Export Promotion 
Council during each of the last three years; 
and 

(b) the details of value added exports 
and raw materials cotton exports in terms of 
quantity and its value during the above period 
separately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). A statement is 
attached. 
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Deposits in Banks 

2571. DR. (SHRIMATI) K.S. 
SOUNDARAM: Will the Ministerof FINANCE 
be p!p.ased to state: 

(a) whether the deposits with 
natic,nalized banks have dwindled in May, 
1992; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
• MIi":ISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The provisional 
aggregate deposits of all the 28 Public Sector 
Ban;";s increased from Rs. 200874 crores as 
on Il.ay 1, 1992 to Rs. 202040 crores as on 
May 29, 1992. The same indicates a marginal 
increc:se of Rs. 1166 crores in that period for 
the Public Sector Banks. 

P.mendment of Evidence Act 

2572. SHRI MADAN LAL KHURANA: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to referto 
the reply given :0 Unstarred Question No. 
3598 en December 13, 1991 and state: 

(a) whether the Judgement has since 
been studies by the Government; 

(b) if so, the outcome thereof; and 

(c) the action taken or proposed to be 
• take" by the Government in the matter? 

Ti-1E MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
Cm.,1PANY AFFAIRS (SHRI H.R. 
BHAROWAJ): (a) No, Sir. 

(b) Does not arise. 

(e) Action, if any, will be taken only after 
the Judgement has been stUdied. 

\ 

Revival Plan for Jute Industry 

2575. SHRI SUDARSAN 
RAYCHAUDHURI: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government have 
prepared any plan to revive the jute industry 
as a viable sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Govemment have 
taken several measures for the revival of 
sick mills including creation of Jute 
Modernisation Fund, establishment of 
Special Jute Development Fund, Mandator 
use of 1ute packing for foodgrains, sugar, 
cement and urea, purchase of B. Twill bags 
on cost plus basis, encouragement of 
diversification by providing finanCial, fiscal 
and market support. A high powered 
committee has also been set up by the Govt 
for the purpose. 

Shifting of Southern Air Command 

2574. PROF. RITA VERMA: Will the 
Minister of DEFENCE be pleased to state: 

(a) wheth~rthe Govern ment propose to 
shift the Southern Air Command 
Headquarters from Trivandrum to Madurai; 

(e) if so, whether the necessary land 
and other facilities for the expansion of the 
Southern Air Command have been made 
available in Madurai; and 

(c) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No, Sir. 

(b) and (c). Do not arise. 
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2575. SHRI VIJOY KUMAR 
YADAV: 

SHRI GURUDAS KAMAT: 
PROF. ASHOKANANDRAO 

DESHMUKH: 

W;II the Minister of FINANCE be pleased 
to S!~t3: 

(a) whether alleged cases of excess 
payment of surrender value of lIC policies 
and misappropriation of medical fees have 
been detected in life Insurance Corporation 
of Incia as reported in the Industan Times 

• daten June 30. 1992; 

(b) if so, the details and reasons thereof; 
and 

(c) the action taken by the Government 
in tt,i~ regard? 

THE MINISTER OF STATE IN THE 
MIN:STP.Y OF FINANCE (SHRI DALBIR 
SINGH): (a)to (c). Some excess payment of 
surre-nder value was noticed in respect of 
few po!icies in Calcutta amounting to Rs. 
3.46 lakhs but the entire amount was 
recovered by lIC. The factual position is that 
a Poi;,:;yholder has a right to surrender his 
insurance policy and daim surrender value 
in terms of the policy and as per the existing 
guidel:nes of lIC. There is nothing irregular 
therefore in lIC offices making payment of 
surrender value to policyholders. No 
misa~rop(iation of medical fees has been 

• detet;ted. 

Tr&d.e Agreements with Erstwhile USSR 

':576. DR. VASANT NIWRUTHI 
PAWAR: 

PROF. RASA SINGH 
RAWAT: 

WiD the Minister of COMMERCE be 

pleased to state: 

(a) the details of the trade agreements 
with the erstwhile USSR which were in force 
at the time of its disintegration; 

(b) whether the new development in that 
country had affected these trade agreements; 
and 

(c) if so, the manner in which the 
Government have adjusted and propose to 
adjustthe balance oftrade with that country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). The 
Trade Agreement between the Republic of 
India and the Union of Soviet Socialist 
Republics was valid upto 31st December. 
1995. With the dissolution of the former 
Soviet Union, this Agreement automatically 
ceased to be operative. 

(c) As a result of imbalance in the trade, 
India had to grant technical credit to the 
former USSR. This is being adjustedthrough 
on account debt service payments due to the 
former USSR. Besides, trade agreements 
have been signed with many of the erstwhile 
Republics of the former Soviet Union and 
with the others, it is in the offing. This is 
expected to revive the trade to the earlier 
level. 

Applications received under value­
based Advance Import Licensing 

Scheme 

25n. SHRI CHHITUBHAI GAMIT: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the number of applications received 
bytheCCI&E underthe value-basedAdvance 
import licensing Scheme during the months 
of April. May and June, 1992; 
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(tI) the number of such applications Export of Jerns 
cleared, the number of applications rejected 

and the reasons therefor; 2578. SHRIMAJI SAROJ DUBEY: Wdl 

(c) whether applications from jixport . 

HOUS'3S, Trading Houses and Star Trading 

HOliS9S are being give{l a special treatment; 
and 

(ej) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
SAUIAN KHURSHEED): (a) As per 
information available the number of 

applications received in port offices as well 
as the Headquarters are 1037. 

(b) As against the above mentioned 

appli::ations, 527 have been accepted, 168 
are rejected and 342 are pending on account 
of deficient information/documents, low value 
addition and non-fuHilment of the eligibility 

criteria. 

(c) NG, Sir. 

(d) Question does not arise. 

Year Value 

1989-90 194.82 

~990-91 207.70 

1991-92 257.02 

the Minister of COMMERCE be pleased to 
state: 

(a) the percentage decline in the export 
of Jems during 1990-91 and 1991-92; 

(b) the reasons for the decline; 

(c) the names of the countries to which 

gems were exported and foreign exchange 
eamings in each case; and 

(d) the measures contemplated by the 

Government to step up the exports of gems 
and to explore new markets? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). The 
export of gems Le. colured gem stones 
(excluding diamonds, pearls and synthetics 
stones) for the last three years are given as 
under: . 

%grawth 
in Rupee 

+6.6 

+23.75 

(Value in Rs. Crates) 

%grawth 

inUS$ 

- 0.85 

-10.34 

(Source: GJEPC) 

There is a decline in export of gems in dollar terms due to a general recession in the major 

international mar1<ets for gems and jewellery. 
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(c) The Country-wise exports of coloured genstones are given below:-

(Value in Rs. crores) 

Country 1990-91 1991-92 

U.S.A. 42.38 

Hongkong 39.92 

Thailand 35.81 

'Nost Germany 22.26 

Switzerland 17.73 

O:ilers 49.60 

Total 207.70 

(d) Exporters of gems and Jewellery 
items are provided access to raw materials 
through the various schemes notified in the 
Export -Import Policy to increase the exports 
of Gem & Jewellery. Exporters are also 
assisted for participation in lairs and 
exhibi;;ons and for sending delegations for 
mark;:)t surveys in foreign markets. 

r.eopening of Old Trade Routes 
between Indian and Tibet 

2579. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
COMi"lERCE be pleased to state: 

(3) whetherthe Government propose to 
reop:'ln old trade routes between India and 
Tibe,; 

(b) if so, the details of such routes; 

(c) the time by which these routes are 
• proposed to be reopened for trade; 

(c) whether the route through Mana, in 
Cha:n(lli district of Uttar Pradesh is also 
pr0J::0sed to be reopened; and 

64.23 

47.78 

39.62 

26.18 

24.82 

44.39 

257.02 

(e) if not, the reasons for not reopening 
this very old and traditional trade route? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) to (e). The Chinese authorities have 
presently only agreed to resumption of trade 
from Lipulekh pass in Pithoragarh District of 
UttarPradesh. This route will be open between 
June and September each year. 

[ Translation) 

Firing Range In Andhra Pradesh 

2580. SHRI MRUTYUI)IJAYA NAYAK: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the Government have 
decided to establish a firing range in Nalgonda 
and Rangereddydistricts of Andhra Pradesh: 

(b) if so, the number of people likely to 
be displaced; 

(c) whether the Government have 
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prepared any scheme for rehabilitation or to Highways in Rajasthan during the last two 
provide compensation to the displaced years; and 
persons; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SH,\RAD PAWAR): (a) No, Sir. 

(b) to (e). Do not arise. 

De'J:!lopment of National Highways In 
Rajasthan 

2581. PROF. RASA SINGH RAWAT: 
Will tM Minister of SURFACE TRANSPORT 
be plaased to state: 

(I'l) the details of the works undertaken 
for ~evelopment and repair of National 

(b) the amount spent thereon, Project­
wise? 

THE MINISTER OF STATE OF TH~ 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) and (b). Funds 
for maintenance of National Highways in 
each state are released for National Highway 
system in the State as a whole and not 
National Highway wise. An allotment of Rs. 
1064.87 lakhs and Rs, 1212.62 lakhs was 
made respectively for maintenance of 
National Highways in Rajasthan during 1990-
91 and 1991-92. 

Details' of new works sanctioned during 
1990-91 and 1991-92 and allocation made 
for expenditure on these are given in 
statement annexed. 
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Construction of Seventh Cargo Berth at 
Kand/a Port 

2582. SHRI KASH/RAM RANA: Will the 
Ministp.r of SURFACE TRANSPORT be 
pleased !o state: 

(a) whether the pace of work on the 
construction of seventh cargo berth at Kandla 
Port is very slow; 

(b) if so, the percentage of work done so 
, far; arid 

(ci the steps taken by the Government 
for completion olthe work within the stipulated 
time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHFiI JAGDISH TYTlER): (a) to (c). The 
original completion date of this project was 
Octobsr. 1991. There has been slippage due 
to technical problems encountered during 
execution which have since been sorted out. 
About 85% of the work has already been 
completed and the overall project is scheduled 
for ccmpletion by March, 1993. Close 
monitoring of the project is beign done to 

ensure its completion by this date. 

[English] 

Assistance to National SerlcuHure 
Projects in Kerala 

2583. SHRI V.S. ViJAYARAGHAVAN: 
Will the Minister of TEXTilES be pleased to 
state: 

(a) the assistance provided by the Central 
Silk Board to the National Sericulture Projects 
situated at Palakkad and Idukki districts in 
Kerala during each of the last three years; 

(b) whethertheGovernment propose to 
start more such projects in the State during 
the current plan period; and 

Cc) if so, the details thereof? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) The amount spenVinvestment 
made towards implementation of World Bank 
& Swiss aided National Sericulture Project in 
Kerala during last 3 years is as under:-

(Rs. in lakh) 

Year Assistance provided 

. 1989-90 

,980-91 

~ 991-92 

(b) No, Sir. The ongoing NSP in Kerata 
will be implemented upto 1995-96. 

(c) Does not arise. 

(Expenditure) 

6.25 

35.18 

132.87 

{ Translation] 

Production/Export of Silk 

2584. SHRIMATI DIPIKA H. 
TOPIWALA: Will the Minister of TEXTilES 
be pleased to state: 
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(a) the percentage of the total silk THE MINISTER OF STATE OF TrlE 
production exported annually during each of MtNISTRY OF TEXTILES (SHRI ASHOK 
the last three years and the names of the GEHLOD: (a) India is exporting only silk 
countries to which the exports were made; products and not raw silk yarn. The 
and percentage of silk textile products exported 

(0) the steps taken by the Govemment 
10 incr9asethe silkproduclion in the country? 

(with respect to estimated silk textile products 
production) during the last 3 years is as 
under:-

\'ear % of silk textile products exported 

1989-90 20.0 

1990-91 17.3 

1991-92 22.0 

I,·:dia exports its silk textile products to more than 100 countries. The major countries are 
as u:1der:-

1. U.S.A. 

2. United Germany 

3. United Kingdom 

4. Italy 

s. Spain 

6. France 

7. Canada 

8. Australia 

9. Singapore 

10. U.A.E. 

11. Switzerland 

12. Hong Kong 

13. Japan 

14. Austria 

15. Belguim 

16. Oman 

17. Mauritius 

18. Netherlands 

19. Lebanon 

20. Newzealand 

(b) In order to encouragelboost the silk 
production in the country, the Central Silk 
Board is supplementing the efforts of various 
State Governments by providing necessary 
support through its country-wise network of 
research, extension & training units. Efforts 
are being made to improve the per hectare 
productivity through R&D programmes of 
CSB. The CSB is also implementing a number 
of assistance programmes/schemes to 
encourage thelarmers to take up sericulture. 

Besides, the World Bank/Swiss assisted 

National Sericulture Prol~ct being 
implemented in 17 States envisages 
additional mulbenry acreage and increased 
production of quality raw silk in the country. 
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Relmburesement of Initial Investment 
on Paradlp Port 

2585. SHRI ARJUN CHARAN SETHI: 
Will the ~~inisterof SURFACE TRANSPORT 
be pleased to refer to the reply given to 
Unstarreo Question No. 2529 on December 
6, 1 "'91 and State: 

(a) whether the terms and conditions of 
repayment of initial capital expenditure by 
the Paradip Port Trust to the Government of 
Orissa have since been finalised; 

(c) if so, the details thereof; and 

(e) the time by which the initial capital 
investment made by the Government of 
Orissa is likely to be reimbursed? 

THE MINISTER OF STATE OF THE 
MIN:STRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

(c) This matter can be decided only after 
the proposals regarding capital restructuring 
of ail major ports and the manner in which 
pre-formation debts of Major Port Trusts are 
to be treated are finalised. 

Abolition of Cofeposa Act, 1974 

~5a6. SHRI RABI RAY: Will the Minister 
of Flt-.JANCE be pleased to state: 

(a)whethertheGovemmentproposeto 

March 1991 

District! 
State 

Deposits Credit 

Barp~ta 45.49 26.23 

Darrzng 42.92 20.41 

Kamn'p 751.63 433.63 

Assam 2178.36 1117.13 

repeal the Conservation of Foreign Exchange 
and Prevention of Smuggling Activities Act,. 
1974; -

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No, Sir. 

(b) and (c). Does not arise. 

Functioning of Banks In Assam 

2588. SHRI PROBIN DEKA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the functioning of regional 
rural banks and nationalised banks in Assam, 
specially in Darrang, Kamrup and Parpeta 
districts are not satisfactory; 

(b) if so, the reasons therefor; and 

(e) the sleps laken or proposed to be 
taken by the Government in this regard'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Reserve Bank of India 
has reported that agregate deposits and 
gross credit of all scheduled commercial 
banks (including Regional Rural Banks) as 
on last Friday of March 1991 and 1992 in 
Barpeta, Darrang and Kamrup districts as 
well as for Assam State are as under:-

(Amount in crores of rupees) 

March 1992 

C.D. Deposits Credit C.D. 
ratio ratio 
(%) (%) 

57.66 51.10 30.98 60.63 

47.55 50.79 30.99 61.02 

57.69 829.52 444.23 53.55 

51.28 2424.02 1190.64 49.12 
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VlhBe the deposits mobilised and credit (SHRt JAGDISH TYtTlER): (a) No. such 
purveyed have increased in all the three proposal is under consideration. 
distri::ts as well asin State of Assam in March (b) Does not arise. 
1992 3S compared to March 1991 the CD 
ratio has declined slightly for Assam as a 
whola as well as in respect of Kamrup district. 
However. the decline in the CD ratio is not the 
sole indicator of deployment of credit in 
relatio;1 to locally mobilised deposits in a 
particular area. This is influenced by several 
fact('rs such as infrastrutural facilities, 
cooperation of local Government authorities 
etc. Absence of these factors adversely 
affects the lending programmes which in 
turn c.ffects the CD ratio. The performance 
of banks in Assam is also affected bylactors 
like di,;turbed law and order conditions, the 
three districts in question are flood prone, 
input dAlivery system is weak and the transfer 
of improved technology low, etc. 

(G) The need for planned deployment of 
credit in order to regional imbalances has 
been impressed upon banks. Banks are 
expec!ed to provide credit support to all 
prod:Jcti'/e and identified viable activities in 
deficient areas and to ensure that wide 
dispc.r;ties in credit deployment among 
varioL's ;'egions is reduced. Banks have also 
been advised to maintain CD ratio of 60% in 
res~ect of their rural and semi-urban branches 
separately. 

Construction of Subway on 
N.H. No. 4 

2589. SHRI PRITHVIRAJ D. CHAVAN: 
Will thG Minister of SURFACE TRANSPORT 
be pleased to state: 

(8) whether the Government propose to 
constn.!ct a subway on the National Highway 
NO.4 between Pune and Kolhapur; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MII\:ISTRY OF SURFACE TRANSPORT 

[ Translation] 

Construction of Bye Pass Road at 
Haldwant in Uttar Pradesh 

2590. SHRI ASTBUJA PRASAD 
SHUKLA: Will the Minister of SURFACE 
TRANSPROT be pleased to state: 

(a) whetherthe Union Government have 
received any proposal from the Government 
of Uttar Pradesh for construction of a bye 
pass road at haldwani in Nainital district of 
Uttar PradeSh; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes, 
Sir. The proposal for construction of Haldwani 
bypass, sponsored by the State Govern ment 
of Uttar Pradesh under the augmented 
Central Road Fund at an estimated cost of 
Rs. 500.00 lakhs, could not be considered 
for approval for want of implementation of 
the Revised Resolution adopted by the 
Parliament on 13.5.1988. 

[English] 

Registration of Firms by Export 
Promotion Councils 

2591. SHRI K. THULASIAH 
VANDAYAR: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Export Promotion 
Councils register various firms for exporting 
their products; and 

(b) if so, the assistance being provided 
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by Export Promotion Councils to these 
exporting firms? 

THE DEPUTY MIN1STER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAltJ!AN KHURSHEED): (a) Yas, Sir. 

(b) The Export Promotion CouncilS assist 
the eX!Jorting firms in many ways. The major 
functions of the councils include the following: 

(i) to provide commercially useful 
information and assistance to their 
members in developing and 
increasing their exports; 

(i:) to offer professional advice to their 
members in areas such as 
technology up-gradation, quality 
and design improvement. standards 
and specifications, product 
development, innovation, etc; 

(ii!) to o"rganise visits of delegations of 
its members abroad to explore 
overseas market opportunities; 

(iv) to organise participation in trade 
fairs, exhibitions and buyer-seller 
meets in India and abroad; and 

(v) to promote interaction between the 
exporting community and the 
Government both at the Central 
and State levels. 

Year Orissa 

1990-91 31.92 

1991-92 26.74 

(ProviSional) 

[ Translation] 

AI.lotment target of Janata Cloth to 
States 

2592. SHRI SRIKANTA JENA: 
SHRI ARJUN SINGH 

YADAV:. 

Will the Minister of TEXTILES be pleaSed 
to state: . 

(a) whether the allotment target for 
Janata Cloth to the States is based on the ' 
number of handlooms functioning in the 
States and the past performance in its 
production: 

(b) if so, the performances of the Orissa 
and Uttar Pradesh during each of last two 
years in this regards, separately; 

(c) teh target of janata cloth allotted to 
the above States during each of the last two 
years and the target fixed for 1992-93; and 

(d) the steps taken by the Government to 
ensure that Janata cloth is easily available to 
the poor people in rural areas of the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) The production of Janata cloth in the / 
States of Orissa and Uttar Pradesh for tha 
last 2 years has been as follows:-

(in million square metres) 

Uttar Pradesh 

119.14 

100.00 
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I Tile target of JilI'!ata cloth allotted to the above States during the last two years and 
dur.ng currenfyear are as follows: 

Orissa 

1990-91 33.00 

1991-92 27.00 

1992-93 30.00 

(Ci) The State Govemments who are 
entr~sted with the responsibility of ensuring 
deliv"ry of Janata cloth to the target group 
have been directed by Government of India 
to tal;9 efie(.1ive steps for ensuring distribution 
of Jc:nata cloth to people living below the 
poverty lien. Guidlines for distribution of 
Janata cloth provide that not less than 75% 
of thfl c:oth shall be sold to target group in 
rural areas. Care is taken to identify such 

• agencies which have distribution outlets in 
gram panchayats and rural areas.. 

fJi:>darnisation of eochin Shipyard 

25!?3. SHRI RAMESH CHENNITHALA: 
Will tha Ministerof SURFACE TRANSPORT 
be pleased to state: 

1. :'ciditional ship building facilities 

2. Extension of Quay I. 

3. DP.s;~n Consultancy. 

4. Froduction consultancy. 

5. Renewals & Replacements. 

6. Modernisation of shiprepair 
fa:;ilities. 

Total 

(in million square metres) 

Uttar Pradesh 

132.00 

100.00 

100.00 

(a) the steps taken by the Union 

Government for modernisation of Cachin 
Shipyard; and 

(b) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 

(SHRIJAGDISH TYTLER): (a) and (b). After 
completion of the main project work in 1984, 

an amount of Rs. 40.48 crores has been 

invested towards modemisation of Cachin 

Shipyard Limited during the 7th Plan period 
1985-90 and during the Annual Plans 1990-
91 and 1991-92. The details are given below: 

fRs. in crares) 

VII Five Year Plan 
Expenditure 
1985-90 1990-91 1991-92 

4.02 0.43 

12.20 4.85 

5.94 0.43 

2.45 

4.30 

5.86 

28.91 5.71 5.86 
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In addition to the above, an amount of Rs. 47.80 crCilres has been provided provisionally 
in the \/111 Five Year Plan 1992-97 for investment in Cochin Shipyard Limited. The break-up 
is as !ollows: 

VIII Five Year Plan Provisions (Rs. in crores) 

(a) Modernisation of shiprepair facilities. 8.00 

(b) Improvement in capacity utilisation. 11.20 

(c) Renewals and Replacements. 3.60 

(d) Additional shiprepair facilities. 25.00 

Total 47.80 

[Translation] both the sectors during the above period, 
separately; and 

Sank Loans to Industrial and 
Agricultural Sectors 

2594. SHRI RAJVEER SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount of loans provided by the 
nationalised banks to the industrial and 
agricultural sectors in each State during 
1991 and the current year upto May 31 st, 

• 1992, separately; 

(b) the details of recovery of lasons from 

(c) the number of applications pending 
at present seeking loans from the banks. 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI D)\LBIR 
SINGH): (a) and (b). The amount of 
outstat1ding advances by nationalised banks 
to industry and agriculture as on March 22, 
1991 and March 20, 1992 as reported by 
Reserve Bank of India is given below: 

(Rs. in crores) 

56-ctor Outstanding as on 

March 22. 1991 March 20, 1992 

Agriculture 

!ndustry (Small, medium 
8. large) 

10.658 

34,208 

!-:0wever. State-wise break-ups of 
agricultJre advances of PubliC Sector Banks 
are allailable as on the last Friday 01 
September, 1990. In the case of industrial 

11,524 

36,374 

sector, Stale-Wise data are available only for 
Small :Scale Industries and the same is 
availa~le as on the last Friday 01 September, 
1990. 
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So far as recovery of loan is concemed, ad;ances to agriculture and Small Scale 
State-wise information in available only with Industries by Public Sector Banks as at the 
rega~d to direct finance to agricunure. In the end of September, 1990 (latest available) 
case of recovery of industrial advances, and recovery of direct finance to agriculture 
State-·, .. ise data is not generated by the data as at the end of June, 1990 (latest available) 
reporting system. However, the percentage is given in the Statement. 
of overdue to outstanding advances in the 
industriai sector was 33.65% as althe end of 
Marcil, 1991 (latest available). 

State-wise information in respect of 

(cl The data reporting system does not 
generate the information regarding number 
of applications pending seeking loans from 
the banks. 
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Investment by Banks in U,P. to the national average? 

2596. SHRI GAYAPRASAD KORI: Will 
the Mi:1isterof FINANCE be pleased to state: 

(a) 'Nhether any target for making 
investrr,ent in industrial sector in Uttar 
Pradesh was fixed by the nationalised banks 
for Se"~nth Five Year Plan; 

(t» if so, the total investment made in 
this ~egard; and 

(c) the percentage of the investment 
made. during the above period as compared 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Presumably the Hon'ble 
Member is referring to the financial assistance 
provided by Nationalised Banks to the 
industrial sector in Uttar Pradesh during the 
7th Five Year Plan period. The year-wise 
total amount outstanding of advances made 
by the all scheduled commercial banks tothe 
industrial seaor in Uttar Pradesh during the 
Plan Period, uptoJune 1989 (latest available). 
and its percentage to All India level is given 
below:-

(Rs. in crores) 

Year AI/India. Uttar Pradesh % age of Uttar 
Pradesh 
to aI/India 

Dece:Tlber, 1986 23305 1206 \5.2 

June '87 24347 1556 6.4 

June'S8 32617 2016 6.2 

June'S9 38906 2511 6.5 

I\'q state wise target are fixed for providing 
financii'.1 assistance by banks to the industrial 
sector. However banks have been advised 
to prcv!de 40% of their net bank credit to 
priority sector, which includes small scale 
industries as well. 

S:n'JS{)ling of Opium Based Drugs in 
U.P. 

2597. SHRI AYUB KHAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have 
receivGd any complaints in April, 1992 
regarding consumption of drugs prepared 
from opium and its smuggling in Barabanki 
and.Lu~know districts of Uttar Pradesh; 

(b) if so, the details thereof; 
(c) whethertheGovemment have issued 

instructions to get these companies 
investigated by C.B.I. or Narcotics Control 
Bureau; 

(d) if so. when and the details thereof; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) (e). The 
information is being collected and will be laid 
on the Table of the House. 

(c) The target of Janata cloth allotted to 
the above States during the last two years 
and during current year are as follows: 
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Y~ar Orissa 

~990-91 33.00 

1991-92 27.00 

~992-93 30 .. 00 

(d) The State Governments who are 
entrusted with the responsibility of ensuring 

delivery of Janata cloth to the target group 
havE! been directed by Government of India 
to take effective steps for ensuring distribution 
of Je>.nta clvth to people living below the 
poverty line. Guidelines for distribution of 

Janata cloth provide that not less than 75% 
of th3 c!oth shall be sold to target group in 
rural areas. Care is taken to identify such 
agencies which have distribution outlets in 
gram ,:;anchayats and rural areas. 

(EI1g!i5h] 

Lo!>s ~f R&vanue due to Concessions 

und~r Section 80 L of Income Tax Act 

2.538. SHRJ M.V.V.S. MURTHY: Will 
the tt:iristerof FINANCE bepieasedto state: 

(a) whether the Union Government and 
the Siate Governments have sustained any 
reve,lue losses due to introductiOn olthe tax 
COrY';" ssions undersedion 80 L oUhe Income 
Tax Act, 1961; 

(b) if so, the details thereof; 

(:::) whether the Union Government 
prop.:>5eto offer any grant-in-aid to offese! 
the losses sustained by the States in. this 
regard; 

(d) if so, the details thereof; and 

(9) it not, the reasons therefor? 

(in million square metres) 

Uttar Pradesh 

132.00 

100.00 

100.00 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
Finance Bill, 1992 as introduced in the Lok 
Sabha contained a proposal for withdrawing 

the existing deduction under section 80-L. 
However, by Government amendment. the 
proposal to withdraw the deduction under 
section 80-L was modified to retain the 
deduction upto a monetary ceiling of Rs. 
7,000 as against the earlier proposal to 
wholly withdraw the deduction. 

With reference to the proposal in the 
Finance Bill to withdraw deduction under 
section 80-L entirely, the partial retention of 

the deduction isestimatedto result in/revenue 
loss of Rs. 225 crores. The proportionate 
loss to States is about Rs. 190 crores and 
that to Centre Rs. 35 cores. 

(c) to (e). No, Sir. Not-withstanding the 
proportionate loss referred to above, the 
States' share of income-tax has gone up 
from Rs. 4565 crores in BE 199Hi2 to Rs. 
5868 ci'ores in BE 1992-93 .. Overall, States' 

share of taxes and duties inclusive of Union 
excise duties. will go up from Rs. 16255 
t:rores jn BE 1991-92 to Rs. 19992 crores in 
BE 1992-93. 

Illegal Trade of Intoxicants 

2599. SHRI PRA TAPRAOB. BHONSlE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether illegal ttade of intoxicants in 
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the ccuntry is increasing; 

(b) if so, the details thereof; 

(c) the number of persons apprehended 
in this ';onnection during the last two years; 
and 

(d) the steps taken or proposed to be 
taken t,y the Govemment to check this legal 
trade? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (;1). 
"Intoxicant" includes both liquor and drugs, 
and the policy regarding sale of liquor is 
underthe purview of the State Governments. 
In most States, sale of liquor is legal. As 
regards narcotic Drugs and Psychotrophic 
Sub!>tances, there is no information that 
illegal trade is increasing. 

(c) No. of persons arrested under the 
N.D.P.S. Act are:-

1990 4,302 

1991 5,300 

(el) A strict and comprehensive law, Le., 
Narcotic Drugs and Psychotrophic 
Substances Act, was enacted in 1985 for 
controlling abuse of drugs. The law was 
made even more stringent by amendments 
in 1 SR8. Intensive and coordinated efforts 
are m3de by the enforcement agencies to 
curb illegal traffic in Narcotic Drugs and 
Psych'Jtropic Susbtances. 

Export of HoSiery Garments 

2S00. SHRI CK KUPPUSWAMY: Will 
the Minister of TEXTILES be pleased to 
state: 

(?) IMia's share in the terms of 
• perc~nt3ge in the total purchases of hosiery 

garments in the wor1d mar1<et; and 

(b) the measures taken by the 
Government to step up export of hosiery 
garments in order to seek in larger share in 
Exports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) India's share in world clothing 
exports including hosiery garments amounted 
to 2% in 1990 (Source, GATT) 

(b) Govemment have taken a numberof 
steps to increase the export of readymade 
garments including hosiery garments like 
facilitating easy imports of new garment 
machinery items by placing them outside the 
negative list, liberalised Export Promotion 
(Capital Goods) Scheme, extending beenfit 
of concessional duty to additional items of 
trimmings and embellishments, increase in 
the limit for import of tags, labels etc., 
facilitating import of raw materials duty free 
through value based Advance Licence 
Scheme as well as quantity based Advances 
Licence Scheme, introduction of Liberalised 
Exchange Rate Management System etc. 
Besides, measures like establishment of an 
Apparel Training and Design Centre at 
Tirupur, spons.oring of specialized knitwear 
delegations etc., have also been taken. 

Creation of New Cargo/Mechanised 
Coal Berths at Paradip Port 

2601. SHRI K. PRADHANI: 
SHRI lOKANATH 

CHOUDHURY: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whetherthe Union Government have 
since taken· any decision regarding 
investment of Rs. 24.94 and 511.25 crores 
for ~reation of multipurpose cargo berth and 
mechanised coal berth respectively, at 
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(b) ii so, the details thereof? 

THi: MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SH8! JAGDISH TYTLER): (a) ana (b). 
G;)v",rnment ;:iecision in respect of the 
proposals 01 Paradip Port for construction 01 

a multip':rpose cargo b€:rth at an estimated 
cost 0: Rs. 26.36 crores and creation of 
mecr,anised coal berths at an estimated cost 
dRs. S59.89 crores is yet to be taken. 

c:::port of Cotton trom Punjab 

2fO::'. SHRI KAMAL CHAUDHARY: Will 
the t!:o, stor cl TEXTILES be pleased to 

~la\9: 

(a) '.vhe:herthe Union Government have 
reco:ved any request from the Government 
o~ F'urljai1 lor the export at cotlon bales: 

(;;) ;~ so, ,he details thereat; and 

(e) :flG quantity of cotton ai!,)",,:;;o \0 t'1e 
State iur export? 

THE: MII~ISTER OF STA'[[ OF THE 
MH·JIS-rRY GF TEXTILES (SHRI ASHOK 
GEI--:LOT): (a) Yes, Sir. 

(b) An cxpor.quotaof 11aKhbaies of mediurn 
sta~10 c,)tton was requested for the Punjab 
Mar1<fed. 

(.;) No expert quota 01 cotton has neer 
alloc3icd to Punjab Markled furring the 
clwenl Gotton season. 

Re~lacsment of Cranes at Madras Port 

2&03. SHRI PANDURANG PUNDLIK 
FUNai(AR: Will the Minister of SURFACE 
TRAt-:S?ORT be pleased to !';tate: 

(a) whetherthe Government propose to 
replace the ordinary cranes at Madras port 
by a gantry type of cranes; 

(b) it so, the details thereof; and 

(cl the estimated cost of the new cranes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Yes, 
Sir. Three such cranes have been suggested 
for purchase; at an estimated cost of Rs. 
34.50 crores. No decision has been taken In 
this regard till now. 

New Scheme for Handicrafts 

2604. SHRI SANDIFAN BHAGWAN 
THORAT: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Government have 
s:arted some new schemes to revive 
handicrafts as reported in the Economics 
Times dated June 16, 1992; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). The news report 
appearing in the Economic Times dated 
June 16, 1992 is purportedly about schemes 
of the Delhi Administration. Handicarafts 
b€:ing a state subject various schemes being 
implemented by the various stateslUnion 
Territories Idl within the jurisdictiol of the 
concerned state governmems/Uniul1 
Territory administrations. However, detail~ 
of the scheme of the Ministry 01 Textiles 
undertaken through the Development 
Commissioner for Handicrafts, are given in 
the attached Statement 
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Imp.ose - Tariff on Handlooms by USA Matrimonial cases pending in Deihl 

20305. SHRI GEORGE FERNANDES: 
Will the Minister of COMMERCE be pleased 
to stale: 

(a) whether the United States of America 
propose to impose import tariff on Indian 
Handiooms; and 

(b) if so, the reaction of the Government 
theretc? 

TnE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). A 
Statement is laid on the Table of the House. 

STATEMENT 

IJnder the provisions of the US GSP 
Scheme for preferential tariffs for developing 
cour:tri?s, if imports into the US of specific 
product LInder the GSP from a beneficiary 
COUr.l'1' in a particular calender year exceed 
50 rer::ent of the total imports of that item, it 
is not ionger eligible for GSP benefits in the 
subsequent year. H, however, imports from 
a partGular country are below a minimum 
level (which changes each year) the US 
Presid(mt has the discretion togrant a waiver. 
This d'scretion was not exercised in favour of 
Indiarl Handlooms in the US deciSion 
anncunced on 29 April, 1992 and effective 
from 19 May, 1992. As a result, the affected 
producls would no longer be eligible for duty 
free treatment when imported form India, but 
attract Most Favoured Nation Tariff of six 
perce~t. By the same decision the US also 
denied GSP concessions to Indian exports 
of cj1emicals and pharmaceuticals etc. 
included:n chapters 28-38 of the Harmonised 
Syster.1 tariff schedule. 

These decisions are linked to the 
declared US intention of seeking policy 
changes in the patents regime in India. 
Government have conveyed to US authorities 
thatth" US action is untimely, unjustified and 
unwarranted. The US response was that the 
decisici1 could be reversed H India addressed 
US concerns on patent protection. 

Courts 

2606. SHRI HARIN PATHAK: Will the 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) the number of matrimonial cases 
pending in LowercourtsiHigh Court of Delhi 
forthe last five to ten years, court-wise; and 

(b) the steps being taken by the 
Governmenttoexpeditethe disposal of these 
cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) and (b). The information is 
being collected and will be laid on the Table 
of the House. 

Opium Production 

2607.SHRIMATIVASUNDHARARAJE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the production of opium in Rajasthan, 
Madhya Pradesh and other States during 
each of the last three years; 

(b) whetherthe Government propose to 
increase the areas under opium cultivation; 

(c) if so, the steps taken in that regard in 
1991-92; and 

(d) the target fixed for increasing opium 
production in 1992-93 particularly in 
Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Production 01 
opium in the poppy growing States viz .. 
Madhya Pradesh, Rajasthan and Uttar 
Pradesh during each of the last three years 
for pharmaceutical and export purposes was 
as follows: 
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(In kgs. at 90 C) 

1989-90 1990-91 1991-92 

(Provisional) 

Madhya Pradesh '225467 201147 234498 

Rajasthan 156431' 129474 161074 

Uttar Pradesh 55187 61624 72922 

Total 437085 392245 468494 

(b) No such proposal is under during the last two years; and 
conside~ation at present. 

(c) the steps taken or proposed to be 
(c) and (d). Do not, therefore, arise. taken by the Govenment to increase export 

of these products? 
[ Trans/;Jtion] 

Export of Onion and Garlic 

2608. SHRI BHEEM SINGH PATEL: 
Will tne Minister of COMMERCE be pleased 
to sia!:3: 

(a) the counties to which onion and 
gared:c are exported; 

(':) the amount of foreign exchange 
earnad form the export of the above products 

Onion and 
Garlic 

1990-91" 

9286 

(c) Onion has been identHied as a thrust 
item having good export potential and special 
emphasis has been laid on improvement of 
quality and packaging. 

"Source 
*DGC!S 
**Prc)'Jisinal based on exporters return. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Onions and 
Carlic are exported to UAE, Bangladesh, 
Malaysia, Singapore. Sri Lanka, Saudi 
Arabia, Kuwait, Bahrain, Maldives, Mauritius, 
Nepal. Pakistan. USA, UK, Seychelles, 
Oman, Germany, etc. 

(b) Foreign exchange earned from export 
of Onion and Garlic during the last two years 
is indicated below:-

(Rs.lakhs) 

1991-92" 

19000 

OVerdrafts by States 

2609. SHRI LALIT ORAON: Will the 
Minister of FINANCE be pleased to state: 
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(a) lhenames ofthe States which have THE MINISTER OF STATE IN THE 
drawn overdraft in thire accounts with the MI'NISTRY OF FINANCE (SHRI 
ReseiVeBankoflndiadurlng1988-89,1989- SHANTARAM POTDUKHE): (a) to (c). A 
90,1990-91 and 1991-92 and the amount of statement is /aid on the Table of the House. 
overdraft taken by each of the States; 

(b) the amount, out of that, which was 
adjusted and which remained unadjusted, 
year-wise; and 

(c) the steps taken by the Union 
Goverr.ment to curb the tendency of taking 
the o'lordraft by the States? 

STATEMENT 

(a) A statement showing the name of 
. the State Governments which were in 
overdraft in their accounts with the Reserve 
Bank of India on various occasions during 
the financial years 1988-89, 1989-90, 1990-
91 and 1991-92andthemaximumamountof 
overdraft is given below;-
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(b) The overdraft of all the State except Himachal Pradesh and Nagaland. 
Governmants mentioned In part. (a) above The amount of overdraft outstanding as on 
were cleared within the time limit prescribed the eighth consecutive working day in respect 
under the Overdraft Regulation Scheme of these States was as under:-

1. Himachal Pradesh Rs. 13.43 croms (As on 19.7.1989) 

2. Nagaland As. 15.40 crores (As on 28.3.1990) 

(c) In terms of the Overdraft Regulation 
Scheme, no State Government is allowed to 
incur an overdraft in their accounts with the 
Reser .. e bank of India for more than seven 
consecutive working days. In case the 
overdraft appears in the State Govemment's 
account beyond seven continuous working 
days, tha Reserve Bank of India would stop 
payrr.ent on behaH ofthat State Government. 
The Echeme is being enforced unformly and 
withcul any exception in respect of aU the 
State Govemment banking with the Reserve 
Bank of rndia. 

[£ngl!sh] 

Acquisition of Immovable Properties by 
Income Tax Department In Deihl 

2€10.SHRIRAMNARESHSINGH:Will 
• the Ministerof FINANCE be pleased to state: 

Financial Year 

11:189-90 

HOO-91 

19;)1-92 

NurrtJer 

16 

12 

10 

(;.) The amount collected from sale of 
Immovable properties purchased under 
Chapter XX-C of the Income-tax Act 1961 in 
Delhi in !he last 3 financial years is as under: 

Financial Year 

1989·~~ 

1990-91 

Amount collected 

Rs. 5,65,87,000 

Rs. 1,30,00,111 

(a) the number and value of immovable 
properties acquired by the Government in 
Delhi under the provisions of Chapter XX-C 
of Income-Tax Act, 1961 during the last 
tluee financial years; 

(b) the amount collected from sale of 
these properties; and 

(c) the details of the cases in which the 
aoquisition process has not been completed 
because of pending suitslWrits in High Court 
or the Supreme Court? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The number 
and value of immovable properties purchased 
under Chapter XX-C of the Income-tax Act 
1961 in the last 3 financial years are as 
under: 

Financial Year 

t991-92 

Value 

Rs.6,17,28,75O 

Rs.5,79,20,OOO 

Rs. 7,18,35,600 

Amount collected 

As. 7,64,65,000 

(c) Details of cases in which purchase 
order has not become final due to pendency 
of litigation in High Court or the Supreme 
Court in respect of purchases made in Delhi 
in the last 3 financial years as per Statement 
attached. 
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[ Translation] 
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Revenue Earned In Consumex. 92 

2611. SHRI N.J. RATHVA: Will the 
Minister of COMMERCE be pleased to state: 

(a) the amount of the retail sales in the 
Consumex, 92 second National Consumer's 
Goods Exhibition organised at Pragati 
Maidan, New Delhi in May, 1992 by India 
Trade Promotion Organisation; and 

(b) the revenue earned by the 
Government therefrom? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The total sales 
as reported by the participants in Consumex 
'92 was RS. 24.71 lakhs. 

(b) No revenue was earned by India 
Trade Promotion Organisation f rom the sales 
by the participants in Consumex '92. 
However, the estimated net revenue to ITPO 
by way of space rent was Rs. 11 .20 lakhs. 

[English] 

Remunerative Price of Cotton 

2612. SHRI MANIKRAO HOOLYA 
GAVIT: 

SHRI DHARMABHIKSHAM: 

WiU the Minister of TEXTILES be pleased 
to state: 

(a) the total production of cotton during 
each of the last three years, State-wise; 

(b) the carry-overstock of cotton during 
the current year and the extent to which this 
stock is in excess to that of the indigenous 
requirements; 

(c) the agencies through which the 
excess quantity of cotton is proposed to be 
exported, country-wise; 

(d) whether the prices of cotton have 
come down during the current year in 
comparison to the last year; 

(e) if so, the reasons there!0,r; 

(t) the quantum of cotton exported so far 
during the current year as compared to last 
year; 

(g) whether framers are getting less 
price lor cotton than the support price fixed 
this year; and 

(h) if so, the steps being by the 
Government to ensure that the farmers get 
the remunerative price for cotton? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A Statement is attached. 

(b) The Cotton Advisory Board in its 
meeting held on 14.2.92 had estimated that 
the carry-over stock as on 31.8.92 after 
meeting the indigenous requirement was 
likely to be 28.89 lakh bales. 

(cl Government have released one Iakh 
bales of Bengladeshi cotton for export during 
the current season which is open to all 
exporters and no country wise restrictions' 
have been laid down for ex' ..... Government 
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has also permitted CCI to meet the 
requriement of COUon of some of our 
neighbouring countries like Napal, 
Bangladesh and Sri Lanka, In the context of 
bilatral arrangements, to the extent upto 
30,000 bales. 

(d)~ Sir. 

(e) Does not arise. 

(f) During the currant cotton season 
0.44I~hbalesofcottonhavebeen8xported 
as on 17.7.92. During the proceeding season, 
11.90 lakh bales of cotton wel'8 exported. 

(9) No, Sir. 

(h) Does not arise. 

STATEMENT 

State-wise production of cotton as estimated by Cotton Advisory Board during the 
cotton seasons 1989-90 to 1991-92. 

Production in /akh bales of 170 Kg. 

Name of thB state 1989-90 1990-91 1991-92 • 

Punjab' 25.44 17.25 25.50 

Haryana 13.88 11.50 13.50 

Rajasthan 10.67 9.50 10-.50 

Gujarat 17.30 15.00 14.00 

Maharashtra 20.17 15.00 11.00 

Madhya Pradesh 13.40 16.00 7.50 

Andhra Pradesh 15.44 18.75 18.50 

Kamataka 10.20 8.00 8.50 
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NtIme of tllulate .,...., 

TamilNadu 1'.25 

OIlers 0:715 

1bhII 13a!IDJ 

28IJ3OSHR1 RAM NAKWWllfthWAihlster· 
otDIHMJE be pIaased~statEl;, 

(a} ......... 'heGovel'M1lntproPOSMO 
OP""a·,satrilk School at~'TGnda¥aallin, 

SIId~~1Mrict of UalUlratlstra;" 

(crttwt1irt18 bound programme?fdr 

" c::ammisatDning to(lIIis school? 

TIE IIMSltER OF DEFENCE~t •• 
SfWW)PAWAR}::Ga)ao64ASainksthool 
aeslablilstladattMIspac:ilicraquestotSfair 
GcNermaiWrUGn.Teotary.4dministraaDiI. > 

.1Ie *.~andamajor 
pr:IfIicJftCIfN~8lIp8IIiditure hasto:be -
m8ttlJ1MnL IIctjJnlpla&at~aftiag a new . 
SIiait ScI!aII.at 701Diwd:1n SIncIwdIag ,­

EIsIIdd at IiIIIIIaraItItr 1Ias.~ received 
tum .. SIiiIIIa' GOft 

1990-91 1991-92' • 

5.00 6.00 

1.00 1.00 

117.00 1t"00 

Setting; lIP of Andhra PracIliflU'Ifiigh': 

CCWd Bench at V1jayawadal 
Vi......,..namlTirupathi 

26214. S1!fRf DA IT ATRA Y A, 
BANDARU~ 

SHRJ,SOBHANADREESWARA; 

RAOVADDE: 

Will theMlnisteroflAW,JUSTICE AND 

COMPANY AFFAIRS be pJeased to state: 

(a) whether1hellt'iaanyproposai under 

consideratioo 01 the GowTRmentto set up a 
Andhra Pradesh Higb, CCIUft bench at 

Vijayawada or VisaKhapatnamfor1hecoastal 
districts and eitherat CuddappaborTlrUp8thi 
for the Rayalaseetna region; 

(b) if so, tHe::details thereat. 

(c) if not, the reasons therefor; and 

(d) the details of the HigJ1 CGlWtbenches 

which are seated at places otber than the 

Sate capitals in the country? 
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TtE MINISTER OF V.W, JUSTICE the Government of Andhra Pradeeh, In 

ANDCOMPANY AFFAIAS(SHRIK. VUAYA consultation with the Chief Justice of Andhra 
BHASKARA REDDY): (a) No, SIr. Pradesh High Coun, tor establishing High 

Court Bench at any pIacs In the Slatg. 

(b) Does not arise. 
(d) A statement giving the Information is 

(c) No proposal has been received from attached. 
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2615 .. SHRl 'SUSHIL CHANDRA 

VERMA: WiD ltv J Minister of COMMERCE 
be pleas9d to t t sae: 

~a) • ,he volume of trade transacted with 

• the .:.ilJit Countries during each of the last 
It" . ,ree years; 

(t-) the steps taken or proposed to be 

taken to establish trade with aI the Gul 
countries: and 

(c) the steps being contemplated to raise 
the level of export to these countries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 

SALMAN KHURSHEED): (a) The volume of 
trade transacted with the GuK Countries 
during the last three years is as under:-

(Value in Rs. CroIes) 

1iJE9-90 1990-91 1991-92 

6,552.34 7,885.25 12,003.37 

(b) and (c). Steps taken or proposed to 
be taken to raise the level of export to these 
countrias include bilateral discussions at 
Govt. to Govt. level at the for a of Joint 
Commissions/Joint Trade Committees, 
exch3nge of business delegations, 
partici~ation in exhibitionsllrade fairs abroad 
and in India to publicise Indian capabilities, 
counter trade arrangements and selected 
lines of credit to the selected countries, etc. 

L1C:'~ Collaboration with British SUn 
Life 

2E16. SHRI GURUDAS KAMAT: Will 
the Mii1:sterof FINANCE be pleased to state: 

(a) whether the Life Insurance 
Corpotalion has made collaboration with the 
Br~tish Sun Life; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINI~~iRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. 

(tI) Life Insurance Corporation of India 

have entered into agreements with the SUnlife 
Assurance Society PLC of U.K., to market 
life assurance and penSion policies in U.K. 
The policieS issued will be reassured with 

Sunlife who will give the necessary, 
administrative and technical support. The 
operations have commenced with effectfrom 
the 11th June, 1992. 

Assam-Agartala Road 

2617.SHRISAIFUDOINCHOUDHURY: 
Will the Minister of DEFENCE be pleased to 

state: 

(a) whether the Assam-Agartala road 
gets flooded almost every year near Agartala; 

(b) whetherthe semi-permanent Timber 
bridges and bailey-bridges on this road are 
being replaced by R.C.C. bridges; and 

(c) If so, when this road is likely to be 
completed? 

THE MINISTER OF DEFENCE (SI-fIJ 
SAHRAD PAWAR): (a) During heavy rains. 
some stretches of Assam-AgartaIa road 
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(Nation&! Highway-44), mostly near Agartala, (c) the quantum of financial assistance 
get fIoo;:Jed for short periods. However, this commmed by the World Bank as on April 1 , 

• doeS not happen every year. 1992 and the quantum of assistance utilised 
by that date; and 

(b) and (c). Yes, Sir. The phased 
I9pI~nt of seml-permanent Timber 
brict.Jes and BaileybridgesbyR.C.C. bridges 
is expected to be COf11)Ieted by 1994-95, 
subje::t to the availabirdy of funds. 

&port of lron-ore to Japan 

2618.SHRILOKANATHCHOUDHURY: 
Will tt.e Minister of COMMERCE be pleased 
to state: 

(a) .. mether Japan has refused to accept 
SOIT'9 quantity of iron-ore exported to that 
Cl)untr; because of its bad quality; and 

(bj if so, the quantity so refused by 
Japan and the loss incurred thereby MMTC? 

THE DEPUTY MINISTER IN THE 
MlllilSTRY OF COMMERCE (SHRI 

• SALMAN KHURSHEED): (a) No. Sir. 

(b) Do not arise. 

2619. SHRISYED SHAHABUOOIN:WiII 
the Minister of Finance be pleased to state: 

(a) the number of projects financed 
wholly or partly by World Bank in India as on 
April 1 , 1991 and April 1 , 1992; 

(b) the brief particular.; of such projects. 
sed('r-wse, with their objective and target, 
the oo!irr.atered cost. the year of inception. 
the 6'.,1!I1".ated year of completion and the 
<Dual O!Chievement expenditure as on March 
31,1992: 

(d) the reasons for under utilisation of 
. the assistance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
projects implemented with World Bank 
assistance are utilised in a number of 
development sectors of the economy, such 
as agriculture. energy. fertilizer. industry. 
infrastructure. irrigation. urban development 
and the social sectors. Project-wise details 
for all such projects upto the year 1990-91 

are contained in the brochure on external 
assistance published by the Ministry of 
Finance. A copy of the said brochure has 
been placed in the library of the House. 
Details of projects taken up for implementation 
between April 1. 1992 are in the statement 
attached. 

(c) The quantum of financial assistance 
committed by the World Bank as on April 1. 
1992 was equivalent to US $ 36.753 million 
and the quantum of assistance utilised by 
that date was equivalent to US$ 25.637 
million. 

(d) Aid negotiations are a cntinuous 
process. and assistance is committed on the 
basis of projects which normally have a life 
cycly of 5 to 8 years. Wherever conSidered 
necessary. sullablecorrective measures are 
taken to eensure full utilisation of commmed 
assistance. 
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Collection of Taxes wealth tax and gift tax during 1991-92 is 
enclosed as Statement-I. 

2620. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
FINAtliCE be pleased to state: 

(aj the amount of income tax, wealth tax 
and gilt teX collected in the country during 
1991-1 £92, StatelUnion Terr~lory-wise; and 

(b) tre names of the top, fifty payees of 
each olth!l above taxes a10nQJwith the amount 
paid by each of them dUjring the above 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESI-:WAR THAKUR): (a) A statement 
giving St:;te/Union Territory-wise collection 

,of illcorne tax (including corporation tax). 

(b) Information regarding the top 20 
income tax payers and wealth tax payers, 
ranked in the order of their retumed income! 
wealth for the assessment year 1990-91, is 
given in the Statements enclosed as 
Statement II and .111, respectively. This 
information in respect of the top 20 payers of 
income tax and wealth tax, which is compiled 
every year takes a considerable time for 
compilation, as it has to be collected form the 
fieldforrnations ofthe Income Tax Department 
spread out all over the country. Collecting 
and compiling such information in respect of 
the top 50 payers of income tax, wealth tax 
and gift tax for the financial year 1991-92 at 
this stage will requries tremendous effort 
which may not be commensurate with the 
objective sought to be achieved. 
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Psra.:tlp and Gopalpur Ports as free THE DEPUTY MINISTER IN THE 
Port/EPZs MINISTRY OF COMMERCE (SHRI 

2~22. SHRIGOPINATHGAJAPATHI: 
Will th3 Minister of COMMERCE be pleased 

• to state: 

(&)whetherParadipandGopalpurports 
in Oris~3 q'Jalify for free port status or export 
promot!on zones; 

(bj whether the Govemment propose 
make these ports as Free Ports and Export 
Processing Zones; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALM:"N KHURSHEED): (a) to (c). The 
Advis;)ry Committee constituted to examine 
the fecsibility of sening upa Free Port in India 
has r~mrnended its establishment in Goa. 
Therd if: also no proposal at present to 
establish a new Export Processing Zine in 
the country. 

Renovation of Pragatl Maldan 

2623. SHRI SUBASH CHANDRA 
NAYAX: Will the Minister of COMMERCE be 
pleasp-cj to state: 

{a)whethertheGovemmentproposeto 
reriO\'asts Pragati Maidan; 

(b) if so, the estimated cost of the 
rencllPot;on work; 

(el the amount of Central assistance 
likely :0 be allocated for this purpose; 

(cj whether the Govemment have also 

sOllght external aid and assistance to 
co~iate the renovation work; and 

(£o) H so, the details thereof? 

<0 SALMAN KHUASHEED): (a) to (c). The 
India Trade Promotion Organisation (ITPO), 
a Public Sector Enterprise owns and 
manages the Pragati Maidan. The ITPO is 
working on proposals to renovate some of 
the available facilitates in Pragati Maidan in 
a phased manner. The estimated costs will 
be related to specifIC proposals as and when 
finalised. The work related to renovation and 
revamping of the facilities is carried out by 
the ITPO through Its own intemal resources. 

(d) and (e). Noextemal aid or assistance 
has been sought by the Govemment in this 
regard. However, ITPO has signed a 
Memorandl,lm of Understanding with MIs. 
Nowea International, Dusseldorf for 
preparation of project report for 
reconstruction of afewhallsin PragatiMaidan. 

Indla-Slngapore Joint Business Council 
Meeting 

2624. SHRI B. RAJARAVIVARMA: Wdl 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the India-Singapore Joint 
Business Council meeting was held recently; 

(b) if so, the discussions held in the 
meeting; 

(c) the outcome thereof; 

(d) whether several items such as 
r.hsmicals, pharrmaceuticals. electric 
equipment. computer software and 
automobiles components etc.. which 
Singapore i~ form other countries are· 
proposed to be exported by India; and 

(e) • so, the steps proposed to be taken 
by the Government in this regard? 
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THE DEPUTY MINISTER IN THE (a) the number of Scheduled Castes 
MINISTRY OF COMMERCE (SHRI and Scheduled Tribes unemployed youth 
SAlMAN KHURSHEED): (a) Yes, Sir. who applied for bank loan to establish big, 

(h) to (d). There were discussions on 
problems and prospects with regard to trade, 
manufacturing potential in India for global 
production, potential for Indian investors in 
Singapore and the region etc. The areas 
highlighted for co-operation included 
scftwc:re, jewellery, electronics, light 
engineering products, injection mouldings, 
produr..tion of six-layered PCBs and 
international marketing of Indian products 
through Singapore. 

(e) Steps taken to increase trade with 
Singa;>,are include bilateral discussions at 
government level, exchange of visits, 
delegations and participation in exhibition! 
trade !a!rs. 

lo,u~s to SCslSTs Youth In Kerala 

2625. SHRITHAYllJOHNANJAlOSE: 
Will the Minister of FINANCE be pleased to 
state: 

medium and small industries in Ke ral a during 
each of the last three years; and 

(b) the number of persons and the . 
amount of loan sanctioned year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The data reporting 
system does not generate the information in 
the manner asked for. However, the total 
amount of outstanding advances extended 
by all scheduled commercial banks to 
Scheduled Castes/Scheduled Tribes for 
agriculture and small scale industries in the 
State of Kerala, alongwith the number of 
accounts, as at the end of last Friday of 
December, 1988, September, 1989 and 
September, 1990 (Latest available) was as 
under: 

(Rs. in /akhs) 

As on Advances to 5C/ST in Keraia 

Agriculture 551 

'" 
No. of Amount No. of Amount 
Alc outstanr?ing Alc outstanding 

D-;C.1988 116929 

Sept. 1989 122553 

Sept. 1990 130953 

Sank Note Press at Salbo 

2626. SHRI SATYAGOPALMISRA: Will 
the Mi:l:sterof FINANCE be pleased to state: 

(a) the progmss made so far in setting 

2391 26509 1874 

2792 23477 956 

3407 23831 1170 

up a bank note press at Salboni in Midnapore 
District of West Bengal; and 

(b) the steps taken by the Govemment 
forcompletion oltha work within the stipulated 
time? 
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T .... E MINISTER OF STATE IN THE 

MINISr;1Y OF FINANCE (SHR DALBIR 
SINGH): {a) Reserve Bank of India is setting 
up a bar.:< ilote press at Salboni in Midnapore 
District of West Bengal. RBI has informed 
that civii construction and related works are 
in full swing. The processing of tenders for 
supply of main plant and equipment is nearing 
compleiion. 

(b) The RBI has informed that they are 
taking necessary steps for completion of the 

• Project i'l schedule. The initial lines of 
production are expected to go on stream 
bymid- ~ 993 while the Press is expected to 
be full/ commissioned by mid-1995. 

Imp&f;t o~ New Economic Policy on 
Flow of Investments 

~6~7. SHRI P.C. THOMAS: Will the 
Ministar of FINANCE be pleased to state: 

(a) whether the Government are aware 
that ir.·,e3t.ments made in public sector 
undertakings in Southern States especially 
in Ke~ala are changing hands to millionairies 
in Bcmbay and other big cities as a result 01 
the nt'~ 'iK:onomic policy; 

(t.) whether the Govemment propose to 
check such flow of investments; and 

(c) r. so, the steps taken or proposed to 
, be t".kerl in this regard? 

THE MINISTER OF STATE IN THE 
MIN!STRY OF FINANCE (SHRI 
RAMESHWAR T!-tAKUR): (a) to (c). No, Sir. 
H spcciiic instances of this type are broguht 
to the notice of the Govemment, appropriate 
aclio:l ;tim be considered. 

Indian off-shore Funds 

2629. SHRISHRAVAN KUMAR PATEL: 
Will the Minister of FINANCE be pleased to 
stat£: 

(a) whether the Indian off-shore funds 
are being traded on intemational money 
market on steep discount as reported in the 
Indian Express dated June 22, 1992; 

(b) if so, the details thereof and the 
reasons therefor, and 

(c) the steps taken or proposed to be 
taken by the Government ,in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). As on 
30th June, 1992, India Fund, India Growth 
Fund,lndia Magnum Fund, Himalayan Fund, 
the Indian off-shore Funds were quoted at a 
discount of 38.67'"10, 20.34%, 30.24%, and 
33.20% to their net asset value respectively. 
Country funds world wide have been trading 
at discount because of factors, such as 
illiquidity and adverse perception of investors 
towards these funds, etc. The on-going 
liberalisation policy of India is expected to 
improve the performance of the off-shore 
funds. 

Bank Branches 

2630. SHRI HARADHAN ROY: 
SHRI RAJVEER SINGH: 

Willthe Ministerof FINANCE be pleased 
to state: 

(a) the number of branches of public 
sector banks opened during the last three 
years in the country, Stale-wise and bank­
wise; 

(b) the number of branches proposed to 
be opened in the country during 1992-93, 
State-wise and bank-wise: 

(c) the number and names of banks 
operating in Asansol Sub-division; 
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(d) whether there Is any proposal to 
incrs&se the numberof banks in the Assansol 
Sub-d:vision; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

TYE MINISTER OF STATE IN THE 
,MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) State-wise and Bank-wise 
number of branches of public sector banks 
openpcl in the country during the last three 
years LEI. 1989, 1990 and 1991 are given in 
Statemf3nt-1 and Statement-II, respectively. 

(b) The opening of bank branches of 

pubrlCsectorbanks underthe extent licensing 
policy is a continuous process, which is 
governed by licences issued by Reserve 
Bank of India (RBI) in this regard. Hence it is 
notpossibletoprojectthenumberofbranches 
that will be opened in the country during 
1992-93. State-wise and bank-wise. 

(c) The names of banks and the number 
of their branches operating in Asansol sub­
division are given in Statement-III. 

(d) to (f). Under the 1990-95 Plan, two 
localities in Asansol have been allotted, one 
each to State Bank of Bikaner & Jaipur and 
United bank of India for opening of their 
branches. 

STATEMENT-I 

State-wise number of bank branches opened in the country during 1989, 1990 and 1991 

S.No. Srate/Union Teffitory 1989 1990 1991 

1. Andaman & Nicobar 4 4 

2. Andhra Pradesh 95 53 27 

3. Arunachal Pradesh 5 2 

4. Assam 52 40 5 

5. 8ihar 117 188 27 

6. Chandigarh 

7. Delhi 26 11 2 

8. Goa 2 

9. Gujarat 42 28 2 

10. Haryana 11 4 3 

11. Himachal Pradesh 42 31 6 

12. Jammu & Kashmir 10 3 
• 
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S.Ho. StatelUnion Territory 1989 1990 1991 

13. Kamataka 82 36 11 

14. Kerala 26 13 3 

15. Lakshadweep 2 

16. Madhya Pradesh 185 50 14 

17. t.4aharashtra 149 85 18 

18. Manipur 2 10 3 

19. Meghalaya 5 7 10 

20. Mizoram 2 2 2 

21. Nagaland 

22. Orissa 50 140 16 

23. Pondicherry 

24. Punjab 13 4 3 

25. Rajasthan 146 21 4 

26. Sikkim 2 : 

27. TamilNadu 77 25 3 

28. Tripura 3 12 

29. Uttar Pradesh 230 165 55 

30. West Bengal 146 160 31 

STA TEMENT-II 

Bank-wise nulTtJer of bank branches opened in the country during 1989. 1990 and 1991 

S.No. Name of Bank 1989 1990 1991 

1. Allahabad Bank 88 40 10 

2. Andhra Bank 46 11 3 
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S.Ho. Name of Bank 1989 1990 1991 

3. Sank of Baroda 99 76 14 

4. Bank of India 90 96 21 

5. Bank of Maharashtra 57 15 

6. CanaraBank 49 39 5 

7. Central Bank of India 147 94 27 

8. Corporation Bank 9 3 

9. Dena Bank 32 13 4 

10. Ind!an Bank 32 10 3 

11. Indian Overseas Bank 31 8 2 

12. New Bank of India 11 10 4 

13. Oriental Bank of Commerce 26 7 

14. Punjab & Sind Bank 12 8 2 

15. Punjab National Bank 158 144 26 

16. State Bank of Bikaner & Jaipur 32 2 2 

17. State Bank of India 309 293 76 

18. State Bank of Mysore 17 3 4 

• 19. State Bank of Hydetabad 30 17 16 

20. State Bank of Indore 29 2 6 

21. State Bank of Ptiala 15 11 2 

22. State Bank of Saurashtra 8 2 2 

23. State Bank of Travancore 10 5 

24. Syndicate Bank 36 35 5 

25. UCOBank 8 16 2 

26. Union Bank at India 85 28 

27. United Bank of India 39 101 11 

28. VijayaBank 23 5 



211 Written AnSW9r5 JUL Y 24, 1992 
STAEMENT -I" 

Written Answers 212 

The names of banks and the number of their branches operating in Asansol sub­
division(as on 31.12.91) 

S.No. Name of the Banks No. of branches 

1. State Bank of India 3 

2. Bank of Baroda 

3. Allahabad Bank 3 

4. Bank of India 

5. Canarabank 

6. Dena Bank 

7. Indian Bank 

8. Indian Overseas Bank 

9. Central Bank of India 

10. Union Bank of India 

11. United Bank of India 4 

12. Punjab National Bank 

, 13. UCO Bank 2 

14. Syndicate bank 

15. Andhra Bank 

16. Oriental Bank of Commerce 

17. Punjab & Sind Bank 

18. New Bank of India 

19. Vijaya Bank 

Total 27 
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C ... stoldal Death. In Fe,. ea ... 

2e31. SHRI ANNA JOSHI: Will the 
Minister of FINANCE be pleased to state: 

(a) the detials of the cases of deaihs in 
custody (;nder FERA cases reported during 
1991 and 1992 so far; 

(b) whether any inquiry has been 
condur.!ed in these cases; 

(c) if so, the outcome thereof in each 
case; and 

(d). the action taken by the Government 
to curb such deaths? 

THE MINISTER OF STATE IN THE 
MINIST!W OF FINANCE (SHRI 
RAMESi-fvVAR THAKUR): (a) There is one 
casecA death at the office of the Directorate 
of Enforcement. The details are as under: 

Shri Sawinder Singh@ Surender Singh 
was ht?ing interrogated at the office of the 
Directcrate of Enforcement of Lok Nayak 
Shavano He jumped form the 6th Floor office 
olthe Directorate in tile early hours of 29.2.92. 
He woc; taken to Dr. Ram Manohar Lohia 
Hospiial, New Delhi. The doctors on duty 

• declar30 Shri Sawinder Singh "brought 
dead". 

(0) !0 (d). On the directions olthe Hon'ble 
SuprelTle Court, the District and Sessions 

Judge, Delhi has appointed a Senior 
Additional District and SessionsJudge, Delhi 
to hold an enquiry into the circumstances of 
Shri Sawinder Singh's death. The Judge is 
understood to have cOfTl)leted his enquires 
and SUbmitted his report to the Hon'ble 
Supreme Court. It is, thus, sub-judice before 
the Hon'ble Supreme Court. 

Primary Weavers Cooperative Societies 

2632. DR. ANIL LAL KALIDAS PATEL: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the number of primary weavers 
cooperative societies in the country, 
particularly In Gujart, at present. district­
wise; 

(b) the details of the handloom goods 
prepared by these societies during the last 
three years; year-wise; 

(e) whether any stocks have 
accumulated with these societies: 

(d) if so, the details thereof; and 

(e) the action proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a)to(e). A statement is attached. 

STATEMENT 

(a) There are 13543 Primary Weavers Cooperative Societies in the country, out of which 
1298 co~perative societies are in Gujarat State. District-wise details are given below: 

S.No. 

1. 

2. 

Name of the District 

in Gujarat State 

Ahmedabad 

Amreli 

Number of Primary Weavers 
Cooperative Societies 

251 

17 
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S.Ho. Name of the District Number of Primary Weav8IS -
in Gujarat State Cooperative SOCiBties 

3. Bhavnagar 48 

4. Bharuch 10 

5. Vadodara 14 

6. Banas Kantha 31 

7. Gandhinagar 10 

8. Jarmagar 39 

. 9. Junagarh 237 

10. Kutch·Bhuj 16 

11. " Kheda 62 

12. Mehsana 30 

13. Panchmahal 26 

14. RaJ«>t 81 

15. Surat 10 

16. Savar Kantha 48 

. 17. Surendera Nagar ~ 

18. Valsad & Dang 9 

Total 1298 

(b i the details of handloom goods prepared by the primary weavers cooperative societies 
in Gujarat during the last thl'88 years are as under:-

Year Production of goods (Rs. in lakhs) 

1939-90 2205.37 

1990-91 32n.69 

1991-92 1769.57 
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(c) Yes, Sir. 
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(d} Stock as on 1.7.1992 as reported by 
the Govemment of Gujarat is 402980 metres 
amouniing to Rs. 59.43 Iakhs. 

(e) The stock of handloom goods at 
present with primary societies in GUJarat is 
considered reasonable in view of the seasonal 
nature of sales of handloom Items. However, 
the State Govemment of Gujarat provides 
5% rebate throughout the year as also a 
special rebate during specif'18CI periodS for 
liquidatbn and promotion of mar1<eting of 

,goods produced by the primary Weavers' 
Cooperative Societies. Under the Market 
Development Assistance programme of 
Goverr.ment of India which is shared by the 
Govermnent of Gujarat in equal measure 
regular financial assistance is provided to 
Primary Waavers societies for ilr4>roved 
marketing of their products. 

[Trans/ation1 

DeCl~ration of Roads In Uttar Pradesh 
as National Highways 

2G~3. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of SURFACE 
TRAN$i~OFlT be pleased to state: 

(a) whether any road in Uttar Pradesh 
has bS3r. declared as a National Highway 
during tf:e last three years; 

(b) if so, the details thereof; and 

(c) :f not, the reasons therefor? 

THE MINISTER Of STATE OF THE 
MINISTRY Of SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) ;)03S not arise. 

(c) The declaration of new National 
Highways is dependent upon a number of 

factors, viz. recommendations of the National 
Transport Policy Committee, inter-seprlorily 
attached to each road on an all-India basis, 
fulfilment of prescribed criteria for new N.Hs 
and the availability of funds for the purpose 
etc. However, on account of severe financial 
stringency, it hadnotbeen possible to dealing 
new National Highways, it had not been 
possible to declare new National Highways, 
it had not been possible to declare new 
National Highways in most states including 
Uttar Pradesh. 

[English1 

Commercialisation of Defence Lands In 
Deihl and Maharashtra 

2634. SHRIMATIGEETAMUKHERJEE: 
Will the Minister of DEFENCE be pleac;ed to 
state: 

(a) whether any decision has been taken 
to selVcommerciaJise Defence lands in Delhi 
and Maharashtra; 

(b) if sp, the total land available and 
earmarked for this purpose in Delhi and 
Maharashtra respectively; and 

(c) the details of the procedure to be 
followed in this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). 

Continuing Government Policy regarding 
disposal of Surplus Defence lands 

1.1 There has been a continuing policy that 
lands rendered permanently surplus to 
Defence requirements will be disposed of by 
sale on realisation of marttet value to various 
agencies in the following orderof preferaooe:-

(1) Other Ministries of Central 
Govemments 
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(2) State Governments 

(3) 

(4) 

local bodies 

Educational and Charitable 
Institutions 

(5) Ex-Servicemen 

1.2 In case none of the above agencies 
I'8$polid to the offer, the surplus Defence 
lands ate to be put to sale, by public action. 

Resource crunch mobilisation of all 
possible resources· 

2.1 In orderto meettheshortfall in resources 
needgcj for modernisation and for Capital 

Works in the Armed Forces, an exercise has 
been initiated to identify Defence lands which 
may be permanently surplus to Defence 
requirements. Such lands have been 
identified in several States, including Delhi 
and Maharashtra. 

2.2 In Delhi and Maharashtra, certain 
pockets of Defence, lands as indicated in the 
statement I and II, have so far been identified 
for disppsal. Government of Maharashtra 
has been given an offer to take-over these 
lands on payment of market value. 

2.3 As regards surplus Defence lands 
in Delhi, modalities for their disposal are in 
the process 01 being worked out In 
consultation with the concerned authorities. 

STATEMENT-I 

Details of surplus Defence land in Delhi 

S.No. Description of Land Acres 

(1 ) 'Burari Plains land in Delhi 104.170 acres. 

(2) Rajpura Road Bungalow No. 12 4.440 acres. 

(3) Anand Parbat 264.680 acres. 

(4) Chhatarpur 0.940 acres. 

(5) Khanpur 126.142 acres. 

(6) Kingsway Camp 50.000 acres. 

(7) Naraina Tri Junction 1.000 acres. 

(8) Shakurbasti 240.000 acres 

Total 791.372 acres. 
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Details of surplus camping Grounds in Maharashtra 

S.No. Description of Land Acres 

. 1 . Rahatgaon 3.350 

? Hiwara 29.975 

3. Belura 7.375 

4. Surwada 6.993 

5. Dhamak 12.975 

6. Paratwada 402.083 

7. Warud 1.700 

8. Amrawati 2.325 

9. Seoni 4.400 

10. Karanja 30.500 

11. Paradi 35.175 

.12. Kayar 0.950 

13. Wadhona 0.500 

14. Kalzar 3.910 

15. Rehana 6.000 

16. Hinganghat 12.610 

17. Gorewada 9.500 

18: Mansar 14.940 

19. Parsodi 9.250 

20. Thane 4.980 

Total 598.491 
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Development of National Highways 

2'335. SHRI ARJUN SINGH 
YADAV: 

SHRI HARIKEWAl 
1?RASAD: 

DR.lAlBAHADURRAWAl: 
PROF. RASA SINGH 

RAWAT: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of proposals received by 
the Union govemment from various States 
Governrr.ents regarding development of 
National Highwaysduring 1991-92 and 1992-
93 se far, State-wise; 

(b) the details of the proposals approved 
and the allocations made for each proposal 
and the portion of National Highways 
proposed to be developedlrepaired; and 

(c) the present position of, remaining 
propo~als? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI Jl.GDISH TYTlER): (a) to (cl. The 
information is being collected and will be laid 
on the t'lble of the lok Sabha. 

Loans Provided by National Housfng 
Bank 

2635. SHRI YASHWANTRAO PATll: 
Will the Minister of FINANCE be pleased to 
state: . 

(a) NatiQnal Housing Bank has provided 
any loan for the construction of houses; 

(b) if so, the number of persons given 
loans S(l far indicating the total amount of 
loan so given; and . 

(c) ine klrms ilnd conditionS go','eming 
the said 10nn? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): _(a) National Housing (NHB) does 
not provide housing finance to individeuals 
di~ly. It provides refinance to all eligibel 

, primary lenders (Le., sheduled commercial 
banks, housing finance institutions and State 
level apex cooperative housing finance 
societies l in respect of eligible loans disbursed 
by them as per the guideliens of NHB. 

(b) TotaldisbursementtillJune, 1992by 
NHB under its different refinance shcemes 
(including subscription for Spacial Rural 
Housing Debentures floated by State level 
Development banks), amounted to Rs. 
1198.09 crores for construction of 8.50 lakhs 
dwelling units. 

(c) NHB provides 100% refinance in 
rspect of housing loans for acquisitionl 
construction of new housing units: (i) upot 
Rs. 2 lakhs with built up area not exceeding 
40- sq. mts., (ii) upto the loan amount for 
units whose built up area exceeds 40 sq. 
mts. butthe cost does not exceed Rs. 21akhs 
and (iii) upto Rs. 30,000/- for upgrdation 
including major repairs. NHB also provides 
100% refinance in respect of loans for 
integrated land Development and Shelter 
Projects (lDSP), drawn in accoredance with 
guidlines issued by NHB with regard to sizel 
cost parameters etc., whcih may be 
undertaken by: (i) public agencies, (ii) 
cooperative societies, (iii) professional 
developmers and (iv) rental housing ~y 
employees. 

[English] 

Allocations for Workers REhabilitation 
Fund Scheme 

2637. SHRIDHARMANNAMONDAYVA 
SADUl: Will the Minister of TEXTilES be 
pleased to state: 

(a) the budgetary allocations made for 
the year 1991-92and 1992-93forthe WorKers 
Rehabilitation Food Scheme to provide 
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int.rtm relief to workers rendered 
unerrployed due to permanent closures of 
textile !11iIls, year-wise; 

(b)!h-3 names of the niIIs covered during 
the abc',e period; and 

(c) the nurriler of mills likely to be 
covered during the next two years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) An amount of Rs. 40 crores 
was allt'Cated as budgetary provision forthe 
year 1991-92. An amount of Rs. 60 crores 
has been allocated for the year 1992-93. 

(b) Statement Is attached. 

(c) All eligible woOfkers of clo~ed mills 
whichiall under the policy are to be' provided 
relief. t-;ance it is a continuous porcess. 
Therefore, it is difficult to project the number 
of mills I::,ely to be covered during the next 

two YS&rs. 

STATEMENT 

Statem3flt refel79d to in reply to Part (b) of 
lirI::.1;Ured question No. 2637 for 

24.7.1992. 

List 0; Eiiglb/e MIlls under Textile Workers 
Reha!i!r.ation Fund Scheme (TWRFS) 

TamiiNadu 

1. MIs. cauvery Spg. Mills, Coirri>atore. 

2. .,Js Racl1akrishna Mils, Coirrbatores. 

t.4a.harashtra 

3. Mis Modella Textile Ind. ltd., Thane. 

4. MIs Kishco Mills P. ltd., BotTbay. 

Delhi 

5. MIs D.C. M. ltd. 

Gujarat 

6. MIs Bansidhar Mills, Ahmedabad. 

7. MIs Nagari Mills, Ahmedabad. 

8. MIs P.C. Textiles, Baroda. 

9. MIs Shree Yamuna Mills, Baroda. 

10. MIs Ajint Mils, Ahmedbad. 

11. MIs Bharat Surodaya Mills, 
Ahmedabad. 

12. MIs Prasad Mills ltd., Ahmedabad. 

13. MIs Ahmedabad Shri Ramkrishna 
Mills Ltd., Ahmedabad. 

14. MIs Aryodaya Spg. &b Wvg. Mills, 
Ahmedabad. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

MIs New Gujarat Synthetic ltd. No.1 
Ahmedabad. 

MIs New Gujarat Synthetic ltd. No. 
2, Ahmedabad. 

MIs Ahmedabad Commercial Mills, 
Ahmedabad. 

MIs Navjivan Mills (Kalol). 

MIs kalal Mills (Kaloi). 

MIs Omex Investors, Ahmedabad. 

MIs Amruta Mills, Ahmedabad. 

MIs Ahmedabad Jubilee Mills, 
Ahmedabad .. 

MIs Aryodaya Spg. & Mfg. Co. ltd., 
Ahmedabad. 
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24. MIs Vivekananda Mills, Ahmedabad. Time s dated June 28, 1992;· 

[ Translation] 

E~~ort of Husked Cotton Seeds 

26~8. SHRIMATI SHEELA GAUTAM: 
Will the Minister of COMMERCE be pleased 
to stat6: 

(a) whether there has been considerable 
. fall in thl'! axpoerts of 'khali' of cotton seeds 

without ~hell, during the last three years; 

(IJ, if so, the reasons therefor; and 

(c) the measures taken to increase its 
export? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALt."AN KHURSHEED): (a) Exports of 
cottonstlod extractions have declined from 
36,637 tons in 1989-90 to 1,912 tons in 
1991-92. 

(b) lndian cottonseed extractions have 
been rsneered uncompetitive in the 
internati:mal market due to a variety of 
reasons including the high domestic cost of 
cottor.s6ed, the long term decline in EEC 
prices caused by a sharp increase in the oil 
seeds production of EEC, theirstrict aflatoxin 
regulations and corrpetition from China, 
Argentna and Kenya. 

(c) Government have already taken a 
series of moasures to improve policy 
envirl'nrnent for exports. These measures 
have bf:.:9n further rainforced by the new 
import F..xport Policy, which has come into 
force ',\IITh effect from 1st April, 1992 for a 
period oi fi'Je years. 

[Englis!;} 

CrlMii, to Russia for Leather Imports 

26:9. DR. R. MALLU: Will the Minister 
of COM~ERCE be pleased to state: 

(a) 'NhetherRussia has sought credit for 
leather irr!p\lrts as reported in the Economic 

(b) if so, the details thereof: and 

(c) the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (C). The 
Russian requestforcredit for leather imports _ 
has been received. This request is receiving 
the attention of the Government. 

Coffee Board's Scheme for Educated 
Unemployed Youth 

2640. DR. V. RAJESHWARAN: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Coffee Board has any 
scheme under consideration no encourage 
opening of Coffee Houses and Coffee 
Centres for educated unemployed youth in 
the country: 

(b) if so, the details thereof: and 

(c) the incentives and assistance 
proposed to be given by Coffee Board in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (cl. The 
Coffee Board has envisaged a Scheme to 
open Liquid Coffee Centres in the various 
parts of the country by encouraging private 
entrepreneurs to open such Centres on 
franchise basis without any financial 
commitment on the part of the Board. 

The assistance envisaged is limited only 
to the extent of offering free training on 
Coffee rnaking,lCoffee Centre Management. 
Coffee roasting and grinding, packing etc. 
The scheme also envisages grant of agency 
for sale of coffee powerto the enterpreneurs 
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after tte has set up a Coffee Centre himseH. 

[Trans/llfi"n) 

Assl~ance to S~. Road Transport 
Corporations 

2641. SHRI DEVI BUX SINGH: Will the 
Minis!f:r of SURFACE TRANSPPRT be 
pleased to state: 

(a) whether the Union Government 
provide financial assistance to the State 
Road Transport Corporations every-year; 
and 

(c) ii so, the details of the financial 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

1. 

2. 

3. 

4. 

1: 

2. 

3. 

4. 

1989-90 

Andhra Pradesh 

Gujarat 

Kamalaka 

Maharashtra 

Orissa 

Rajasthan 

Uttar Pradesh 

1990-91 

Gujarat 

Kerala 

Maharashtra 

Rajasthan 

1991-92 

Gujarat 

Karnataka 

Madhya Pradesh 

Rajasthan 

assistance provided to various State Road 
Transport Corporations durng last three 
years, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Central 
Governmentprovides capital loan assistance 
to those State Road Transport Corporations 
established under the RTC Act, 1950 which 
do not incur any net loss or which riln at 
break-even. 

(b) The details are as under:-

(Rs. in lakhs) 

80.00 

840.00 

140.70 

465.80 

39.40 

159.70 

474.40 

1425.00 

30.70 

195.30 

349.00 

372.50 

400.00 

156.80 

70.70 
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C.S.D.(') Canteens 

, 2642. SHRI RAJNATH SONK~R 
SHASTRI: Will the Minister of DEFENCE be 
pleased to state: 

. ia) whether C.S.D. (t) canteens are 
selling locally procured items which are not 
apprcved by C.S.D.(I) Borrbay; 

(b) if so, the reasons therefor; 

(c) whether retired civilian efT1>!oyees 
are not allowed the canteen facility whereas 
the S2.:ne is allowed to retired servicemen; 

(d) if :;0, the reasons there for; 

(e) whether there is any proposal to 
provide the canteen facility to retired civilian 
employees also; and 

(f) :f so, by when? 

TI lE MINISTER OF DEFENCE (SHRI 
'SHARAD PAWAR): (a) to (f). The major 

objectlva of the Canteen Stores Department 
is provide quality consumer goods to the 
troops at the place of there duty, at 
reasonable rates, cheaper than the prevailing 
market rates, as far as the possible. The 
sup~ly of these items is channelised by the 
Canteen Stores Department to Unit Ram 
Cantear.s (URCs). URCs are normally not 
allowed 10 purchase any item locally for sale. 
Only approved items purchased by CSD, 
Bombay, a~e to be sold in URCs. Serving 
civilian employees paid out of Defence 
Services Estimates are also permitted to 
purchase items otherthan Liquorfrom URCs. 
In reconstruction of the sacrifices made by 
them dUling their service period, retired 

Services personnel are also aJIowed to avail 
full Canteen facilities. For want of infra­
structural facilities and financies, it has not 
been fOUndpossibietoextendthesefacilities ~ 
to the retired civilian employees paid 0Ul 01 ;' 
Defence Services Estimates. As such, 
presently there is no proposal to extend 
these facilities to the retired civilian Defence 
employees. 

SBI and CAN Bank Mutual Funds 

2643. SHRI R. SURENDER REDDY: r 
Will the Minister of FINANCE be pleased to 
state: 

(a) the net assets value of the schemes 
under the SBI and Can Bank Mutual Funds 
at present; 

(b) the percentage of non-performing 
assets under assets under these schemes 
of the Mutual Funds; and 

(c) the provisions made for fall in the 
investment vcalues under these schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The net asset 
values of various schemes under the S81 
and the Can bank Mutual Funds are given in 
the Statement attached. 

(b) The percentage of non-performing 
assets under the schemes of S81 Mututal 
Funds is negligible. There are no non­
perfonning assets under anyofthe schemes 
of Can bank Mutual Fund. 

(c) The Can bank Mutual Fund has 
provided an amount of As. 6.45 crores to 
take care of any fall in the investment values 
under various schemes. 
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Letters from MPa 

2644.SHRIRAMTAHALCHOUDHARY: 
.WiII too Minister of LAW, JUSTICE AND 
COMPANY AFFARIS be pleased to state: 

(3) the total number of letters/ 
representations/memoranda received by his 
Ministri from the Members of Parliament 
during ti1'3 last six months; 

(b) the number of cases in which 
acknowledgement has been sent within 
fifteen days of receipt and the number cases 
in which final replies have not been given so 
far; a;"ld 

(c) the reasons for not sending 
acknov.ledgement within fifteen days and 
final rejllit;es within three months? 

THE MINISTER OF LAW, JUSTICE 
AND CCMPANY AFFAIRS (SHRIK. VUAYA 
BHASi\ARA REDDY): (a) 232 letters/ 
representations/memoranda from Members 
of Pai:iament were received by the Ministry 
duriny the last six months. 

(b) and (c). By and large all cases were 
, acknowledge within 15 days and in 126 
cases final replies have not been given so 
far. H is the constant endeavour of this 
Ministry of acknowledge letters from 
member:. of Parliament within fifteen days 
and g;'Je final replies within three months. In 
accorJCii1ce with extant instructions, priority 
is accor."Jed to the work of replying to the 
letter::; of Members of Parliament. Disposal 
of suen cases are regularly monitored at the 
highest level and remedial steps are taken 
wherever necessary. 

Han:ih~g ovt!!( of Management of TTCI 
Tfla Gardens in West Bengal 

2645. SHRI JITENDRA NATH DAS: 
Will tile Minister of COMMERCE be pleased 
to rt;ferto the reply given to Starred Qustion 

No. 756 on April 24, 1992 and State; 

(a) whether the request of Government 
of West Bengal for handing cover the 
management of tea gardens of Tea Trading 
Corporation of India (TTCI) located in West 
Bengalto the West Bengal Tea Development 
Corporation Limited has since been 
examined; and 

(b) if so, thedecisiontaken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). No 
decision has been taken as yet. • 

Nadkaml Committee Report 

2646. DR. (SHRIMATI) K.S. 
SOUNDARAM: 

SHRI SRIBALLAV 
PANIGRAHI: 

SHRID. VENKATESWARA 
RAO: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government have 
constituted a Committee under the 
Chairmanship of Shri S.S. Nadkarni to 
recommend a specialised system for trading 
in public sector units bonds and units; 

(b) if so, the details thereof; 

(c) whether the Committee has submitted 
its report; 

(d) if so, the details of the 
recommendations made by the Committee; 
and 

(e) if not, the time by which the committee 
is likely to submit its report? 

THE MINISTER OF STATE IN THE 



241 Wri:t~n AnsW91S SRAVANA 2, 1914 (SAKA) Written AnSW91S 242 

MINISTRY OF FINANCE (SHRI OVerdraft Position of States 
RAMESHWAR THAKUR): (a) and (b). 
ReservsOankoflndiahasrecentlyconstiluted 2647. PROF.KV. THOMAS: Will the 
a Com:nitlee on Trading In Public Sector Minister of FINANCE be pleased to state: 
Bonds and Units of Mutual Funds under the 
Chairmanship of Shri S.S. Nadkarni, 
Chairrnan, Industrial Development Bank of 
India to, inter allia, exanine the existing 
trading procedurs relating to transactions in 
public s~or bonds and units of mutual 
funds and to recommend ilJlM"ovement in 
these procedures and modalities of an 
alternativ'il specialised system of booking 
transa.:.1ions. 

(c) No, Sir. 

(d) Does nto arise in view of the reply to 
(c) above. 

(a) The Committee is expeded to submit 
its Repo; by the mid-August, 1992. 

(a) the overdraft position of each of the 
States as on July 1, 1992; 

(b) 'whether the OVerdraft facility to any 
of the States was stopped during the last one 
year; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (c). A 
statement is laid on the Table of the House. 

STATEMENT 

(a) Eight States emerged in overdraft as 
on July 1, 1992 in their accounts with the 
Reserve Bank of India as shown below:-

St:i!es AUnountofoverdran 
(Rs, in crores) 

1. r.:r.ar 43.64 

2. Guj::trat 60.08 

3. Himachal Pradesh 24.04 

4. Madhya Pradesh 20.96 

5. Manipur 3.25 

6. N'lgaland 3.59 

7. Tripura 0.07 

8. l::tar Pradesh 24.60 

(b) and (c). Under the Overdraft 
Regulaton Scheme, no State Government 
is allo',¥ed to incur an overdraft with the 
Reserv~ Bank of India for more than seven 
consecutive ... ~rking days. In case the 
overdra:i ar~ ',,,rsin the State Govemment's 

account beyond seven consecutive working 
days, the Reserve Bank stops payments on 
behalf of the State Govemments till the 
overdraft is cleared. During the last one year, 
payments on behalf 01 State Governments 
of Himachal pradesh, Kerala. West Bengal, 
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Assam C:i1d Tripurawere suspended as their THE DEPUTY MINISTER IN THE 
overdrafts persisted beyond seven MINISTRY OF COMMERCE (SHRI 
consect;!!vewor1<ingdaysandthepayments SALMAN KHURSHEED): During the year 
of thesa State Governments were 1991 India has singed trade agreements 
subseq!.l3ntly resumed on clearance of their with Czechoslovakia, Romania and 
overdra;ts. Uzbekistan. The trade agreements with these 

countries providefortrade in non-<:onvertible 
Utiilsatlon of Defence Production Indian rupees on a balanced basis. 

Units 
A treaty of trade was also signed with 

2648. CR. VASNAT NIWRUTI PAWAR: Nepal during 1991. Among other things, the 
Will the Minister of DEFENCE be pleased to treaty provides for tariff concessions. 
state: concessional customs duty etc. on trade 

between the two countries. 
(a) the number of defence production 

units wni;;h are running in full capacity and [English] 
those ~ .. hi~h are under-utilized; and 

(b) whether the Govemment propose to 
offer t('G~e under-utilized units for servicing 
other p:;t_'lic sector units which. are in need of 
extra rTldn power? 

T~E MINISTER OF DEFENCE (SHRI 
SHAR.,-\D PAWAR): (a) The workload 
availa!:>'e in some areas of production in 
some 01 tne Defence Production Units is not 
enougr:o ensure full capacity utilisation. It is 
not in tho:: public interest to disclose further 
details. 

(b) The Defence Production Units are 
attemp~ing to secure alternative load from 
non-dcfe,lce sector (including Public Sector 
Units) ~:ilh a view to utilise the available 
spare capacities. 

[Trans/Q:ion] 

Trade Agreements 

2&~9. PROF. RASA SINGH RAWAT: 
Willihe W,inister 01 COMMERCE be pleased 
to S'ic:.H' the countries with which the 
Govarnr,lent have signed new trade 
agreaiT:3nts during the last year and the 
det~iis of the terms thereof? 

Export of Marine Products 

2650. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister 01 COMMERCE be pleased 
to state: 

(a) whether there has been a sharp 
decline in the export 01 marine products from 
Kerala recently; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) Do not arise. 

Modernisation of Ins Yikrant 

2651. SHRIMATl DIPIKA H. 
TOPIWALA: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether INS Vikrant is undergoing 
modernisation and reliting process at Naval 
Dockyard, Bombay; 

(b) if so, the estimated expenditure likely 
to be incurred in this regard; and 
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(c)the target datefixedforcompletion of during 1991-92 and the amount earmarked 
• the p,'oject? for 1992-93, StatelUnion Territory-wise; and 

,He MINISTER OF DEFENCE (SHRI 
SHARA::> PAWAR): (a) No, Sir 

(b) and (c). Do not arise. 

Cc.llections Under National 
HG~s;r.g Bank (Voluntary Deposit) 

Scheme' 

265?. SHRI PROBIN DEKA: Will the 
Minists' of FINANCE be pleased to state: 

(~) ths details of the amount collected 
under the National Housing Bank (voluntary 
Deposit) Scheme, 1991 for construction of 
houser for weaker sections of the society, 
StatelUr.:on Territory-wise; 

(b) t~,e amount allocated and released 

S1. No. Name of the Statel 
Ur,ion T errilory 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Goa 

5. Gujarat 

6. :-Iaryana 

7. Himachal Pradesh 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

. 11. Maharashtra 

(c) the number of houses built so far in 
each State/Union Territory under the 
scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) la) The StatelUnion Territory-wise 
details 01 the amount collected under the 
National Housing Bank (VOluntary Deposits) 
Scheme, 1991 are set out in the Statement 
attached. 

(b) and (c). Under the Scheme, 40% of 
the amount collected is to be credited to 
special fund for financing slum clearance 
and low cost housing. NHB will prepare 
guidelines for allocation offunds and financing 
of projects for the said purpose and the funds 
will be utilised by them, thereafter. 

Amount deposited 
(Rs. in crores) 

5.02 

0.51 

3.61 

1.33 

6.57 

.0.60 

0.68 

8.28 

4.77 

2.15 

36.09 
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SLNo. Name of the SIateI Amount deposIBd 

12-

13. 

14 .• 

15-

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

Union Terriory (Rs. in c::nns) 

Meghalaya 0.45 

Nagaland 0.01 

Orissa 2.84 

Punjab 5.72 

Rajasthan 1.71 

TamilNadu 12.87 

Uttar Pradesh 17.93 

West Bengal 22.13 

Andaman & Nicobar Islands 0.01 

Chandigarh 0.38 

Daman & Diu 0.27 

Delhi 19.57 

Pondicherry 0.01 

Total 153.51 

Data Provisional 

ile9pening of Shipping Channel of (SHRI JAGDISH TYTlER) (a) No, Sir. No 
Cochln Port formal proposal has been received for 

deepening of shipping channel of Cochin 
2653. SHRI RAMESH CHENNITHALA: Port 

Wilthe Niinisterof SURFACE TRANSPORT 
be pleased to state: (b) Does not arise. 

(e:.) whether there is any proposal for Payment of Customs Duty by 
deepening the shipping channel d Cochin Tourtsts and NRls 
Port; and 

2654. SHRIMA TI CHANDRA PRABHA 
-(b) i: so. the details thereof? URS: Wilthe Ministerof FINANCE be pleased 

to state: 
THE MINISTER OF STATE OF mE 

MINISTRY OF SURFACE TRANSPORT: (a) whetherthe tourists and NRlsvisiting 
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India are allowed 10 bringing foreign goods [Translation] 
an paymGnl of customs duty; 

(b) if so, whether the customs duty is 
paid by them in Indian currency; 

(c) whetherthe Government propose to 
make it ma:1datory for them to pay such 
duties onl), in foreign currency so as to curb 

• brining of foreign goods into the country; and 

(d) il not, the reasons therefor? 

THE M!NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Passengers 
(includi;'ig tourists and NRls) are allowed to 
bring in foreign goods on payment of customs 
duty subject to the previsions of the relevant 
baggage rules. 

(b) Fassengers are free to pay duty 
either in foreign currency or in Indian rupees. 
except 0!1 gold on which duty is required to 
be paid in ioreign currency. 

(c) end t.<) The matter is under 
consider ation. 

Year 

1989-90 

1990-91 

1991-92 

[English] 

No. of Spg. 
mills 

39 

40 

42 

~9tti:1g up of Knitwear Gannents 
Fashi(Jn Technology Institute at TIrupur 

(Tamil Nadu) 

2656. SHRI C.K. KUPPASWAMY: Will 
the Mi.'ister of TEXTILE be pleased to state: 

Production of Cloth in up 

2655. SHRI GA YA PRASAD KORI: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the share of UttarPradesh in the total 
production of cloth in the country; 

(b) the number of textile mills Under 
National Textile Corporation functioning in 
Uttar Pradesh as on date; and 

(c) the number of spinning mills in Uttar 
Pradesh functioing at present and the total 
quantity produced by these mills during 
each of the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) The total cloth produced in the 
country by mill sector during 1991-92 was 
about 2368 million metres and share of U.P. 
in that was 99.4 million meters which works 
out to about 4.2 percent. 

(b) There are 15 Textile Mills under NTC 
in Uttar Pradesh as on 31st March, 1992. 

(c) The number of spinning mills and 
total quantity produced by these mills during 
each ofthe lastthreeyears in U.P. have been 
as under: 

Total quantity 
produced 
(million kgs.) 

116.99 

127.52 

106.33 

(a) whetherthe Government propose to 
set-up a Knitwear Garments Fashion 
Technology Institute at Tirupur. Tamil Nadu 
to enable the hOSiery exporters to introduce 
new designs forCOf1'll9ting in the international 
market; 

(b) if so, the details thereof; and 
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(c) :f .10t, the reasons therefor? 

TH::: M:NISTER OF STATE OF THE 
MINISTRv OF TEXTILES (SHRI ASHOK 
GEHLCT): (a) to (c). There is no proposal 
under consideration of the Government for 
setting up a Knitwear Garments Fashion 
Tech;"tolv,dY Institute at Tirupur. However. 
the Ap::><.rel Export Promotion Council has 
estat.>li~h3d an Apparel Training and Design 
Centre <:.1 Tirupur for providing technology 
support t') exporters of Knitwear items. 

F\~oration of CUt Made In Jute 
bag Usage 

2057. SHRI PRA TAPRAO B. BHONSLE: 
Will the r .... !inister of TEXTILES be pleased to 
state: 

(a) 'iihelher any request to restore the 
cut marlG in jute bag usage was received by 
the Go •. bmment;. 

(b) 'it so, the details thereof; 

(c) ',\ hether any actidn in the matter has 
sinca b.3c-n taken; and 

(dj if 1O0, the details thereof and if not. the 
reasons thereof 

THE MINISTER OF STATE OF THE 
MINISTi3Y OF TEXTILES (SHRI ASHOK 
GE~LOT): a) to (d). No modification have 

• been r,lade i:'l the orders issued under the 
Jute Facitiilg Materials (compulsory Use in 
Packing Commodities) Ad, 1987 reserving 
the r-at;K;}ging of 100% production of 
f~c.jns. sugar & urea & 65-70% of cement 
in jute r.1atenal. 

AI(~ount Spent under Central Loan 
.asi.,qance Programme for 

~,.;-lcpment of Inter-State Roads 

265J. SHRI K. PRADHANI: Will the 
Minister of SURFACE TRANSPORT be 
pleased!c state the amount spent under the 

Central loan Assistance Programme forthe 
development of roads of Inter-State or 
economic importance on the border of Oris~a, 
Andhra Pradesh and Madhya Pradesh during 
the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER) Although funds 
were released to the State Governments of 
Andhra Pradesh and Orissa on account of 
reimbursement of expenditure Incurred by 
them on works approved under Central Loan 
ASSistance Programme for Development of 
Roads of Inter-State or Economic Importance 
during the last three years, none of the 
approved projects in these States fall on the 
border of Orissa, Andhra Pradesh and 
Madhya Pradesh. 

2659. 

Export of Rice to Cuba 

SHRIG. VENKATESWARA 
RAO: 

SHRI SANTOSH KUMAR 
GANGWAR: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whethertheGovemment have taken 
a deciSion regarding export of rice to Cuba; 

(b) if so, the quantity of rice proposed to 
be exported, and the terms and conditions 
thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTRY IN THE 
MINISTER OF COMMERCE (SHRI 

• SALMAN KHURSHEED): (a) to (c). 
Government have decided to make available 
1 O,OOOtonnesofricetoCuba on aeommercial 
basis. 
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:"do·Russlan Agreement for 
Transoctlng bank Business In Dollars 

2660. SHRI N.J. RATHVA: Will the 
Minist'3r nf FINANCE be pleased to state: 

(a) whether any agreement has been 
signee; oy the Government with Russia for 
trans::.::ting the bank business in US dollars; 
and 

(b) Ii so, the details thereof including the 
date on v,hich the agreement was signed? 

THi.: WNISTER OF STATE IN THE 
MINIS r~Y OF FINANCE (SHRI 
RAMES:-IViAR THAKUR): (a) and (b). A 
Protocol between the Government 01 India 
and t~e Government of the Russian 
Fedt.!atiofo on the .trade turnover and 
paymai,:s in 1992 was signed on 22-2-1992. 
The Pr'~,ocol provided lortradeto be effected 
on a b«i!!nced basis through a centralised 
cleari:lI~ mechanism in regect of list of goods 
speci!io.:lc in appendices I and II olthe Protocol. 
the Plot')eol provided for denomination of 
prices in freely convertible intentional 
currenc:ie:s with payments being made in 
Indiar: rJpgeS as per the exchange rate 
preva:liilJ in India between the designated 
current;y and the Indian rupee on the date of 
paYTT,ar.t. Gonsequent to the introduction of 

,the LibGralised Exchange Rate Management 
System ;n India, it was decided that the bank 
accour ,ts e£tablished to facilitate trade under 
the centralised clearing mechanism of the 
Protoc!:'!. VJould also be main trained in 
clearir.~ US dollars. A banking agreement 
betwaG~, India and Russiagiving effectto this 
was sig;;ad on 10-6-1992. 

For :311 trade between India and Russia 
falling ~".!tside the ambit of the centralised 
clearin~ mechanism olthe Protocol payments 
is to U$ made in any freely convertible 
currer,cy C[ in any internationally recognised 

form of business cooperation. 

(English] 

Yen Bonds 

2661. SHRI GURUDAS KAMAT: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether Japan has permitted India 
to place Yen bonds into Its market; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). Four 
Indian Borrowers have so far raised funds in 
the Japanese Bond marketthrough fourteen 
issues, both public and private bonds. These 
are lOBI, IFCI, ICICI and ONGC. The total 
amount raised is J.Yen, 175 million. 

Elections in Cantonments 

2662. SHRI SYED SHAHABUDDIN: Will 
the Minister 01 DEFENCE be pleased to 
state: 

(a) the date of holding last elections in 
various Cantonments in the country; 

(b) the number of elected numbers in 
Cantonment Boards, Cantonment-wise; 

(c) the number of ex-officio members in 
those Boards and budget of each Board for 
the current year; and 

(d) the financial subsidy by the 
Government to each Cantonment Board? 

THE MINISTER OF DEFENCE (SHRI' 
SHARAD PAWAR): (a) to (d). There are 62 
Cantonments were held on 2.2. 19920rdinary 
elections to Dehra Dun and Fatehgarh 
Cantonments were held on 12.4.1992. 
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Elections to Ambala Cantonment Board are 
scnedul:>d to be held on 9.8.1992. The 
constitution of Jammu and Badami Bagh 
Cantonment Boaidswasvariedon31.1. 1992 
and 27.4.1992, respectively, for the year, 
due to administrative reasons. 

De,t3ils of the dates of election, number 
of elect~1 members, ex -officio and nominated 

~mbers and grants-in-aid given to each 
Cantonment by the Central Government 
during 1991-92 are given in attached 
statement. 

As regards budget of each Board forthe 
current year, information is being collected 
and will be laid on the Table of the House. 
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--~-----------.~~~~~~ Credit Deposit Ration In Goa Year Amount(Rs.crores) 

2563. SHRI HARISH NARAYAN 
PRAB'-IU ZANTYE: Will the Minister of 

• FINA:-..IC'=O tle pleased to state: 

(~) lhe total amount of deposits in the 
nationa:ised banks in Goa as on March 31, 
1992; cmd 

(b) the amount of loans advanced by 
these ba!1ks out of the said deposits to the 
various pC'.rties? 

THE MINISTER OF STATE IN THE 
MINISTFlY OF FINANCE (SHRI DALBIR 
SINGH) (:.:0.) and (b). The figures for March 
31, 1992 are not still available. However, the 
total amount of outstanding deposits and 
credits of 20 ilationalised banks in Goa as on 
the las~ :=-,iday of December, 1991 (Latest 
availab;d ) was Rs. 1154 crores and Rs. 350 
crares Il':ispectively. 

Jute Modernisation fund 

2664. SHRI SANAT KUMAR MANDAL: 
Will tha Minister of TEXTILES be pleased to 
state: 

(2) 1;'3 corpus of Jule Modernisation 
Fund S::-hsme; and 

(b) t":e amount utilised out of this by the 
jute incu':>try during each of the last three 
years? 

THe MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) corpus of Jute Modernisation 
Fund S<;heme is Rs. 150 crores. 

(tJ) Industrial Finance Corporation of 
India (lFCi) has disbursed the following 
amounts to the jute industry from the Julie 
Mode;nisation Fund during the last 3 years; 

1989-90 8.41 

1990-91 8.45 

1991-92 5.84 

Privatisation of D.T.C 

2665. SHRI GOPI NATH GAJAPATHI: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whetherthe Govemment propose to 
private Delhi Transport Corporation (DTC); 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) No, Sir. 

(b) Does not arise. 

Indo-Spanish Trade 

2666. SHRI SUBASH CHANDRA 
NAYAK: Will the MinisterofCOMMERCE be 
pleased to state: 

(a)whethertheGovemmentproposeto 
expand the Indo-Spanish trade; 

(b) if so, the areas in which trade and 
joint ventures have been established between 
the two countries; 

(c) the new areas identified for the 
expansion of Indo-Spanish trade; and 

(d) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). It is 
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Government's endeavour to expand Indo investors by prudently deploying the fund 
Spanist. Trade. Majorsectorsof Inda'sexport ensuring thereby safety, liquidity and return 
to Spat!"! are arine products leather totheinvestor.Purchaseandsaleoperations 
saufaotures and textiles and bandicrafts. are done selectively depending on the state 

• Principai it9ms of ifll>ort free Spin include ofthe market and aftertaking into account all 
chem.:;alr iron and stell, non ferrous metals the relevantfaclors, such as, the track records 
and er.gineerjng goods. 

SOl1'e areas of Indo-Spanish joint 
ventures are leather-finishing chemicals 
circuit brakers and marine products. 

(c) and (d). There is potential for 
additional exports in items such as software· 
handtoQls elgctrical switch gears and pUlJl>$ 

and coressors. 

nola of Financiallnstltutions in 
Stock Market 

26SS.S!-1RISHRAVANKUUARPATEL: 
Will the ~,iinister of FINANCE be pleased to 

state: 

the ~I~ps taken by the public sector 
financi31 institutions toCUfbthe abrupt bullish 

• trends f('llowed by sha!'tl bearish trends in 
the stock markets dunng the past four 
months? 

THe MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMES:1WAR THAKUR): the financial 
institutiC'ns, as a general rule, operate in the 
stock market in the longterm interests oftheir 

of a company earnings per share, fair value 
of the share, high and low market prices of 
the share, etc. 

Group Insurance Scheme for 
Landless Agricultural laborers 

2669. SHRI HARADHAN ROY: Will the 
Minister of FINANCE be pleased to state: 

(a) the. number of beneficiaries under 
the Group Insurance Scheme for Landless I 

agricultural laborers in the country at present; 
and 

(b) the number and amount of claims 
settled under this scheme so far, State wise 
and year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) The number of beneficiaries 

under the Group Insurance Scheme for 
landless agricultural laborers in the country 
is estimated at 1.5 crores. 

(b) The information is given in the 
statement attached. 
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!:.vestment by banks In GuJarat (a) the country to which maximum 

2670. DR. AMIT LAL KAUDAS PATEL: 
Will tlis Minister of FINANCE be pleased to 
state: 

(a) ine target fixed for Gujarat under 
brancil 3xtension programme of the 

• nation?li3fJd banks during the Seventh Five 
Year PI'.;n period; 

(b) !i19 number of licences issued by the 
Reserv& i3ank of India tvr opening the 
branches 01 rural banks during the said 
perio~; ,md 

(c) the per-capita investment made by 
the cOI"'lm,;ncial banks in Gujarat in 
comr.arison to the national average 
inves:lw~n; till the end of the Seventh Five 
Year Flan? 

TI-:E MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGI-!) (a) and (b). There was no target 
fixed f('l~ opening of branches by Public 
Sector Sanks during the branch Licensing 
Poliei' (1 S85-90) co-terminus with the 
Seven:", Fiva Year Plan. However. based on 
the list 'Jf identified centres, the Reserve 

'Bank ~f india (RBI) allotted 151 centres to 
Regior.3i Rural Banks (RRBs) and 102 to 
Public Se::tor Banks for opening branches in 
Gujarat. 

(r::) The per capita investment of 
schedu!ed commercial banks in Gujarat and 
the n3tic,1al average investment for 1991 
was ?os. 327 and Rs. 249 respectively. 

[ Trar.£'/:;fi:m) 

Export of Mangoes 

2671. SHRIMATI BHAVANACHIKHLlA: 
Will the.~~inister of COMME~ be~ . 
to state: 

quantity of mangoes are exported; and 

(b) the foreign exchange earned th rough 
the export of mangoes during the last two 
years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSEED): (a) Maximum 
quantity of mangoes is exported to UAE. 

(b) The foreign exchange earned through 
export of mangoes during the last two years 
is as under:-

1990-91· RS.31221akhs 

1991·92 -Rs.3600 lakhs 

Source: • DGCIS 

Source: •• Provisional based on 
exporters retums. 

[English) 

Export by Engineering Industry 

2672.SHRIOATIATPAYABANDARU: 
Will the Ministerof COMMERCE be pleased 
to state: 

(a) export achievements made by the 
engineering Industry during the each of the 
last two vears; and 

(b) the target set for the export of 
engineering goods during the currentfinancial 
year? 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF COMMERCE ~SHRI 

SALMAN KHURSHEED): (a) Export 
performance of engineering indl.jstry dl,lfing 
the last two years is as under: 



287 Writian Answers JULY 24, 1992 Written Answers 288 

Y"ar 

19?G-S1 

1991-92 
(Provi:;ional) 

(in Rs. Crores) 

Value 

3443 

4855 

(Scurce: DGCI&S) 

(b) A target of Rs. 5910 crores has been 
tentatively fixed for export of engineering 

• goods dt:,ing the year 1992-93. 

[English] 

267::1. 

Convertibility of Rupee 

SHRIMATI GEETA 
MUKHERJEE: 

SHRI ANAND RATNA 
MAURYA: 

SHRI GEORGE 
FERNANDES: 

Wii:th& Minister of FINANCE be pleased 
to stat(=<: 

(a) "'hetherthe Government have made 
any assessment of the impact of the pOlicy of 
partial convertibility of rupee on the trade 
accour,l; 

(e\ il so, the details thereof; 

(c) Vliletherthe Government propose to 
make the rupae fully convertible on the trade 
accou;l:: and 

(e) if so, the details thereof? 

T:-;c MINISTER OF STATE IN THE 
MINISTtW OF FINANCE (SHRI 
RAME2HNAR THAKUR): (a) to (d), The 
new sy:;i~r:1 of partial convertibility of the 
Rupes :" iJtlJng constantly menitored by the 
Gover,lr:18rt In consultation with the Reserve 

Bank of India. The monitoring results show 
that the system is working smoothly. The 
timing and the pace towaros full convertibility 
on trade account will have to be determined 
taking into account several factors, such as 
the macro-economic stability achieved within 
the country, the international trading 
environment and conditions in international 
capital markets. 

Guidelines for Joint Ventures 

2674 . SHRI R. SURENDER 
REDDY: 

SHRID. VENKATESWARA 
RAO: 

SHRI MANIKRAO HODLYA 
GAVIT: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether any Committee was 
constituted to formulate guidenlines for jOlOt 
ventures abroad; 

(b) if so, the details thereof; 

(c) whether the Committee has 
submitted its report; 

(d) if so, the details thereof; 

(e) whether the Government have 
examineo these new guidelines and are 
likely to be announced soon; 

(f) if so, the details thereof; and 

(g) the extent to which these guidelines 
are likely to be helpful? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) A Board of Trade sub-Group headed 
by Chairman Exim bank was constituted to 
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make rE;.;ommendations regarding policy (b) the number of bridgesc on National 
governing Overseas Investment. Highways in Uttar Pradesh which are at 

present under repair is three. 
(c) Yes. Sir. 

(d) ihe Committee inter-alia 
recommended greater powers to the Inter­
ministeri~.I Committee on Joint Ventures 
abroad. time bound processing of 
applicati~n'S. greater functional freedom for 
oversea:; ventures. automatic approvals in 
certain categories of cases. and a better 
mechani<;m to review performance. 

(e) to (g). Revision of Guidelines for 
setting up joir.t ventures and wholly owned 
subsidi::lr:es abroad is underconsideralions. 

[ Trans/at.ionj 

Cor,structions of bridges on 
Nat!·)~ ~I i-iighways In UHar Pradesh 

2575. SHRI GAYA PRASAD KORI: Will 
the t!.i:li!i:~r of SURFACE TRANSPORT be 
pleas~d !.:J state: 

(a) !he number of bridges proposed to 
be COll'Otlucted on National Highways in 
Uttar PI atjesh during the year 1992-93; 

(b) :ha n'Jmber of bridges on National 
Highway.~ which are under repair at present 
in Uttar !='radesh; and 

(t:;) :he details of the expenditure incurred 
on the repair of bridges on the National 
Highways during the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJ.~.GDISH TYTLER): (a) The number 
of bridgs::: proposed to be constructed on 
N~tion:)1 ~fighways in Uttar Pradesh during 
the yea~ 1992-93 is six. 

(e) Details of the expenditure incurred 
on the repair of bridges on the National 
Hghways during the last three years are as 
under; 

Year Amount 
(Rs. in lakhs) 

1989-90 11.23 

1990-91 19.00 

1991-92 2.23 

[English] 

Crash of MIG-21 

2676. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of DEFENCE be 
pleased to state: 

(a) the total number of MIG-21 crashed 
during the last three years; 

(b) the details of the loss of life and 
property as a result thereof; 

(c) whether any inquiry has been 
conducted to know the reasons for such 
crash: 

{d) It so, the outcome thereof; and 

(e) the steps taken by the Govemme.nt 
to prevent such accidents in future? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) 30 MIG-21 aircraft 
crashed during 1989-90 to 1991-92. 
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~-~o. of pilots killed 
L02S of civilian life 
lo~::; of Service 

property 

L.1:";S of civilian 
p,D;:;erty 

(c) Yes, Sir. 

(d) The accidents were caused due to 
human error (air c.rew) , technical defects, 
bird stri~"', ilatural and operational risks, etc. 

(3) Efforts to minimise accidents are an 
ongoir.£ process. Every accident is 
investi~at~d by a ~ourt of Inquiry comprising 
specic>Ii;;:':'. Based on the recommendations 
of the Court of Inquiry, follow up action is 
taken ;0 prevent recurrence of similar 
accidf-r,ts. Whenever any adverse trend or 
weak <lrea is observed, special joint s!udies 
are carr&.'i out with the help of specialists 
form, tile manufacturers and the users to 

closely examine the problem and take sui!ab!e 
remedi,;! measures. Action on t!"le various 
reco!Tt:11e:1cations of a high level Committee 
which examined all aspects t,f flight Safety, 
accepted by Government, has been 
compk:!~h::!. 

C:>ffee Plantation In Tami; Nadu 

2677. SHRI C.K. KUPPUSWAMY: Will 
the Mif'::;:.ter of COMMERCE be pleased to 

state: 

(a} Ifihethar Coffee Board propose to 
take u~ ccffee plantation in a big way in 
Coimb?10r Cl and Nilgiri districts 01 Tamil Nadu 
in - ccorrjifl2tion with the Government 01 

Tamil Nadu; and 

(b) ;f so, the petails of the scheme? 

Ti-iE DEPUTY UlHlSTffi IN THE 
MINISTnY OF COMMERCE (SHRI 
SALMl,! ... KHURSHEED): (a) and (b). Coffee 

14 
Nil 
As. 64.75 crores 

Rs. 2.43 lakhs 

Board does nol propose to take up coffee 
plantation in a big way either in Coimbatore 
or Nilgiris. However, during Vlllth Plan period, 
provision nas been made for normal 
expansion of cultivation of 10,000 hectares 
(at the rate of 2, 000 hectares per annum) in 
the Traditional Areas, which covers Tamil 
Nadu also. 

Preferential Treatment to India In 
FertHizers and Pharmaceuticals Export 

2678. SHRI PRATAPRAO' B. 
BHONSLE: Will the Ministerof COMMERCE 
be pleased to state: 

(a) whether US Government have 
decided not to allow any kind of preferential 
treatment to India for fertilizers and 
pharmaceuticals exports; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be , 
taken by the Government in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). On 29th 

Apnl, 1992, US Government announced 
suspension of duty free treatment under 
GSP Scheme to 60 million dollars worth 01 

Indian exports to the US covering mainly 
pharmaceuticals, chemicals, fertilizers and 
allied products figuring under Chapters 28· 
38 of the Harmonised System of Tariff 
Schedule. The suspension of GSP benefits' 
was made effective from May 19, 1992. As 
a resUlt. tho affeCted prodUQS would no 
longer be eligible for duty free treatment 
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when irTIFort ·from India, but attract Most 
Favoured Nat.ion Tariff ranging from 0.5 
percer.t to 17.5 percent. 

GovE::rr.ment of Indian's view that this 
action ·Nas unjustified, untimely and 
unwamlnt3d was conveyed to the US 
authoriiies. The US response was that the 
decision Gould be reversed if India addressed 
US concerr.s on patent protection 

C',ffee Plantation In Non­
n::.ditional Areas in Orissa 

2679. SHRI K. PRADHANI: Will the 
Minister vf COMMERCE be pleased to state: 

(a) i~3 steps taken for coffee plantation 
by the Government in the non-traditional 
areas ir: Orissa; 

(0) the approximate hectares of land 
likely t~ !).'; brought under coffee plantation in 
Orissa t;y the end of Eighth Five Year Plan; 
and 

(c) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTr)Y OF COMMERCE (SHRI 
SAUV:l.p KHURSHEED): (a) to (c). During 
the Ei~hth Five Year Plan the Coffee Board 
envis&{;r,s c.cnsolidation ofthe existing coffee 
areas in nO:1-traditional areas in preference 
to exp'3.:1C:i,lg new areas under coffee. 
Howev'r.r, to cater to the coffee expansion 
requircn-.ents under the Socia-Economid 
Integratsd Rural Development !Tribal 

Development Projects, if any floated by the 
respective nontraditional coffee growing State 
Governments, the Board has provided a 
nominal overall expansion target of 5, 000 
hectares for the entire non-traditional areas. 
The State-wise breakup of this nominal target 

. of5,OOO hectares has not been earmarked of 
this nominal target of 5,000 hectares has not 
been earmarked in orderto retain the flexibility 
at the time of considering such projects 
arising in non-traditional coffee growing 
States. 

Nabard Aid to Kerala 

2680. PROF.K.V.THOMAS: Will the 
Minister of FINANCE be pleased to state the 
allocations proposed to be made by the 
National Bank for Agriculture and Rural 
Development to Kerala during the Eighth 
Year Plan, sector-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) National Bank for Agriculture and 
Rural Development (NABARD) prepares 
potential Linked Credit Plans (PLPs) for 
agriculture and rural development for all the 
districts of the States based on the potential 
available and infrastructure development. 
These plans reflect the local needs and 
potentials and linkage with development 
agencies. The purpose-wise flow of ground 
level credit and NABARD's refinance for 
schematic lending estimated during 8th Five 
Year Plan for Kerala State based on the 
potential linked credit plans prepared by 
NABARDare given in the attached Statement. 
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Locns to Govemment of Kerals {Translation} 

2681. SHRITHAYIlJOHNANJAlOSE: Investment by UC 
Will th6 Minister of FINANCE be pleased to 
state: 

(a) th~ amount of loans sought by the 
Governir.6nl of Kerala during the last two 
years 2;,d the purposes thereof; 

(b) t!-.9 amount sanctioned to the State 
Gov9m'113nt during each of the above years; 

(c) whether the amount sanctioned was 
much !e~i: than the loan sought by the State 
GoverJ'rroSr.t; and 

Cd, if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINlS7RY OF FINANCE (SHRI 
SHANTP.RAM POTDUKHE): (a) During the 

• year 1S~0-91 the Government of Kerala 
sought ~~ialloan of Rs. 100.00 crores to 
coverp.lrt of the overall revenue deficit ofthe 
State 2S assessed by the Ninth Finance 
Comm:ssion. State also requested for an 
additionC'1 special assistance of Rs. 100 
crores ".~ medium term loan to tideovertheir 
financ.i'il t1ifticulties during the year 1991-92. 

fl') t,,( d). The request of the State made 
in 19SO-Si was considered in this Ministry 
and was not acceded to as the observation 
of the tii"th Finance Commission under 
whicl': till; special loan was sought, was only 
in the r!ature of a suggestion and not a 
mcomr.'!erodation which was not accepted by 
the G:;'1emment of India. 

The request of the State Govemment 
I'I'lade in ~991-92formediumterm loan of Rs. 
100 crcree was 21so not agreed to in view of 
the se~~rc resources constraintfacedby the 

• Centr6. 

2682. SHRI N.J. RATHVA: Will the 
Minister of FI"JANCE be pleased to state: 

(a) the names ofthe various schemes of 
Life Insurance Corporation of India for making 
investment during 1992-93; and 

(b) the extent of which the proposed 
investment is more/less as compared to the 
last year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH) (a) The names of various schemes 
of lIC for making investments during 1992-
93 are as under-

(1) Government of India Securities; 

(2) State Government Securities; 

(3) land Development Bank 
Debentures: 

(4) Electricity Board Bonds; 

(5) State Financial Corporation Bonds. 

(6) Bas.ides lIC also gives loans to State 
Governments for social housing schemes, 
Apex Co-operative Housing Finance 
Societies, Housing Boards, tlmicipalities, 
Zilla Parishads, State Electricity Boards, State 
Road Transport Corporations, Industrial 
Estates, SugarCo-operativesandcolllXlllies 
in the Corporate sector. 

(b) Investment made during last 3 years 
are given below: 
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(Rs. in Crores) 

1990·91 1991·92 

4026 4841 6032 

Lie; croiJose to make investments of 
, about Rs. 7400 crores during the financial 
year 1 ~;}2·!?3. 

[Eng/ish1 

fum.1loning of legislature and 
Judiciary 

2(;83. SHRI B.RAJARAVI VARMA: Will 

the ~~ir.ister of LAW, JUSTICE AND 
COMP,;~JY AFFARIS be pleased to state: 

(a)wheiherthe instances of confionation 
betwe,3;'! L6gislature anCf Judiciary have 

incre?s'3d 0: late; 

(t.) il so, the reaction ofthe Govemment 
thereto; 311d 

(ci :he steps taken or proposed to be 
taken h~1 the Government in the matter? 

T;-;E MINISl'ER OF STATE IN THE 
MINIS7RY OF LAW. JUSTICE AND 
COMP.'1.NY AFFAIRS (SHRI H.R. 
BHARDVVAJ): (a) to (c). The issue of likely 
confro:;tC'tinn between Legislature and 
Judicico.ry on questions relating to 
disqual,f!~stion on account of defection has 
arisen on:y recently. With a view to avoiding 
any sc:>pe of such conformation, the 
governnBnt is examining the question of 
making ,uitable amendments to the anti­
defection Ic:w as contained in the Tenth 
Schedu;~ ;0 the constitution. A proposal to 
provkie for an appellate authority in this 
connectio; is also under consideration. The 
details am being worked out. 

2684. 

Resource Constraint 

SHRI SHRAVANA KUMAR 
PATEL: 

SHRI BASUDEB ACHARIA: 

Will the Ministerof FINANCE be pleased 

to state: 

(a) the total amount of tax reliefs 
announced till date since the passing of 
Budget. 1992-93; 

(b) whether it has resulted in reSQUrce 
conswaint and the Government are unable 
to maintain this year's budgetary allocations 
even at previous year's level for some socially 
important sectors; 

(c) if so, the details thereof and the 
reasons therefor; and 

(d) the remedial measures taken or 
prQPosed to be taken by Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt 
RAMESHWAR THAKUR): (a) The tax raliel 
given till 21st July. 1992, after the Finance 
Bill, 1992 was enacted on 14th May, 1992, 
amount to Rs. 162. 42 crores for customs 
and Rs. 321. 40 for central excise in a year. 

(b) The budgetary allocations for some 
socially important sectors during the year 
1991·92 (RE) and 1992-93 (BE) ara indicated 
below:-
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(Rs. in crares) 

Famiiy Welfare 

Ed::,:ation 

W(l(Tltln & Child 

De'felopment 

1991-92 

(RE) 

525.31 

866.60 

1678.98 

404.65 

RUial Development 3021.24 

Wel!are 507.13 

Th" above figures would indicate that 
Govefl1~mnt have been able to maintain the 
1992 -92 budgetary allocations atthe previous 
year's I<}lrel for the abovemened socially 

impor1.a~lt sectors. 

(e) c:nd (d) Do not arise. 

New Mandovlrl Bridge 

266S. SHRI HARISH NARAYAN 
PRA61-i1j ZANTYE:,WiII the Minister of 
SURFACE be pleased to state: 

(a) whGther the Construction of new 
bridge across the river Mandavi in Goa has 

since bsen completed; 

(t) ri su, the details thereof; 

(c)} not. the reasons for the delay and 
the d&!ai:s of the penatty imposed on the 
congract::>r as liquidated damages; and 

(tI) the revised time schedule for 

complci!ion of the bridge? 

THE i\4INISTER OF STATE OF THE 

1992-93 

(BE) 

560.29 

1010.41 

1725.17 

489.63 

3113.24 

559.188 

MINISTRY OF SURFACE TRANSPORT 
(SHRf JAGDISHTYTLER): 
(a) and (b). The new bridge across Mandovi 
in Goa is nearing completion. 

(c) Delay in completing the bridge is due 
to collapse of centering truss along with 
Span No. 11 in October 1990. No penalty has 
yet been imposed on the contractor as 
liquidated damages. 

(d) The revised time schedule for 
completion of the bridge is December, 1992. 

Bel Unit in UP 

2686. SHRIMATI BHAVNA CHIKHLlA: 
Will the Minister of DEFENCE be pleased to 

state: 

(a) whether the Govemment propose to 
open a unit of Bharat ElectroniCS Limited in 

UP; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 
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THE MINISTER OF DEFENCE (SHRI excise duty; waiver of excise duty on supply 
SHARAD PAWAR): (a) No, Sir. of jute yam/fabric to decentralised sector, 

(b) Does not arise. 

(c) At present, there is no requirement 
which necessHates opening of a new unit of 
Bharat Electronics in U.P., In addition to the 
existing unns at Ghaziabad and Kotdwara. 

Diversification In Jute Industry 

2687. SHRI R. 6URENDER 
REDDY: 

SHRID. VENKATESWARA 
RAO: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the Government have 
initiated a series of steps for diversifying the 
jute industry with a view to affecting a 
structural changes in the product range; 

(b) if so, the details thereof; 

(c) the extent to which these steps have 
helped in improving the performance of the 
jute industry; 

(d) the total amount earmarked for the 
production of jute in 1991-92; 

(e) the total production 01 jute during the 
above period; and 

(f) the extent to which it is likely to be 
further improved during 1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF (SHRI ASHOK GEHLOT): 
(a) to (c). Government have taken several 
masers to promote diversification in the jute 
industry including inter-alia, grant of flexibility 
to jute and textile mills to use all kinds of 
trbbers and yarn; imPdrt ot'machinery on 
concessionc!ll duty; wa1ver/concessional 

funding R&D and marketing assistance for 
diversified jute products. National Centre for 
Jute Diversification has also been set up to 
assist in transfer of technology from R&D 
institutions to entrepreneurs and to give a 
new direction and thrust to diversification In 
the jute sector .. 

These measures have helped In 
development, production' and consumption 
of a new range of jute products. The jute 
industry is, thorofore, not so dependent upon 
the production 01 commodities which 
traditionally use jute for their packaging. 
So'me stability has, themlore, been accorded 
to the end use of jute, 

J 

(d) to (I). Government do not separately 
earmark funds lor production of juts goods. 
This investment is made by the jute industry. 
12.78 lakh tonnes of jute goods were 
produced in 1991-92. The production of jute 
goods during 1992·93 will depend upon the 
extent 01 its demand in the domestic and 
export market. 

( Translation] 

Assistance by Nabard to U.P. 

2688. SHRI GA YA PRASAD KORI: Will 
the Minister of FINANCE be pleased to state: 

(a) the amount provided by National 
Bank for Agriculture and Rural Development 
to Uttar Pradesh during each olthe last three 

years; and 

(b) the rate 01 interest charged thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FiNANCE (SHRI DALBIR 
SINGH): (a) Amount of refinance assistance 
provided by National Bank for Agriculture 
and Rural Development (NABARD) to 
commercial baflks/State Co·operativeJLand 
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Amount Devebp!Tl3nt . Banks and Regional Rural 
Banks in the State of Uttar Pradesh under 
scher.1at:c lending from 1989-90to 1991-92 
is as untier: 

(Rs. in crores) 

Year Amount 

1ge9-90 273.29 

339.47 

Year 

1991-92 381.76 

The details of refinance provided b 
NABARD to cooperatives in Uttar Pradesh 
other than for Schematic lending for the 
same period is given in the statement. 

(b) The current rates of interest charged 
on refinance provided by NABARD are given 
in the statement -II. 
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• Trode Relations with South'Africa (a) whether the changes made in 

Sections SOL and SOM of the Income Tax 
2689. SHRI N.J. RATHVA: Will the Act recently have affected the demand for 

Minister Q) COMMERCE be pleased to state; units of the 1964 scheme ofthe Unit Trust of 

(3) ~hether South Africa has shown 
~nteres! ;n establishing trade relationship 
with an~ :n setting up of jOint enterprises in 
India i~ the small and medium sectors; 

(0) wh'3ther Commerce and Industry 
Minister of South Africa visited India in May, 
1992;' . 

(c) 11 so, the areas in which interest was 
whown by him for establishing trade 

. relatior,!:hip and joint enterprises; 

(d; whether all formalities in this regard 
have t:C:3rl completed; and 

(e) ~ Sl), ~hetime by which this agreement 
Is like:t to b3 implemented? 

Tii~ D!:·PUTY .MINISTER IN THE 
MINI~;;RY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (e). At the 
·morr.ent there is a comprehensive ban on 
trade ""i\!) South Africa. The interest shown 
by south ;l.~rica in trade with India is evidence 
bythel.'i6ii::>1 Dr. S.J. Naude, DirectorGeneral 
of the ;)epa.~ment of Trade and Industry of 

, the Go..,L of South Africa along with others 
to IndiC' in May, 1992. The visit was in their 
provic:.t~ capacity . The delegation met 
Federa,i,jll of Indian Chamber of Commerce 
and In:l;ntry and the Associated Chambers 
of CO((lt:"~lce 3nd Industry of India. The visit 
was of ~A;:>ioratory nature. However. in the 
absel'llli I)i reL-lxation of the trade ban there 
Is no ~uestion of establishing trade 
relatiorli!',;ps a'1d joint ~entures. 

(Eng/is" 

Units Schem.1964 

India adversely; 

(b) if so, whether any modifications are 
proposed to be made in the 1964 scheme; 
and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Unit Trust of 
India (UTI) does not anticipate any advers 
impad on the demand for units under unit 
Scheme 1964 following the change made in 
Section Sol Qf the Income Tax Act recently 
. However, As a resu't of 1he change in 
Section SOM of the Income Tax Act in 1990-
91 Budget, there was a heavy withdrawal by 
corporate sectorthrough repurchase of units. 
Fresh sales to corporate sector also declined. 

(b) No modification in the Unit Scheme 
64 is envisaged at present following the 
changes in Sections SOL & SM of the Income 
Tax Act. 

(c) Does not arise. 

Import Licences for clov. and 
Cfnnamon 

25P1. SHRI N.J. RATHVA: Will the 
Minister of COMMERCEbe pleased to state: 

(a) whether the Govemment have taken 
any decision regarding the base year for 
IsSuing import licenees in respect of Clove 
and Cinnamon; . 

(b) if so, the details thereof and if not, the 
time by which a final decision would be taken 
in this regard; and 

269C.SHRIRAMNARESHSINGH:WlIl (c) the likely minimum ifll)Ol1limlt in 
the Mln!SI(;r of !=INANCE be pleased to Slate: rupees? 



325 Wr,':t&nAnswelS SRAVANA2, 1914 (SAKA) Written Answers 326 

n:e DEPUTY MINISTER IN THE (c) whether the Government have 
MINISTRY OF COMMERCE (SHRI received any request for the sanCtion of 
SALMAN KHURSHEED): (a) to (C). Yes Sir; more cotton bales for export from 
Details in this regard al'8 contained in Ministry . Maharashtra; and 
of CommorcePublic Notice Np. 23-ITC (PN)I 
92-97 6cJ~ 30.6.92, copies of which al'8 
available in the Parliament Library. 

Export of Cotton 

26Y~. SHRI MANIKARAO HODLYA 
GAVIT Will the Minister of TEXTILES be 

, pleased ,I) state: 

(c:) the number of cotton bales under 
export Guote released by the Government 
for the c;'!!'!'ant year in I'8spect of the Cotton 
Corpol'~!ion of India, Maharashtra and 
Gujar .. t~ 

(b i ir.o quantity of cotton bales preached 
by the Cotton Corporation of India, under 
MaharEhtra Monopoly Cotton purchase 
Sche~' ill Maharashtra and Gujarat during 
each of the last three years; 

(d) if ,!O, the l'8action of the Government 
thereto? . 

THE MINtSTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Government have released 
o'ne lakh bales of Bengal Dashi cotton for 
export during the currElnt cotton' season 
which has been kept open for all exporters. 
Recently, Government has permitted the 
Cotton Corporation of' India to meet the 
requirement of cotton of some of our 
neighbouring countries like Nepal, 
Bangladesh and Sri Lanka, in the context of 
bilateral arrangement, to.the extent of upto 
30,000 bales. 

(b) The details are as follows:· 

Cotton s€coson Ofy. purchased in lakh bales 
CCI. Mah.Fed. 

1989-90 12.43 20.92 

1990-9; 10.19 13.50 

1991-9:~ 19.99 10.63 
(upto ~il7.g2) 

(c) yes, Sir. 
(d) i-:oaping in view the dOfT19sticas well 

as inter~ational price situation, Government 
has no~ '!1;(en any decision to release any 
export C:'Jota to the Maharshtra Federation 
so far. 

DI'ioo..,ment of funds to Stat .. 

2693. SHRI BAPU HARI CHAURE: 
DR. ASIM BALA: 

Wi!lihe Minister of FINANCE be pleased 
to stats: 

Gujarat Fed. 

0.47 

0.56 

0.25 

(a) the amount ccll9cted as income-tax, 
central excise duty, corporate tax, wealth tax 
and estate duty by the Union Government 
during each of the last three financial years, 
StatelUnlon Territory-wise; 

(b) the amount reimbursed to each Stat~1 ~ 
Union Territory as its share during the above 
period, year-wise; and 

(c) the basis on which this sharing has 
been done? 
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TH~ !v1INISTER OF STATE IN THE (c) Income-tax and Union exCise Duties 

MINISTRY OF FINANCE (SHRI are shareable with th e States. The sharing 
SHANTA.P.AM POTDUKHE): (a) Statement is done on the basis of reconmendalions of 
showing rho State/UT -wise collections from the Finance Commission. The percentage 
inCOm&-t3x, Central Excise duties. shareforeachStateisdetenninedbyFinance 
corporat;cll tax, wealth tax and estate duty Commission ·which take into account not 
during 1:;89-90,1990-91 and 1991-92 are only the collection in the State bUt also 
enclosed i" the statement-I,II,III & IV. factors like population, poverty ratiO, per 

(b) Stc:tements showing State-wise 
shares ,)f income-tax, union excise duties 
etc. paic ~o States during 1989-90, 1990-91 
and 19£ '·92 are enclosed in the statement 
V, VI an::i VII. 

capital income etc. A statement showing the 
percentage shares of income tax, basic excise 
duties and additional excise duties for the 
period 1990-93 on the basis of 
recommendations for the ~th Finance 
Commision is enclosed in the Statement -
VII!): 
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Produc,lon consumption and Export of 

Rubber 

26S4. PROF.K.V. THOMAS: Will the 
Ministeiof COMMERCE be pleased to state: 

(a) the ;:>roductipn and consumption of 
rubber curing 1991-92 and the estimated 
product:«:n and consumption for the current 
year; 

(b) Ih~ quantity and value of rubber 
exportad during 1991-92 and proposed to be 
exportec1 during the current year; 

Year Production 

1991-92 366,745 

1992-93 407,000' 

'Estimah:d 

(c) the plans drawn up for development 
of rubber cultivation; and 

(d) the steps taken or proposed to be 
taken to encourage the export of rubber 
based produds? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The produdion 
and consumption of natural rubber during 
1991-92 and 1992-93 (estimated) are as 
under:-

(In Tonnss) 

Consumption 

380,150 

407,000' 

(b) The quantity and value of rubber exported during 1991-92 and 1992-93 are as under:-

Year Quantity Value Quantity Value 
Exported In crore Exported (In Crore Rs.) 
bySTC (Rs.) by Private 
MTs company 

(MTs) 

1991-9::: 5834 9.27' 

'1992-93 5988.45 10.57' 11 0.03 

(Upto 6.ti:92) 'Approximately 

(c) Tr,e following measures are implemented for development of rubber cultivation:-

(1) Granting financial and technical 
assittanct:' !or newplanting and replanting 
under F uboor Plantation Development 
Scheme, such as: 

(i) Capital subsidy at the rate of Rs. 
5000/- per hectare to small holders 
jwning upto 5 hectares in traditional 

areas and to all growers in no. 
traditional areas. 

(ii) Additional assistance for the use of 
high quality of polybagged plants at 
the rate of Rs.61-per plant subject 
to a maximum of Rs. 2, 700/- per 
hectare to all categories of growers. 
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(ii!) Lor.g-termassistancetotheextent THE DEPUTY MINISTER IN THE 
of cost of planting and maintenance MINISTRY OF COMMERCE (SHRI 
upto maturity from Banks operating SALMAN KHURSHEED): (a) and (b). During 
under NABARD's programme. the year 1991-92, based on the information 
Three per cent interest in such made available by exporters to Engineering 
loans availedbythegrowersownlng Export Promtion Council, exports of Air 
upto 5 hectares of rubber in Conditioners to Middle East Countries were 
traditional areas and to all growers worth Rs. 1.12 crores. Orders In hand forthe 
!n non-traditional areas paid by the year 1992-93 are reported to be worth Rs. 
Boc:~d. 8. 76 crores by MIs. Air Command India 

(2) Producing and distributing high 
vieldir.g pianting materials. 

(3) ::1Gndaring advisory, extension and 
training services. 

(4) l:ncouraging community processing 
and marh&tin:;J among small holders. 

(~) Undertaking research on cultivation, 
production a:1d processing of rubber. 

(d) Ir, crder to encourage the export of 
rubber t:~.sed products including tyres, 
severc:1 m(.lasures such as visits of sales 
teams tr0fol rubber manufactured products 
Industry, visns of joints ales -cum-study teams, 
participati"n in overseas fairs and exhibitions, 
publication of special supplement in foreign 
news :~~10rs, introduction of value based 

r advan-::3 licence, EPOG Scheme, etc. have 
been tc.:k::n. 

c.Yport of Air Conditioners 

26~!:i. SHRI GOPI NATH GAJAPATHI: 
• Will the ~ .. ;i:1ister of COMME RCE be pleased 

to state: 

(a) 1i-,.:lV2Iue of Air-Conditioners exported 
to MicrJ!e East Countries during 1991-92; 

and 

(bi li;!'i axport orders in handforthe year 
1992-9::S? 

Ltd.,Baroda MIs. Amtrex Ltd., Ahmedabad 
and MIs. Uni Air Refrigeration pvt. Ltd. In 
addition MIs. vollas International Ltd .. are 
reported to be negotiating a contract for 
supply of 200 non. of aor conditioners to 
U.A.E. 

New Txtile Mills 

2696. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of TEXTILES be 
pleased to state: 

(a) the number of new textile mills 
established in the country during the last 
three years and their locations; 

(b) the number of these mills using only 
conon for spinning and weaving and the 
number of those using man-made fibre also 
alongwith conon, category-wise; and 

(c) the salient features of the Scheme 
for development of textile sector during the 
Eighth Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) 50 new cononlWan -made 
fibre textile mills have started production in 
the country during the last three years. The 
State-wille location of the mills set up is as 
per the statement anached. 

(b) Out ofthe above, 25 mills were using 
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only cCI::on for manufacturing of yam. The estimated to be about 29600 million aq. mtrs. 
remair.i!i~ 25 mills were using cotton ana by 1996-97: 
man-m<::::'e fib~es tor the production of textile 
yam. 

(cl the saldent features of the Scheme 
for the daitalopment of textile sector during 
the Eighti, Plan are as under; 

(i) Tri6 total spun yarn requirement has 
been es~i.nated at 2525 million kgs. by the 
terminal yr.3r of the Eighth Plan, taking into 
accountt~lI:i requirementforcloth production 
for expo:1 and for other uses; . 

(ii) Production of cloth has been 

(iii) The installedcapacityof~indleS 
required by 1996-97 would be 34.73 million. 
Considerable modernisation is. expected to 
take place in respe~achinery in the 
mills. 

(iv) Exports in value terms are expected 
to reach As. 23568 crores in the last year of 
the Eighth Five Year Plan. 

(v) Thiire are also proposals for 
development of handlooms. powerlooms. 
restructuring of public sectors etc. 

STATEMENT 

TAMIL IV..t.DU No of Mills 

, 1. , e<1UU~eddiur 
~ 

2. [.:iiidigul 4 

3. " p.arapandy 

4. ~annampalyam 

5. A.1Jppukottai 

6. C·)imbatore 3 

7. Feriyar 

8. /Jda:nalpet 

/~. f'l!layam 

10 M:lcurai 

11. K::lmikudl 

,12. A"anashi 2 

13. Viilichi 

14. Mannargudi 
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TAMILNADU Hoot Mills 

15. Til umahchonai 

16. Ch:nthamani Pudu 

17. [,:-tarampuri 

18. Kollapatti 

19. Udumapet 

20. V3i1amadai 

26 

Maharashtra 

21. A:r.aravati 

22. 5uldhana 3 

23. '.'c.:,tmal 

24. W'l~dha 

6 

. Pondicher.y 

25. Vii!ianur 

26. Ntiitapakkam 

2 

Andhra P'rc.!dash No. of mills 

27. Pr1ikasam 

28. CMtoor 

29. GUlltur 

30. i'(;;:rr,rroam 

31. .r~o~'Cnda 1 

5 
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, TAMIL N."OU 

MadhyC". p,.adash 

32. Ho:;;garh 

33. Char 

34. ~aJna 

• Punjab 

35. Llidhiana 

Himac!1ai Pradesh 

36. Sola;, 

Uttar Pradesh 

37. 

38. t.lathura 

Karnat?ka 

39. Dhar\.\"ar 

Orissa 

Decanl;M{lon of Import of Non-Ferrous 
Metals 

26S7. SHRI GURUDAS KAMAT: Will 
the Mini:;ier of COMMERCE be pleased to 
state: 

No of Mills 

3 

2 

2 

2 

3 

(a) whether the Government have 
decanlised orpropose to decanlisethe it1lX>rt 
of non-ferrous metals: and 

(b) ff so, the details thereof and the 
reasons therefor? 
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THE DEPUTY MINISTER IN THE whereby NRls are no longer required to 
MINISTRY OF COMMERCE (SHRI declare or surrender their global foreign 
SAlMANKHURSHEED}:(a)and(b}.lmport currency assists held abroad if they have 
of non-ferrous metals was de-can ali sed on come to India after a continuos stay of at 
29.2.192 as a part of the liberlisation of the least on9 year abroad. This would help in the 
tradepolicysoastoahgmentlndia'sexports inflow of the NRllnvestments in India. 
by facilitating access to raw materials, 
Intermediates, components, consumable, [Eng/ish) 
etc. 

I Translation] 

Foreign Exchange Received from Nrls 

2698. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FINANCE be 
pleased to state: 

(a) Thetotalforeign exchange received, 
country-wise, from the Non-resident Indians 
as gift or otherwise during the year 1991-92 
and from April 1, 1992 to June 30, 1992, 
rnonthwise; 

(b)whetherthe Government propose to 
adopt any other measures or introduce new 
schemes in order to attract foreign exchange 
trough the Non-resident Indians; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWER THAKUR): (a) The 
information is being collected and will be laid 
on the Table of the House. 

(b) to (d). Policies and the schemes for 
NRI investment are under constant review. 
OnJune4,1992Governmenthasannounced 
a Non-Resident (Non-Reparticable) Rupee 
Deposit Scheme underwhich deposits could 
be made by MRls as term deposits by 
Sending remittances in foreign exchange. 
Banks are tree to determine the interest 
htes for such term deposits. It is hOJ?Eld that 
1his scheme would greatly encourage NRls 
to Invest In India on non-repatriation basis. 

Govemment has also announced certain 
relaxations under Section 14 of FERA, 1973, 

JCI performance In Trlpura 

2699. SHRI SAIFUDDIN CHOUDURY: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Jute Corporation of 
India (JCll has stopped its operation in Tripura 
and if so, the reasons; therefor 

(b) whether the jute goweres in Tripura 
are now left at the mercy oif the unscurpluous 
middleman to deprive them of the minimum 
prices fixed by the Government; and 

(cl if not, the performance of the JCI in 
Tripura during the last jute seSSion, both in 
quanttiy and fund-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) Does not arise. 

(cl Jute Corporation of India, in 
association with its cooperative agents 
procurred 28.548 quintals of raw jute valued 
at about Rs. 90.0 lakhs from Tripura during 
the 1991-92. Jute Season. 

Common Code of Taxes 

2700. SHRI B. DEVARAJAN: 
SHRI SANDDIPAN 

BHAGWAN THORAT; 

Will the Ministerof FINANCE be pleased 
to state: 

(a) Whetherthe Union Government have 
constituted a high levelenMr1\ittere~fe\i~rts 
to evolve a commoti'cod~ Ofindireti trute~' 
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Incorpo~at!ng the provisions of the Customs for direct taxes also; and 
Ad, 19€? and the Central Excese and Salt 
AD.. 1944 <:nd other Acts and rulesconneded (d) if so, the details thel'8Of? 
therewith; 

'. 

(bi ii so, the details regarding the 
COrTl)ostii"l,l and fundlons of this commiItee 
and tima :>y which II Is likely to &bumlt lis 
report; 

Cc) wtletherthere Is any slmilarproposaJ 

1. S!":. !<.L. Rekhl, retd. Chairman CBEC 

2. So. Ravinder Narain, Advocate 

3. St:. Subhash N. Parikh, Advocate 

4. s.,. LP Asthana, ret 1. Ccollector of 
Cell';-al Exicse and Customs 

THE MINISTER OF STATE fN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a)Yes, Sir. 

4 
(b) Th~ composition of the Committee is 

as under;-

Chairman. 

Marmer. 

Marmer. 

Mamber 

5. Sit. T.S. Sundaram, Assistant Secetary 
Genoral, PHD Chamber of Commeree, New Delhi MeMber 

Secretary. 

Th~ Committee will evolve a Common 
Code of :r,direct Taxes, incorporating the 
privsions of the Customs Ad, 1962 and 
Central EXCise & Sail Act, 1944 and any 
other Ids (ir Rules conll8Cled therewith. 
While d'""3tti!1g the Code. the ComItt .. will 
keep in "leW tile objective of s",,*ying and 
steamlir.\j 'he, existing laws and procedure. 

Th9 Committee is expededto submit Its 
report witil1n six months. 

(c) \'es, Sir. 

(d) T:-'fI task of evolving a common code 
for di~ t<:xes has been entrusted to an 

, eminer.t advocate whose recommendations 
are being co.c;idered by the Govemment. 

1','" ",:~ 

Ylot1Ci !i£nk Loan for Indian Social 
Safety'" 

s . :~/;;:;~:::l,)Cr_; 

2.,~7:>1~~!~VANKUMARPATEL: 
W!lt~ ~j("~ P.! f:lNANCE be pleased to 

state: 

(a) wIl8ther the negotations tor World 
Bank loan tor social Sfety net proigramme 
have been concluded; 

(b) if SO, the details of the Schemes 
contemplated under this programme to be 
tlanced by the World Bank; and 

(c) it not.the state of negotiations at 
presnt? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). No. 
Sir. 

Cc) The schemes to be taken under the 
proposed Social Safety Net programme are 
presently under disucssion in different 
Ministries. Oncethese Schemes are finalised, 
the matter would be discussed further with 
the World Bank. 



393 Wrilten Answers SRAVANA 2. 1914 (SAKA) Written Answers 394 

Utilisation of Foreign Loans medium-term economic programme. 

2702. . DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the Minlsterof FINANCE be pleased 
to state: 

(a) whether the Government are not 
above to utilise the loans taken· from the 
Wo~ Bank.and other financial ipstitutions 
as reported in the Financial Express dated 
June 13. 1992; 

(b) H so. the total loan remaining unitilised 
out of the total loan taken in each case; 

(c) whether the Govrnment are taking 
steps for adequate utilisation of foreign.loans; 

(d) if so. the details thereof; and 

(e) If not. the l'EIasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The 
Newspaper reper: ;;; .:ju-O;>iiul1"Tlffl1(S 10 lne 
World Bank recommendations mad~e;· 
19~2 to the Aid-India Consortium whi¢.met 
in Parls. the report contains references to the 
recommendations made by the World Bank 
on the desired measures in support of India's 

Public Seelor Banks 

Regional Rura' Banks . 

Cooperative Banks 

Total 

The Implementation of ARDR Scheme 
coverd only the qualHied overdue portion of 
the outstanding loans from the eligible 
iMlitutions under the Scheme. The State-

(b) to (e). The total loans remaining 
untilised from the World Bank as on 31 
March, were the equivalent of USS 11, 116 
million. Aid negotiations are a continuons 
process and stutable corrective steps are 
taken whenever necessary to ensure full 
utilisation of external assistance. 

Rural Indebtedness 

2703. SHRI SIVAJI PATNAK: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of rural indebtedness in 
each State as on March 31,1992; 

(b) the effect of loan waiviAg scheme on 
it; and 

(c) the steps the Government propose 
to take to remedy the situation? 

THE MINISTER OF STATE IN THE.... 
MINISTRY OF FINANCE (SHRI DALBIR­
SI~): (a) to (c). The AgAcultural and Rural 
DeBt Relief. Sch-erne- (ARDR), 1990 was 
~ab~ eligible borrowers of public 
..SeetofBanks, Regional Rural Banks and 
Cooperative Banks. The Scheme has come 
to an end on 31.3.1991. The tenker time 
figures of loans waived -off by banks under 
the Scheme are as under: 

As. 2858.42 crores 

Rs. 803.50 crores 

As. 4.155.00 crores 

As. 7816.92 crores 

wise outstanding credit from public sector 
banks. Regional Aural Banks and 
Cooperative as on June 1991 is given in the 
enclosed statement. The Government, 
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are brought down to minimum. Reserv" Bank of India and the credit 
Institution" ~i:tke steps to if1l>l'OV9 the recovery 
climate ii: the area and to ensure that a 
heaithy r-.:-r:ycling of funds takes place. There 
is no propc·sal to take recourse to any general 
write-ott CT loans which vitiates the 
atomosh~ere of loan recovery. Some of the 
impo.1anl step!. taken in this direction are:-

1. itr~ngthening and gearing up of 
organisational structure at the 
controlling offices and field levels. 

2. Aciopting schematic approach to 
ler,ding. 

3. lonlng up pre-lending appraisal 
system and post-lending 

• supervision technique involving 
i<l~l:lr-alia constant contact with the 
benet h;iaries to ensure that defaults 

4. launching of recovery drives wilh 
the help of State Government 
officials at the block level. 

5. Recovery performance is one of 
the items to be discussed in the 
District Level and State level 
meetings of the bankers and 
governments officials 

6. Banks have been advised to 
observe one day in a week as non­
banking working day for their rural 
branches. 

7. Branch Managers have been 
advised to ensure that harvesting 
seasons are effectively used for 
recovery of dues. 
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f ...cport of Rice and Wheat 

27 t,. SHRIMATI 
GAUTAM: 

SHEELA 

SHRI DATTATRYA 
BANDARU: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 

Wili the Minister of COMMERCE be 
pleased to slate: 

(a)\uj !ather in view olthe large production 
, of rabi arId kharif crops during the current 

year, the Government propose to increase 
the exp;,rt of rice and wheat; 

(b) if so, the details thereof; and 

(c) th~ quantity and value each of rice 
and wr..v,,! proposed to be exported during 

the curr&:"It year? 

T~E DEPUTY MINISTER IN THE 
MINIS1TlY OF COMMERCE (SHRI 
SALMA-J KHURSHEED): (a) to (c). Having 
regard tu t!"le demand and supply position, it 
is estirr,2:~d that 5, 00,000 MTs of basmati 

and .lC.l-t::3smati rice valued at Rs. 760 
crores and 10,000 MTs of wheat valued at 
As. 2.5"; Clor'3S will be exported during the 
current f;;13r.cial year. 

Panel of Advocates In Banks 

2705. SHRI RAJHESH KUMAR: 
SHR1TEJNARA YANSINGH: 

Will the Ministerof FINANCE be pleased' 
to state: 

(a) the number of advocates who were 
on the panel of the Punjab National Bank, 
New Bank of India, Oriental Bank of 
Commerce, UCO Bank, State Bank of India 
and Bank of Baroda in Delhi region during the 
last two years; 

(b) the number of advocates out of them 
belonging to Scheduled Castes/Scheduled 
Tribes/Backward Classes and minority 
communities; and 

(c) the amount paid to these adovacates 
and the number of cases dealt with by them 
during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) to (c). the information as fumished 
by Punjab National Bank. New Bank of India, 
Oriental Bank of Commerce, UCO Bank and 
Bank of Baroda is given in the statement 
enclosed. 

Information in respect of State Bank of 
India is being collected and wi II be laid on the 
Table of the House. 
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in~mne Tax Evasion C8ses 

270S. SHRI SATYA OEO SINGH: 
SHRI VILASRAO 

NAGNATHRAO 
GUNOEWAR: 

Will t:u:t Minister of FINANCE be pleased 
to state: 

(a) tha number of income tax evasion 
cases detocted during 1991-92. collectorate­
wise;, 

. (t) then umber of above cases finalisea 
so far; 

(c) th~ &mount of income tax and penalty 
recover,;cJ from fhese tax evades, 
collectClIf'lte·."N:se; and 

(d) [1:'3 effective steps being taken to 

check the income tax evasion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR):(a)to(d).lncome­
tax evasion is detected in the course of 
various procedings e.g, surveys under 
Section 133A (1), 133A (5) and 1338. 
searches under Section 132 and the 
assessment proceedings. No composte 
chargewise date is maintained in regard to 
tax evssions detected in these various 
proceedings and many cases in which 
evasion was detected during 1991-92 would 
not have been finalisea so far. The penatty 
for tax evasion is generally lived only after 
the appeal againstthe assessment is decided 
and therefore in most cases penalty 
proceidings in respect of tax evasions 
detected during 1991-92 would still be 
pending. Statistics regarding undisclosed 
assists seiZed and income disclosed under 
Section 132 (4) on tne course of searches 
during 1991-92 
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uasing of HAL Airport 

2707. SHRI G. MADE GOWDA: Will the 
Minister c,f D~FENCE be pleased to state: 

(a) v!hather Hindustan Aeronautics 
Limitec!, ~lJthoi"ities had leased out its Airpoit 
at Banga!.:;re to Indian Airlines; 

(b) \ .. hether the lease period has since 
expired; 

(c) ii so, whether HAL. has renewed' 
the leas,'!; a:1d 

(d) !f so, the details thereof? 

THE MIi\lISTER OF DEFENCE (SHRI 
SHAR)!'D PAWAR): (a) No, Sir. 

(b) \0 ~:.i). Do not arise. 

. ~9ilch :»f Madres High 
Court at Madurai 

27C:S. SHRI B. RAJARAVIVARMA: Will 
the rv:;n!ster of LAW, JUSTICE AND 
COMP,\;':Y AFFAIRS be pleased to state: 

(c.) whether the Union Government have 
receive;;; ;;ny roquest Irom the Government 
of Tarnii ,-:adu for setting up a bench 01 
I.:adras i~i~h Court at Madurai; 

(b) :! ~C, the action taken by the 
goverr,I'T1F<"t in the maner; and 

(c) the time by which this bench is likely 
to be set Up? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRIK. VIJAYA 
BHASHKARA REDDY): (a) to (cl. The 
Government of Tamil Nadu is keen that a 
Bench of Madras High Court may be 
established at Madurai However, they have 
not completed statoary consultiation with the 
Chief Justice of the High Court. Necessary 
action in the maner can be taken by the 
Central Government, if a definite proposal is 
received from the State Government, after 
complete consultation with the Chief justice 
olthe High Court. It is not possible to indicate 
the time by the which the Bench is likely to be 
set up. 

Perfonnance of Banks 

2709. SHRI HARISH NARAYAN 
PARABHU ZANTYE: Will the Minister of 
FINANCE be pleased to state the amount of 
profitlloss, working funds, deposits and 
advances of each nationalised bank during 
the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) The details of amount of profitl 
loss, working funds, deposits and navances 
of antionalised banks forthe years 1989-90, 
1990-91 and 1991-92 are given in the 
statement enclosed. 
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2710.,SHRI R. SURENDE~ REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whsiiler the World Bank has asked 
india to unO<h1ake more economic reforms 
as repo·t03d in the Times of India dated June 
26, 199~; 

(b) if "0, the details thereof; 

(c) ."".hether the Government are 
consicJarir.g to undertake some more 
econorr.i~ rl3forms; 

(d) ~ :;0, the details thereof; and 

(e) if nol, the reasons therefor? 

THS fJiINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHW.~R THAKUR): (a) and (b). Althe 
Aid India Consortium Meeting held in Paris 
on Juna 25-26. 1992. the Vice President, 
World Ba:1k VIlas, like the representatives of 
many donor countries and other multiateral 
instutio;l~, very appreciative of the economic 
reforms undertaken by the Indian 
Govern;:-.snt. But, he also expressed a hope 
that, in tho medium term, this reform process 
would b,; pursued further, by increasing the 

• depth a:ltl br3adth ofthe inter-related reforms. 

However, so specific action plan was outlined 
by the World Bank. 

(c) to (e). Furtherdiredion of economic 
reforms has already been indicated In the 
statement of Finance Ministeron Mangement 
of Economic criSiS and in the Memorandum 
of Economic policieS for 1992-93 laid on the 
Table of the House on 16th December 1991 
and 10th July. 1992. 

Hike in Prices of Rice and Pulses 

2711. SHAI K.P. REDAIAH YADAV: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whetherthere has been a steep hike 
in the prices of rice and pulses in the 
International Market during the last one year; 

(b) if so, the details thereof; the 

(c) the additional amount earned from 
export of riCe and pulses during the above 
period; 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). The 
price of while rice (10% broken) as quoted 
in the Bangkok market has declined from US 
$3020n 12.7.91 toUS$2900n 10.7.92. The 
intemationalprices of pulses were as follows:· 

Variety 
Price US $ PMT 
Price as on 

1. Pigec.n ?ea<; (Toor) 

2. Tyson (.;hir:!.; Peas 
(austriaJiafl ) 

3. GreE:li ~Jeas 

400 C & F Bombay 
(Kenyan /Tanzanian) 

325 CIF Bombay 
(Burmese) 

300 CIFFO Bombay 225 CIFFO Bombay 

295-300 CIF Bombay 280 CIF Bombay 
(Hungarian) (Hungarain) 

(Source: v:Gckly Market Review, Commodities (India) Pvt. Limited. Bombay) 
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(c) There was no export ·of (locally (a) whether any conference was 

producedlpulses during the year. Durlngthe organised by Indian Council for Research on 
year 1991-92 exports of rice fetched Rs. 755 International Economic Relations alongwlth 
crores as against Rs. 461 crores In the thelnternatlonalCentreforEconomlcgrowth 
previous year. at New DeIhl recently; 

Agreement between FlCCI and USAID 
for Projects on Market Reforms 

2712. SHRI SARAT CHANDRA 
PATTANAYAK:WilltheMinlsterofFINANCE 
be pleased to state: 

(a) whether the FICCI has entered into 
any agreement with USAID for undertaking 
projects on market reforms; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). An 
agreement has been signed between 
Federation of Indian Chambers of Commerce 
and Industry (FICCI) and United States 
Agency for International Development 
(USAID) on 1 1.6. 1992 for the grant of US$ 
1, 137,000 by USAID to FICCI. The 
agreement provides that the purpose of the 
grant is to help FICCI in creating a conducive 
climate for supporting Implementation of 

,various economic reforms assnnouced by 
Govt. of India by conducting Conferencesl 
workshQS techssed on the aims and benefits 
of the new economic policies, Under the 
agreement, the grant Is also Intended for 
Identifying areas of common Interest for 
Indo-US Cooperation in commercial activities 
and establishing linkages between Indian 
and US Origanisations. The estimated 
duration of the proposed activities 01 FICCI 
forwhich grantis intended Is about 18 months 
commencing from the date of signing of·the 
agreeme~t (i.e. 11.6.92). 

Conference by Indian Council for 
Research on International Economic 

Relations 

2713.SHRID. VENKATESWARARAO: 
Will the Minister of COMMERCE be pleased 
to state: 

(b) if so, the main topics dlsuesed; and 

(c) the outcome of the conference? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) A Conference on the theme of 
'South Asia as a Dynamic Partner Prospects 
for Future' was organised jointly by the Indian 
council for Research on International 
Economic Relations and the International 
Centre for Economic Growth at New Deihl 
from 25·27 May, 1992. Some of the main 
topiCS which were discussed at this 
Conference were: Polley Reforms and 
Dynamic Growth in South Asia; South Aslas 
in the Global and Regional Economy; sub­
Regional Cooperation In South Asia and 
Cooperation between SAARC and the rest of 
Asia Pacific Region. 

(c) There was a general agreementthat 
economic reforms momentum, currently 
underway, should be maintained In all the 
countries of the region. Also there was a 
consensus that benefits of economic reforms 
re being felt now. The participants were of 
the viz that llberalisation and economic reform 
being undertaken in the Asian nations, will 
create propitious atmosphere for regional 
cooperation in the framework of SAARC. It 
was felt that these reforms willaslo Increase 
coope ration between SAARC and its member 
countries on the one hand and ASEAN, Its 
members and East Asian Countries on the 
other hand. The Conference concluded that 
the current Asian resurgence, which Is atthe 
doorsteps of South Aisa, is an Important 
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development in south Asian Countries, and 
that these countries should make every 
possible effort to develop their relations with 
the rest of the Asia Pacific Region so that 
they can become more active partners in the 
resurgent Asian economy. 

( Interruptions) 

MR. SPEAKER: The House stands 
adjourned to meet again on Monday, the 27 
th July, 1992 at 11 AM. 

11.04 hrs 

The Lok Sabha then adjourned till 
eleventh of the clock on Monday. July 27 . 

1 '992/ Sravana 5, 1914 (Saka) 
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